matrimony.com

Date: January 22, 2026

To,

Securities and Exchange Board of India,
Corporation Finance Department,

Division of Corporate Restructuring,

SEBI Bhawan, Bandra Kurla Complex,
Bandra (East), Mumbai — 400 051

Dear Sir / Madam,

Sub: Matrimony.com Limited (“Company”) - Intimation on Submission of Public Announcement for
Buyback of Equity Shares of the Company through tender offer.

Ref: Regulation 7(i) of the SEBI Buyback Regulations.

The Board of Directors at its meeting held on December 15, 2025, subject to the approval of the shareholders,
has approved the proposal for Buyback of fully paid up equity shares of the Company having a face value of T 5/-
each not exceeding 8,93,129 Equity Shares at a price of ¥ 655/- (Rupees Six Hundred and Fifty Five only) per
equity share on a proportionate basis, through the tender offer process in accordance with the provisions of the
Companies Act, 2013, and rules made there under, and the Securities and Exchange Board of India (SEBI Buy-
Back of Securities) Regulations, 2018 (the “SEBI Buyback Regulations”) as amended from time to time and
other applicable laws (“Buyback”). The shareholders through postal ballot e-voting approved the proposal
for buyback through resolution dated January 18, 2026, the results of which was published on January 20,
2026.

In this connection, we wish to inform you that pursuant to Regulation 7(i) of the SEBI Buyback Regulations, the
Company has published a Public Announcement dated January 21, 2026 (“Public Announcement”) for
the Buyback on January 22, 2026 in the newspapers mentioned below:

Newspaper Language Editions
Financial Express English All Editions
Jansatta Hindi All Editions
Makkal Kural Tamil Chennai Edition (Being the Regional language wherein
the registered office of the Company is located)

In this regard, please find enclosed a copy of the Public Announcement, as published in the aforesaid newspapers.

Further, as per the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, as amended, a
copy of this Public Announcement will be available on the Company’s website at i.e., www.matrimony.com,
Manager to the Buyback website at i.e., www.saffronadvisor.com and is expected to be made available on the
website of the SEBI at i.e., www.sebi.gov.in and on the website of the Stock Exchanges at i.e., www.bseindia.com
and www.nseindia.com, during the period of the Buyback.

Kindly take note of the same.

Thanking you,
Yours Faithfully,

FOR MATRIMONY.COM LIMITED
VUAYANAN D Digitally signed by
VIJAYANAND SANKAR
Date: 2026.01.22 16:34:06
SANKAR 10550

Vijayanand Sankar

Company Secretary & Compliance Officer

ACS:18951

No.94, TVH Beliciaa Towers, Tower IL, 5 Floor, MRC Nagar, Raja Annamalaipuram, Chennai - 600028
Encl.: As stated above

Matrimony.com Limited
(CIN: L63090TN2001PLC047432)
Registered & Corporate Office No.94, TVH Beliciaa Towers, Tower II, 5t Floor, MRC Nagar, Raja
Annamalaipuram, Chennai - 600028. Phone No. 044-4900 1919
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PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS/
BENEFICIAL OWNERS OF EQUITY SHARES OF MATRIMONY.COM LIMITED FOR THE
BUY-BACK OF EQUITY SHARES ON A PROPORTIONATE BASIS THROUGH THE TENDER
OFFER ROUTE UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK
OF SECURITIES) REGULATIONS, 2018, AS AMENDED ("BUY- BACK REGULATIONS")

THIS PUBLIC ANNOUNCEMENT (THE "PUBLIC ANNOUNCEMENT™} IS BEING MADE IN RELATION
TO THE BUYBACK OF EQUITY SHARES OF MATRIMONY.COM LIMITED THROUGH THE TENDER
OFFER PROCESS PURSUANT TO THE PROVISIONS OF REGULATION 7(i} AND OTHER APPLCIABLE
PROVISION OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK OF SECURITIES)
REGULATIONS, 2018, AS AMENDED (THE "SEBI BUYBACK REGULATIONS™) AND CONTAINS THE
DISCLOSURES AS SPECIFIED IN SCHEDULE II READ WITH SCHEDULE 1 OF THE SEBI BUYBACK
REGULATIONS.,

OFFER TO BUYBACK OF UPTO 8,93,129 (EIGHT LAKHS AND NINTY THREE THOUSAND ONE
HUNDRED AND TWENTY NINE) FULLY PAID-LIP EQUITY SHARES OF FACE VALUE OF 5 (RUPEES
FIVE ONLY) EACH AT A PRICE OF £655 (RUPEES SIX HUNDRED AND FIFTY FIVE OMLY) PER EQUITY
SHARE, PAYABLE IN CASH, FOR AN AGGREGATE AMOUNT NOT EXCEEDING ¥ 5,850 LAKHS
(RUPEES FIVE THOUSAND EIGHT HUNDRED AND FIFTY LAKHS ONLY) ON A PROPORTIONATE
BASIS THROUGH THE TEMDER OFFER ROUTE USING THE STOCK EXCHANGE MECHANISM.

Certain figures contained in this Public Announcement, including financial information, have
been subject to rounding-off adjustments. All decimals have been rounded off to 2 (two)
decirmal points. In certain instances, (i) the sum or percentage change of such numbers may
not conform exactly to the total figure given; and (ii) the sum of the numbersin a column row
in certain tables may not conform exactly to the total figure given for that column or row.

1. DETAILS OF THE BUYBACK OFFER AND BUYBACK PRICE

1.1, The Board of Directors of Matrimosy, Com Limited (the "Company”) at its meeting held on December 15, 2025
("Board Meseting"”) has, In accordance with Article 16 of the Articles of Assodiation of the Company and in
accordance with the provisions of Sections 68, 69, 70, 110 and all other. applicable provisions, if any, of the
Companies Act, 2013, a5 amended ["ACt™) read with the Companies [Share Capital and Debentures) Rules,
2014, the Companies (Management and Administration) Rules, 2014 and other relevant Rules made
thereunder, each as amended from time to time and the provisions of the Securities and Exchange Board of
India {Buy-Back of Securities) Reguiations, 2018, as amended ("SEBI Buyback Regulations”), the
Securities and Exchange Board of India {Listing Obligations and Disciosure Requirements) Regulations, 2015,
as amended, ("SEBT Listing Regula III'II"? and subject o such other approvals, permissions, Consents,
sanctions and exemptions of Securities and Exchange Board of India ("SEBI" ), the stock exchanges an which
the Equity Shares of tha Company are lisked, being BSE Limited and Mational Stock Exchange of India Lirmibed
("Stock Exchanges™), Reserve Bank of India ("RBI™) and/or other authoribies, institutions or bodies
(together with SEBI and RBI, the “Appropriate Ithes™), as may be necessary, and subject to such
conditions, alterations, amendments and modifications as may be prescribed or imposed by them while
granting such approvals, permissions, consents, sanctions and exemptions which may be agreed by the Board
of Directors of the Company, and subject to the approval of the shareholders of the Company by way of specal
resolution mrnuﬂmmi ballot including e-voling process, the Board of Directors of the Company ("Board”,
which term shall be deemed toinclude "Buyback committee” of the Board and/or officlals, which the Board has
constituted/authorised to exerdse its powers, has approved the Buyback by the Company of its fully paid-up
equity shares having a face value of £5 (Rupees Five only) each ("Equity Shares"), for an amount not
exceeding ¥ 5850 lzkhs (Rupess Five Thousand Eight Hundred and Fifty lakhs only], excluding any expenses
incurred of to be incurred for the Buyback viz, brokerage oosts, fees, turnover charges, taxes such as securibes
transaction tax and goods and services tax (i any), other B d if any ) on distributed income on Buyback, stamp
duty, advisars fees, filing fees, public announcement expenses, printing and dispaktch expensas, iF any, and
otiver mcidental and related expensas and charges etc. (T Transaction Costs™) (such amount hereinafter
referred 1o as the *Maximum Buyback Size™), being 24 68% and 24.81% of the aggregate of the oial
paid-up Equity Share Capital and Free Reserves of Bhe Company based on the latest standatone and
consofidated audited financial statermants of the Company respectively as at March 31, 2025, at a {"Buyback
price”) not excesding ¥ 655 (Rupees Six Hundred and Fifty Five oaly) per Equity Share ("Buyback Price™),
payable in cash, for an aggregate amount not exceeding 15,850 Lakhs {Rupess Five Thousand Eight Hundred
and Fifty Lakhs onty) from the shareholders/beneficial owners of the Equity Shares of the Company as on 3
record date to be subsequently decided by the Board/Buyback Committes ["Record Date"), through the
"Tender Offer” route, on a propordanate basis as prescribed under the SEEI Buyvback Reguiations
(hereinafter refemed to asthe "Buyback™};

1.2. The Buyback is more than 10% of the total paid-up Equity Share Capital and Free Reserves of the Company
basad on the latest standalone and consolidated audited finanoal statements of the Company respedively as
at March 31, 2025, Accordingly, the t-nmpawﬂad sought approval of its shareholders for the Buyback, by way
of special resolution through the postal ballot notice: dated December 15, 2025 ("Postal Ballot Matice®), In
accordance with Section 63{2)(b} of the Companies Act and Regulation S{i)(b) of the SEBI Buyback
Regulations, The sharsholders of the Company approved the Buyback, by way of a spedal respdution, through
gﬁﬂ!ﬁhallm by remote e-voting on January 18, 2026, and the results of which were announced on January

1.3, Im berrms of Regulation 5{via) of the Buyback Regulations, the Board or Buyback Committee, may till 1 (ona)
working day prior to the Record Date, increase the Buyback Offer Price and decrease the number of Equity
Shares proposed to be bought back, such that there i1s no change In the Buyback Size,

1.4. The Equity Shares are listed on the National Stock Exchange of India Limited (" MSE"™)} and the BSE Limited
("BSE") {hereinafter together referred to as the "Stock Exchanges™).

1.5. The Buyback is subject to receipt of any approvals, permissions and. sanctions of stabutory, requlatory or
governmentai authorities as may be required under applicable laws, including SEBT and the Stock Exchanges.

L.6. Thie Buyback shall be undertaken on a proportionate basls {subject to reservation for small Sha*EhﬂldErSR fraarm
the holders aof tha equity shares of the Company as on the Record Date, Yanuary 30, 2026 (the “Eligibla
Shareholders™) through the tender offer process prescribed under Regulation 4{mv)ia) of the Buvback
Reguiztions, Additionally, the Buvback shall be subject to applicable laws, implemented by tendering of Equity
Shares by Eligible Sharehodders and settlement of the same through the stork exchange mechanism as
specified by SEBLin iks circular bearing reference number CIRSCFDY POLICYCELL 1/2015 dated Agril 13, 2015
read with the circular bearing reference number CFOYBORZVCIRP 2016131 dated December 9, 2016, SEBT
circular SEBLS HOFCEDYDCR-IIFCIRSPF2021/615 dated August 13, 2001 and circular SERIYHOS CRD/PaD-
ZIPPCIRF2023/35 dated March B, 2023, including afl amendments and statutory modifications for the time
being in force ("SEBT Circulars™) or such mechanism as may be applicable, In this regard, the Company will
request BSE and MSE to provide the aoguisstion window for fadlitating tendering of Equity Shares under the
Buyback. For the purposes of this Buyback, the BSE will be the designated stock exchange,

1.7, Participation in the Buyback by ERgible Shaseholders will trigger tax on the consideration recetved on Buvback
by therm. Finance (Mo.2} Act, 2024 has made amendments in refation to buy-back of shares w.ef I Octaber
2024, shifting the tax Babilfty in the hands of the shareholders (whether resident or non-resident) and the
Company s not reguired to pay t3x on the distributed income, The sum paid by a domestic company for
purchase of its-own shares shall be treated as dividend in the hands-of shareholders, Mo deducton Is allowed
against such dividend while computing the income from obfer sowrces, The cost of acquisition of the shanes
which has been bought back by the company shall be treated as capikal loss in the hands of the shareholder
and allowed to be carry forward and set off against capital gains as perthe provisions of the ITA, The company
Is required to deduct tax at source at 10% under section 194 of the [TA In respect of the consideration payable
o Resident shareholders on buy-back of the shares. In respect of consideration payable to Non-resident
shareholders, tax shall be withheld at the rate of 20% as per the ITA or as per the'rate in the respective Tax
Treaty, whichever is beneficial subject to availability of prescribed documents by such non-residents. Since the
buvback of shares shall take place through the settement mechanisme of the. Stock Exchange, securities
transaction tax at 0.1% of the value of the transaction will be applicable, In due course, Elgible Shareholders
will receive a letter of offer, which will contain a more detailed rote on taxation. However, in view of the
particulanzed nature of tax conseguences, the Eligible Sharehofders are advised fo consult their own legal,
finamncial and tac advisors prior o participating in the Buyback,

1.8. In terms of the SEBI Buyback Fegulations, under the tender offer roube, the promoter and promater group
have an opticn to participata in the Buy Back, The promoter and promaoter group and person 2cting inconcert
vide their respective letters dated December 15, 2025 have expressed thelr intention not to participate kn the
Buyback.

1.9, Pursuant to the proposed Buyback and depending on the response to the Buyback, the woting rights of the
members of the Promoter and Person in Control in the Company may increase or decrease from their existing
shareholding In the total equity capital and voling rights of the Company, The Company canfirms that after the
completion of the Buyback, the mon-promoter shareholding of the Company shall not fall below the minimam
level required as per Regulation 38 of the Secunties and Exchange Board of India (Listing Obligations and
Disdlosure Requirements) Regulations, 2015, as amended. Any changs in voling rights of the Promoter and
Person in Control of the Company pursaant to comipletson of the Buyback will nat reswtt inany change in coptrod
over the Company.,

1.10, The Buyback will be undertaken on & proportionate basis from the Eligible Shareholders a5 on the Record
Date, provided that 15% (fifteen percent) of the number of Equity Shares proposed to be bought back or
nismber of Equity Shares entitled as per the shareholding of small shareholders as defined in the SEBI Buy Back
Regulations {"Small Shareholders™) as on the Record Date, whichever is higher, shall be reserved for the Smatl
Shareholders,

1.11. The Buyback from the Elgible Shareholders who ane residents outside India including non-resident Indians,
foreign nationals, foreign corporate bodies (incduding erstwhile - overseas corporate’ bodies), foreign
institutional imvestors) foreign portfolio investors, shall be subject to such approvals, if any and to the extent
necessary or reguired from the concerned authorities including approvals from the Reserve Bank of India
("RBI"Y under the Foreign Exchange Management Act, 1999 as amended ["FEMATand the rules and
regulations framed thereunders, Income Tax Act, 1961 and rules framed there under and  that such approvals
shall be required to be taken by such non-resident sharehalders.

112, A copy of this Public Announcement is available on the Companmy’s website {www.matrimony.comjand s
expected to be available on the websste of SEBI [wwvw.sebi.govin], and on the website of Stock Exchanges at
(www bseindia.com] and [www.nseindia.com)] and on the website of the Mamager to the Buyback
(www, saffronadvisor.com), during the period of the Buyback,

Z.NECESSITY FOR THE BUYBACK

The Company has been generating significant armounts of cash on an ongoing basis and is a debt-free enbity, The
current Buyback proposal is in line with the Company’s capital allecation practices of returning excess cash ko
shareholders, thereby increasing sharehoider value in the longer term, and improwving the Return on Equity. The
Company befleves that the Buyback is being undertaken by the Company after taking snto account the operational
and strategic cash requirements of the Company in the medium term - and for returning surplus funds o the
shareholders in an effective and efficient manner. The Buyback is being undertaken for the following reasons:

2.1.1. The Buyback will help the Company to distribute surplus cash ko its shareholders holding Equity Shares
thereby, enhancing the overall refum to shareholders;

2.1.2. The Buyback, which is being mplemented through the tender offer route a5 prescribed under the SEBI

Buyhack Regulations, would involve & reservation of wp to 15% of the Equity Shares, which the Company
proposes b buyback, for small sharsholders or the actual number of Equity Shares entitfed as per the
shareholding of small sharehcéders on the Record Date, whichever |s higher, The CﬂmElarL',- befieves that this
reservation Tor small shareholders would benefit & significant numbes of the Company’s public sharehalders,
whowould be dlassified as "Small Shareholders™;

2.1.3. The Buyback is generally expected to imiprove return on equity throwgh distribution of cash and improve
eamings per share by reduction in the equity base of the Company, thereby keading to long berm increass in
shareholders’ value; and

2.1.4 The Buyback gives an opbion to the Eligibde Sharehodders to either (A) participate in the Buyback and recaive
icash in liew of their Equity Shares which are accepted under the Buyback, or (B) not to participate in the
and get a resultant increase in thelr percentage shareholding in the Company post the Buyback,

without additional imeestrment.,

3. MAXIMUM AMOUNT OF FUNDS REQUIRED FOR THE BUYBACK, ITS PERCENTAGE OF THE TOTAL
PAID-UP EQUITY SHARE CAPITAL AND FREE RESERVES AND THE SOURCES OF FUNDS FROM
WHICH THE BUYBACK WOULD BE FINANCED

3.1 The mairmum amount required for Buyback will not exceed ¥ 35,850 Lakhs (Rupees Five Thousand Eight
Hurdred arsd Fifty Lakhs only) {excluding Transaction Costs). The maximum amount meéntioned aforesaid is
24.68% and 24.81% of the aggregabe of Hhe total paid-up equity share capital and free reserves of the
Company based on the latest audited standalone and consalidataed financial siatements of the Company as on
March 31, 2025 (being the latest audited financial statements avalable as on the Boand Meeting Date),
respectively, which iswithin the prescribed imdt of 25%,

3.2 Thie Buyback would be financed out of Free Reserves of the Company. The Company shall transfer from its Free
Reserves of securities premium account and/for such sources as may be permitted by law, a sum equalto the
nominal value of the Equity Shares bought back through the Buyback to the Capital Redemption Reserve
Account and the details of such transfer shall be dischosed in its subsequent audited balance sheet. The
payments shall be made out of the Comparny's current surpius andfor cash balances and/or current
investments and/or cash avaifable from infernal resources of the Compary time o time at its absobute
discretion. The Company confirms that as required under Section 68(2)(d) of the Ack, the ratic of the
sggregate of secured and unsecured debts owved by the Company shall be not mone than twice the paid-up
Eqisily Share capilal and Free Reserves after the Buybadk and that it hag got sufficient seurice bo pay-off the
consideration towards the Buyback and would not borrow funds forthe said purpose.

4. BUYBACK PRICE AT WHICH EQUITY SHARES ARE PROPOSED TO BE BOUGHT BACK AND THE
BASIS OF DETERMIMIMNG THE BUYBACK PRICE

4,1 The Equity Shares of the Company are proposed to be bowght back at the price of 2 655 (Rupees Six Hundred
and Fifty-Five ondy) per Equity Share, The Buyback Price has been ar al after considering vanous factors
includimg Suk not limited to tha wolume waighted average prices of the Equity Shares traded on BSE and NSE
where the Equity Shares are listed, the net worth of the Company, price-earnings ratio, impact on other
financial parameters and the possible impact of Buyback on the eamings per share,

4.2 The Buyhack Price represents i) premium of 29.09% and 28.56% to the valume weighted avernge market price
of the Eguity Shares on the BSE and the MSE, respectively, during the 3 [three) months period preceding
December 8, 2025, being the date of intimatzon to the Stock Exchanges regarding the Board Meeting Date
["Intimation Date™); and (1) premium of 34, 77% and 34, 29% to the volurme weighted average market price of
the Ecpuity Shares on the BSE and the NSE, respectively, during the 2 {bwo) weeks preceding the Intimatiaon
Date; and iii) premium of 24.86% and 24.68% over the closing price of the Equity Shares on the BSE and the
NSE resp , @5 on the Intimation Date. iv) premivm of 26.31% and 26, 34% over the closing price of the
Equity Shares on the BSE and the N5E, respectively, ason December 15, 2025, being the Board Meeating Date,

5. MAXTMUM NUMBER OF EQUITY SHARES THAT THE COMPANY PROPOSES TO BUY BACK

Al the Buyback Price and Buyback Size, the Indicative maximum Buyback equity shares that can be bought back
wollld be 893,129 (Eight lakhs Ninety Threée Thousand One Hundred and Twenty Nine) fully paid-up Eguity
Sharas, representing 4.14% of the tokal paid-up Equity Shares of the Compamy as om March 31, 2025, However, the
actual bought back Equity Shares may De less than the Indicative Maximum Buyback Shares, if the Buyback price
fiwed by the Board/Buyback Commities ks more than the Maximum Buvback Price, subleck 8o the rumber of Equity
Shares bought back shall not exceed 25% of the total numbser of Equity shares in the total paid-up BEquity Share
capital af the Company and the amount wtilized shall nok excesed Maximum Buyback Size. The Buyiback is proposed
to be compdsted within 12 (twelve} months of the date of the special resolution approving the proposed Buyback,

METHOD TOBE ADOPTED FORTHE BUY BACK

. The Buyhack is open to all Elig_the shareholders/beneficial owners of the Company hodding equity shares gither
in phy'sical andfor dematerialized form, ason the Becord Date.

The Buyback is being undertaken on a proportionate basis from bhe equity shareholders of the Company, whao
hald equity shares or persons in control who hold equity shares as on the Record Date (the "Eligible
Shareholders™) throwgh the tender offer roote prescribed under Regulation 4{ivia) of the Buyback
Regulations. Additiomnally, the buvback shall be subject to applicable laws; implemented by tendering of equity
shares by Eligible Shareholders and seftlement of the same through the stock exchange mechanism as
specified by the SEBEL in its cinculars bearing reference number:

(I} CIR/CFO/POLICYCELL/1/2015 dated April 13, 2015;
(I} CFDYDCR2/CIR/Pf2016/131 dated December 9, 2016;
(TIT) SEBE/HO/CFD/ DCR-ITT/ CIR/ P/ 2021 /615 dated August 13, 2021; and

(Iv) SEBISHOORDPoD-2/PFCIR 2023/35 dated March B, 2023 as amended from time to time {(collectively,
the “SEBI Circulars”),

In this regard, the Company will request the B5E and MNSE to provide the acquisition window for faciitabing
tendering of Equity Shares under the Buyback, For the purposes of this Buvback, BSE will be the designated stock
exchangsa,

6. DETAILS OF SHAREHOLDING OF PROMOTER AND PROMOTER GROUP, DIRECTORS, KEY
MANAGERIAL PERSONNEL AND PERSON ACTING IN CONTROL AND DETAILS OF TRANSACTIONS
INTHE EQUITY SHARES OF THE COMPANY AND INTENTION TO PARTICIPATE IN THE BUYBACK

6.1. The aggregate shareholding of the promoter and promoter group of the Company (the " Promoter and
Promoter Group™), directors, key managerial personnel and person in contral of the Company, in the
Company as on the date of the Board Maeting, Postal Batlot Mooz and this Public Announcement:

Details of shareholding of the promoter and promoter group and person in control of the Company:

MNumber of Eguity % oof
Sr.No.| Name of Shareholder Category Sharas held Shareholding
Mr. Mursgavel
1. Sl e AR Fromater 1,17, 70,718 54.559%
Z Mrz. Deepa Mursgavel, Promatier group 4,007 1.02%
3 hr, J Ravi Promaler group 1 MNegkbie
Total 1,17, 74,726 54.61%

Except as disclosed below, none of the directors of the Company and Key Managerial Personnel
of the Company hold any equity shares in the Company:

i b ET N oo I
s | :‘:ﬁ::::ﬁ:‘nﬂ' gj“rz:g’f“ and Managing| 4 4720 24 54.59%
2 Mrs. Deepa Murugavel m:emr;ﬁhﬁ?w 4,007 0.02%
3 | Mr. Vijayanand Sankar mﬁcﬁgfg & 1 Negligible
Total 11774726 5461%

B.2. Except provided below, no aquity shares of the Company have been purchased or sold by Promoters/any
m=mbers of the promater group, Director, key managernial personnef and of the persons in control of the
company during a period of sik months preceding the date of the Board mesting at which the proposal for
buyback was approved and the date of postal ballob notice being December £5, 2025,

Mr. Murugavel Janakirman has made market purchase of 2,89,702 equity shares of the Company with a
minimum price of Bs. 49725 on Novemnber 21, 2025 and with a maximum price of Bs. 549 6064 on September
30,025,

7. INTENTION OF THE PROMOTER AND PERSONS IN CONTROL OF THE COMPANY TO PARTICIPATE IN
BUYBACK

[n terms of the SEBI Buyback Requlations, under the tender aoffer route, the Promokers and Promater Group have the
option o participate in the Buyback. In this regard, the promoier, member of promoker group and person acting in
concert vide thes respective ketters dated Decemberl5, 2025 have expressed their intention not to participate In the
Buvback. Accordingly, except for a change in their shareholding,  as per response received in the buyback and a
chamge in their shareholding in the Company, as a result of tha extinguishment of Bquity Shares which will kzad to
reduction in the equity share capital of the company post buyback, the buvback will not result in any benefit to the
promoters and promoder group entitles and persons in confrol of the mwanwﬁuam o the proposed Buyback
and depending on the response Lo the Buyback, e vating rights of the mem of the promobérs and promober
grodp in the Company may increase fram thair existing sharehodding in the total equity capital and voting rights of
the: Company subject to the compliance with the SEBI (Substantial AcquEsition of Shares and Takeowers)
Regulations, 2011, wherever and If applicable,

B.NO DEFAULTS

The Company confirms that there ane no defaults subsisting in the repayment of depaosits, inberast payment thereon,
redemption: of debentures or payment of interest thereon or redemption of Preference shares or payment of
dividend due tor any shareholder, or repayment of any term loans or Interest pavable thereon to any financlal
institutsan or Banking company.

9. CONFIRMATIONS FROM THE COMPANY AS PER THE PROVISIONS OF THE SEBI BUYBACK
REGULATIONS AND THE COMPANIES ACT

The Company confirms that:
Q.1. Allthe Equity Shares for Buyback are fully paid up;

9.2, The Company shall not isswe and allot amy equity shares or spedhed secunties (including by way of bonus ar
corwert any cutstanding ESCPs/outstanding instruments intor Equity Shares) from the date of resclubion
passed by the Shareholders approving the Buyback 1l the expiry of the Buyback pericd, |.e,, the date on'which
the payment of consideration is made to the sharehobders who have accepted the Buyback;

9.3, The Company shall mot ralse further capital for a period of one year from the expiry of the Buyvback period, e,
the date onewhich the payment of consideration is made o the shanehalders who have accepbed the Buyback,
except in discharge of subsisting obigations such as comversion of warrants, stack oplion schemes, sweat
equity or conversion of preference sharas or debentures into Equity Shares;

9.4, The Company has nob undertaken & buyback of any of its securities during the period of one year immediately
preceding the Board Meeting Date.

9.5, The Company shall not buyback locked-in Equity Shares and nan-transferabie Equity Shares till the pendency of
the lock-in or &l the Bquity Shares become tramsferable;

9.5. The Company shall not buy back its Equity Shares from any person through negotated deal whether on or off
t?ﬂﬁl‘%ﬁk Exdﬂng&i or throwgh spof transactions or through any private amangement in the implemsantation
of the Buyback;

9.7, The Company has been in compliance with sections 92, 123, 127 and 129 of the Companies Act;

9.8, The Maamum Buyback Size ie, T 5,850 Lakhs (Rupees Five Thousand Eight Hundred and Fifty Lakhs cnly ) does
not excesd 25% of the fully paid-up Equity Share capital and free reserves as per the [aktest audited standatone

and consofidated financial statements of the Company as at March 21, 2025;
5.9, The Company shall net withdraw the Buyback after the public announcement of the Buyback ismade;

2,10, The Company shall not make any offer of buyback within a period of one year reckoned from the explry of the
Buyback period 1.e., the date on which the payment of consideration is made o the sharehalders who have
accepted the Buyback;

.11 There s no pendency. of any scheme of amalgamalion or compromise or arrangement purssant to the
provisions of the Companies Act;

.12, The buyback shall be complebed within a period of one (1) year from the date of passing of the special
resgiution approving the buyback through postal balliot;

9,13, As required under Section 68{2)0d) of the Companies Act and SEBI Buy-Back Requlations, the ratio of the
aggregate of secured and unsecured deblts cwed by the Company shall not be more than twice e paid-up
Equaty Share capital and free reserves after the Buyback;

.14, As perClause (ix) of Schedule T of SEBI Buy-back Regqulations, there are no defaults subsisting in the repayment
of deposits accepted either before or after the commencement of the Companies Act, interest payment
thereon, redemption of debentures or preference shares or payment of dividend to any shareholdes, or
repayment of any berm loan erinterest payable thereon to any finencal institution or banking company.

9,15, In case any such default has ceased to subsist; a period of more than three years has lapsed.
9.16. The Company shall not directly or indirecthy facilitate the Buybadk:

1. through any subsidiary company including its own subsidiary company i any; or
I1. through any inwestment company or group ofF investment companiss.,

.17, Thix Equity Shases bought back by the Company will be extinguished and physically destroved in the manner
prescribed under the SEBI Buyback Reguiations and the Act within 7 (seven) working days of the expiry of the
Buyback perod e, the date on which the payment of consideration is made to the shareholders who have
accepted the Buyback;

9.18. The consideration for the Buyback shall be paid only by way of cash;

5.19. That the maximum number of Equity Shares proposed to be purchased under the Buyback does not exceed
25% of the total number of Equity Shares in paid-up Equity Share capital of the Companiy a5 as per the latest
audited financial statement of the Company ason March 31, 2025

2.20. The ETu:-an'.r shall nat allow buyback of its shares unless the consequent reduction: of its share capital is

9,21 The Company shall not utifise any funds barrowed from banks or financial nstitutions i fulfilling s obligatians
under the Buyback,;

2.22. The Company shall not buy-back its shares or ather specified securities so as to delist its shares or other
specified securities from the stock exchanges as per Regudation Hv) of SEBI Buyback Regulations;

9,23, As per Regulation 24{i)ie) of the SEBI Buyback Regulations, the promoters and members of the promoter
group, and their assoclates be advisad that they shall not deal In the Equity Shares or other specfied securities
of the Company either through the stock exchanges or off-markel transackons (including inker-se transfer of
Equity Shares among the promoters and members of promater group) fram the date of Board resolution till the
closing of the Buyback offer;

.24, The statements contained in all the relevant documents in rajation o the Buyback shall be true, matesial and
factual and shall not contain any mis-statements or misleading information. The Company shall comply with
the statutory and reguistory timelines in respect of the buyback in such manner as prescribed under the
Companies Act andfor the SEBL Buyback Reqgulations and any other applicable laws;

2.45, The Company shall transfer from its free reserves or securities premidum account, @ sum equal t the nominal
value of the Equity Shares ht back through the Buyback to the Capital Redemplion Reserve account and
the details of such transfer shall be disciosed in its subsequent audited financal statements;

.26, The Buy-back would be subject to the condstion of maintainng menimum pubdic shareholding requarements as
specified in Regulation 38 of the SEBI Listing Requlations and under the Securities Contracts [Requiation)
Rules, 1957, a5 amended;

9,27, Covenants in redation bo our financing arrangements | borrowings with banks, financial institutions and other
entities (“Lenders”) are not being breached pursuant to the Buy-back and accordingly the prior consent of the
Lenden(s) of the Company, as required Regulation 5{I(c) and Schedwle T (xii) of the SEBI Buy-back
Regulations, isnot applicable,

10. CONFIRMATIONS FROM THE BOARD OF DIRECTORS OF THE COMPANY

As reqisred by clause (x) of schedule Tin accordance with Begulation 5{v)lh} of the SEBI Buy-back Reguiations, the
Board of Directors of the Company hereby confirms that it has made full enquiry Into the affairs and prospects of the
Company and after taking into-account the financial position of the Company including the projectons and also
considering alf contingent liabidities, the Board has formed an opinion:

1, That immediately folkowing the date of this board meeting dated December 15, 2025 (" Board Meesting ™) and the
date on whith the results of the postal ballot incleding e- voting for the proposed Buyback will be announced, thene
willl be no grownds on which the Company could be found unable bopay its debts;

2, That as regands the Company's prospecks far the year immediately following the dabe of the Board Meeting held an
Decemberls, 2025 and the date ca which the resuits of the postal ballot inclading e- voting for the proposed
Buvback will be announced, having regard to Board’s intentions with respect fo the management of the
Company's business during that yvear and o the amount and character of the financlal resources which will, in the
Board's view, be available to the Company during that year, the Company will be able to meet its liabilibes as and
when they fall due and will not be rendered insolvent within a period of one year from that date; and

3. That in forming the alorementioned opinion, the Board of Director has taken into account the labilithes (including
prospaciive and conbingent liabilities) as if the Company were being wound up under the provisions of the
Companies Act and the Insolvency and Bamkruptcy Code, 2016, as amended (including prospective and
cantingent llabiities).,

11. REPORT ADDRESSED TO THE BOARD OF DIRECTORS BY THE COMPANY'S STATUTORY AUDITORS

The text of the Report dated December 15, 2025 recefved from B.5.R. & Co LLP, the Statutory Auditors: of the
Company, addressed to the Board of Directors of the Company is reproduced below;

Quote

TD

The Board of Directors Matrimony.Com Limited
No. 94, TVH Bediciaa Towers,

Tower II, Sth Floor, MRC Nagar,

Raja Annamalsipuram,

Chennal — 600028

Dear 5irf Madam,

Subject: Auditors” Report in respect of the proposed buy-back of eguity shares by
Matrimony.Com Limited (the "Company”) as per Companies Act, 2013 in terms of clause (xi) of
S:il'budulﬁﬂuﬂhe Securities and Exchange Board of India ( Buy-Back of Securities) Regulations, 2018,
as amended.

1. This report is issued in accordance with cur engagement better dated December 08, 2025,

2. The Board of Directors of Matrimony.Com Limited have approved a pro buy-back of equity shares by the
Company at its meeting haeld on December 15, 2025 "Board Meeting ™}, subject to the approval of shareholders’ by
spicial resolution, In pursuance of the provisions of Sections 68, 53 and 70 of the Companies Act, 2013 as amended
[the "Act"), read with the Seourities and Exchange Board of India {Buy-back of Securities) Regulations, 2018, as
amended ["SEET Buy-back Regulations™).

3. We have been requested by the Company to provide a report an the accompanying Statement of permissible
capital payment (hereinafter referred to as the "Statement” / “Annexure A7) in connaction with the proposed buy-
back by the Company of it equity shares In pursuance of the provisions of Act and SEBI Buy-back Regulations,

i 'Ifhe Statement is prepared by the Management of the Company, which we have initialed for identification purposes
only.

Management’s and Board of Director’'s Responsibility for the Statement

&, The preparation of the Statement in accordance with Section 63{2) of the Act and in compliance.with Section 68,
69 and 70 of the Act and SEBI Buy-back Regulations, 5 the responsibility of the Management of the Company,
including the computation of the amount of the permissie captal payment, the preparaton and maintenance of all
accounting and other relevant supporting records and documents. This responsibility includes the design,
imiplementation and maintenance of internal control relevant bo the preparation and presentation of the Statemeant
and appiving an appropriate basis of preparatbion; and making estimates that are reasonabls in the droumstances.

&, The Board of Directors is also responsihle to make a full imquiry into the affairs and prospects of the Company and
to form an opinion on reasenable grounds that the Company will be abde to pay its liabilites and will not b2 rendered
Insohvent within a pericd of one vear from the date of the Board Mesting and In forming the opindan, It has taken into
account the ligkilibes (including prospective and contingent llabiities) &< if the Company wiera being wound up
under the provisions of the Companies Act or the Insolvency and Baskruptcy Code, 2016,

Auditor’s Responsibility

7. Pursisant to the requirement of the SEB] Buy-back Regulations, it is our responsibility to obtain reasonable
assurance whether |

I, we have inquired into the state of affairs of the Compamy in relation to its audited standalone financhal statements
and audibed rjunsallﬂated financial statements as at and for the: year ended March 31; 2025 (the "Audited Financial
Statements”);

il. the amcant of the permissible capital payment a5 stated in-Annexure A for the propased Buy-back of equity sharos
is properly determined considering the audited financial statements in accordance with Section 63{2) of the Act and
SEEB[ Buy-back Regulations, as applicable; and

fii. the Board of Directors of the Company in their meeting dated December 15, 2025, have formed the opinion as
specihed in clause (%) of Schedule [ to the SEBI Buy-back Regulations on reasonable grounds and that the Company
will not, hawving regard bo its state of affalrs, be rendered insolvent within a pericd of one year from that dake.

8, Our engagement involves performing procedures to. obtain sufficient appropriate evidence on the above
reporting. The procedures selected de on the auditor's judgement, Includnn? the assessment of the risks
associated with the above reporting. Within the scope of our work, we perforrmed e follwing procedures:

I, Examined authorization for buy-back from the Articles of Association of the Company;

ii, Examined that the amount of capital payment for the buy-back as detailed in Annexure A is within the permissible
firnit: ?::nmuuted in accordance with the provisions of Section &8[2 ) of the Act and Reguiation 41} of the SEBI Buy-back
Regulations;

ill, Examined that all the shares for buy-back are fully pald-up;
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v, Inquired into the state of affairs of the Company with reference to the Audited financial statements af the
Company,

v, Dhtzined declaration of sohvency 25 approved by the board of directors on December 15, 2025 pursuant o the
requirements of clause {x) of Schedule | tothe SEBI Buy-back Reguiations;

vi. Chtaimed appropriate representations from the Management of the Company;

g, We conducted our examination in accordance with the 'Guidance Note on Reports and Certificates for Special
Purposes, issued by Institute of Chartered Accountants of India ("ICAIY). The Guidance Mote requirss that we
camply with the ethical reguirements of the Code of Ethics issued by 1CAL

10, The Audited financial statements referred to in paragraph ¥ above, have been audited by us on which we Issued
an unmodified audit opinion vide our reports dated Maylg, 2025, Cur audits of these financlal statements were
conducked in accordance with the Standards on Asditing and other applicable authoritative pronouncerments issued
by the Institute of Chartered Accountants of India. Those standards require that we plan and perfarm the audit to
obtain reasonable assurance about wihether the financial statements are free of material misstatement,

11. We have complied with the relevant applicable requirements of the Standard on Quality Control {SQC) 1, Quality
Contral for Firms that Perform Audits and Beviews of Historical Financial Information, and Other Assurance and
Related Services engagements,

12. We have no responsibifity to update this report for events and circumstances occurring after the date of this
report,

Opinion
13. Based on inquiries conducted and our examination as above, we report that:

b We have inquired into the state of affairs of the Company in relation ko its fatest sudited standabone and
consolidated financial statements as ak and for the year ended March 31, 2025.

ii, Thix Board has proposed boBuy-back the Company's equity shares up b an aggregate amount nok éxeeeding Re,
5,850 lakhs {"Buy-back Siza”). The same is within the amount of permissible capital payment of Rs. 5,895 lakhs as
computed in Annexurs A, which has been peoperly determined in accordance with Section 58(2) of the ct and SEEB]
Buy-back regulations; and

ifi. The Board of Directors in their meeting held on December 15, 2025 has formed the apinion, as specied in Clause
i) of Schedule 1 to the SEBL Buy-back Regulations, on reasonable grounds that the Company, having regard to its
state of affairs, will nok be rendered insolvent within a period of one vear from date of aforesald Board Meeting,

14, Based oo the representations made by the Management, and other information and explanabions ghven o us,
wihich to the best of our knowledge and belief were necessany far this purpose, we are nol aware of amything 1o
imdicate that the cpinicn expressed by the Derectors in the dedaration as to any of the matters mentionad in the
declaration is unreasonable in drosmstances as at the date of dedaration,

Restrictions on Use

15, This report is addressed to and provided to the Board of Directors of the Company pursuant to the requinements
of the SEBI Buy-back Regulations sofely to enable the Board of Directors of the Company in relation to the proposed
Buy-back in accordance with the provisions of the Act and SEE] Buy-back Regulations (i) to include in Public
Announcement, letter of offer and other documents pertaining to buy-back to be made to

a) the shareholders of the Comparry; b} to be filed with the Securities and Exchange Board of India, B3E Limited,
MNational Stock Exchanges of India Limited, Registrar of Companées, National Securities Depository Limited and the
Central Depository Services {Irdia) Limited, as applicable; and (i) for prondding o the menchant banker to the Buy-
back, each for the purpose of extinguishment of equity shares and may not be suitable for any ather purpose.
Accardinghy, we do not accept or assume amy liabifity or duty of care for any other purpose far which or toany other
person to whome this report is shown or into whose hands it may come save wierg expressly agreed by aur prior
conssnt in writing,

forBSR&Co. LLP

Chartered Accountants
Firm Ragistratiosn Number: 101248W,W-100022

by

K Sudhalkar

Partner

Membership No.: 214150
UDIN: 25214 150BMODIHHS7
Flace; Chennai

Date: December 15, 2025

Annexure &
Statement of permissible capital payment

Computation of amount of permissible capital payment towards Buy-back of equity shares of

. Com Limited in accordance with proviso to Section 68(2) of the Companies Act, 2013 (the
"Act”) and Regulation 4(1) of the SEBI Buy-back Regulations ("the Statement”) based on the audited
standalone financial statements and audited consolidated financlal statements as at and for the year
ended March 31, 2025

drmountin Rs. lakhs

Particulars Standalone Consolidated
A, Paid-up equity share capital as at March
31, 2025 {2,15,63 442 equity shares of Rs. 5 1,078 1,078
- each fully paid-up) *
B. Free raserves as at March 31, 2025:# 22,627 22,504
-Retained Earnings * 22,599 22,476
-Securities Premium account * 28 28
Total paid up equity share capital and
free reserves as at March 31, 2025 23,705 23,582
(A+B)

Maximum amount permissible fo buy-back
undar Section 68 of the Companies Act, 2013
read with Requlation () of SEBI Buy-back
Regulations { 25% of the total paid-up equity
share capital and free reserves, lower of
gudited standalone and audited consolidated
financial statements)

5,895

Maximum amount permitted by Board
Resolution dated December 15, 2025,
approving buy-back, subject to shareholders’
approval by special resolution, based on the
audited consolidated financal statements as
at and for the year ended March 31, 2025.

5,850

* The amaount of equity share capital and free reserves {including securities premium) have been extracted from the
audited standalone and consofidated financlal statements of the company for the year ended March 31, 2025 and
secretarnial records of the Company,

# Free meserves as defined in Section 2043) of the Companies Act, 2013 read along with Explanation I provided in
Section 68 of the Companies Act, 2013,

The Board of Directars have intheir meeting dated December 15, 2025 formed opinicn that the Compamy having
regard to its state of affairs, will nof be rendered insolvent within a period of one yvear from the sforesasd date and
from the dateon which the results of the sharehodders’ resolution with regard to the proposed buyback are declared.

For Matrimony.Com Limited For Matrimony.com Limited

Sdf- S5dj-

Murugawvel Janakiraman Deapa Murugavel

Chairman and Managing Director Mon-Executive Non Independent Cirector
DIN: 0005009 DIN; BD725522

Place: Channal

Date: December 15, 2025
Unquote
12, RECORD DATE AND SHAREHOLDER'™S ENTITLEMENT

12.1. As required under the SEBT Buyback Regulations, the Company has fixed January 300, 2026 as the record date
(the "Record Date™) for the purpose of determining the entitlement and the names of the aquity shareholders
wiho are eligible to participate in the Buyback i.e. Eligible Shareholders.

12.2. As per the Buyback Fegulations and such other droslars or nolifications, as may be applicable, in due couwrse,
Eligible Shareholders will receive a letter of offer in refation to the Buyback ("Letter of Offer™) along with a
tender offer form indicating the entitlement of the Eligible Shareholder for participating in the Buvback: Even
if the Ellgible Shareholder dogs not receive the Letter of Offer along with a tender form, the Eligible
Sharehalder may participate and tender shares in the Buyback. As required under the Buyback Regulations,
the dispatch of the letter of offer shall be through electronic mode m acoordance with the provsions of the
Companies Act within two (2] working days from the Record Date. If the Company receives a request from
amy Eligitle Sharehalder to receive a copy of the fetter of offer in physical form, the same shall be provided,

12.3. The Eguity Shares proposed 1o be bought back by the Company as part of the Buyback are divided into two
categories! (i) Reserved catagory far Small Shameholders {defined hersinaftes); and i) General category for
all ather Eligible Sharsholders,

12,4, Asdefined in Regulation 2{i){n}) of the SEBI Buyback Regulations, & "Small Shareholder™ is a sharehodder of the
company who holds. Equity Shares having market value, on the basls of closing price on BSE or NSE (a5
applicable, contingent on highest trading volume in respect of Equity Shares as on Record Date) a5 on the
Record Date, of not mora than T 200,000 { Rupeess Two Lakh Cnly),

12.5. In accordance with Reguiation & of the SEBT Buyback Regulations, 15% (fifteen percent) of the number of
Equity Shares which the Company proposes to buyback or the number of Equity Shares entitied as per the
sharefolding of Small Shareholders a5 an the Record Date, whicheser Is higher, shall be reserved for the Small
Sharefwolders as part of this Buyback,

12.6. On the basis of the sharehoiding on the Record Date, the Company will determine the entitlernent of each
sharefwlder, including Small Shareholders, to tender thair Equity Shares in the Buyback, This entitiernent for
each Eligible Shareholder will be calculated based on the number of Equity Shares held by the respective
Eligible Shareholder as on the Record Date and the ratio of the Buyback applicabhe in the category to which
such Eligible Shareholder belongs, The final number of Equity Shares that the Company shall purchase from
each Eligibde Sharehobder will be based on the tofal nomber of Equity Shares tendered by such Eligible
aaremlgg. Accordingly, the Company may not purchase all of the Equity Shares tendered by Eligible

aremaldes,

12,7 After accepting the Equity Shares terdered on the basis of entitlerment, the Equity Shares ket to be bought
back, i amy inone category shall first be accepted, in proportion o the Equity Shares tendered over and abowve
their entitlerment in the offer by shareholders in that categary, and thereafter from Eligible Shareholders who
have tendered over and abiove thedr entitlement inother categary.

12.8, In acoordance with Reguiation 3(ix) of the SEBI Buyback Regulations, in order to ensure that the same Eligible
Shareholder with multiple demat accounks) folios do not receive & higher entitlement under the small
shareholder category, the Bquity Shares held by such Elgible Shareholder with a common Permanent Account
Mumber ["PAN") shall be dubbed together for determining the categony {small shareholder or general) and
entitement under the Buyback. In case of joint shareholding, the Equity Shares beld in cases whwere the
sequence of the PANS of the joint shareholders s identical shall be dubbed together, [n case of Eligible
Sharehalders holding phwsical shares, where the sequence of PANS isidentical and where the PANS of all jeint
shareholders are nok available, the Registrar bo the Buyback will check the sequence of the names of the jeéint
holders and club together the Equity Shares held in such cases where the sequence of the PANS and name of
jaint sharehodders are identical. The shareholding of institutional investors fike mutuad funds, insurance

companies, foresan institutional investorsy foreign portfiolio imvestors etc. with common PAN are not proposed
to be clubbed together for determining their entitiement and will be considered separately, where these
Equity Shares are held for different schemesy’ sub-accounts and have a different demat account nomenclature
based on information prepared by the Registrar bo the Buyback as per the sharehalder records received from
the depositories, Further, the Equity Shares held under the category of “dearing members™ or "corporate
body margin acoount” or “corporate body —broker” as per the baneficial position data ason Record Date with
comman PAN are mot proposad to be cubbed together for determining their entitement and will be
consédered separately, where these Equity Shares are-assumed to be held on behalf of clients.

12.9, The particpation of the' Eligible Shareholders In the Buyback ks voluntary, Eligible Sharefiolders may opt to
participate In-part or in fsll and receive cash in lieu of the Equity Shares accepted under the Buyback or they
may opt not to participate and enjoy a resultant increase in thair percentage shareholding, after the
completion of the Buyback, without any additional imvestment, Eligible Sharcholders also have the option of
tendering additional shanes {over and above their entitlement) and participate in the shortfall created due to
ron-participation of some other Eligible Shareholders, iFany. If the Buvback entitiement for ary sharebolder is
rat a rownd numbers, then the fractional entitlermant shall be igrored for computation of Buyback entitiement
to tenider Equity Shares in the Buyback.

12.10, The maximum number of Equity Shares that can be tendered under the Buyback by any Eligible Sharsholder
cannot axceed the number of Bquity Shares held by the equity shareholder as on the Record Date, In case the
Eligible Sharehclder holds Equity Shares through multiple demat accounts, the tender through a demat
account cannot exceaed the number of Equity Shares held in that demat account,

12.11. The Eguity Shares tendered as per the entiflement by the Eligible Shareholders as weall as additional Bguity
Shares tendered, if any, will be accepted as per the procedurs kid down in the SEET Buyback Regulations. If
the Buyback entitement for any sharehalder is not a round number, then the frectional entitlement shall be
ignored for computation of Buvback entitfement to tender Equeity Shares in the Buyback, The settfement
under the Buyback will be done using the mechanism notified under the SEB] Circutars.,

12,12, Detalled Instriections for participation in the Buyback (tender of Equity Shares inthe Buyback) as well as the
relevant time table will be included in"the Letter of Offer which will be sent In dus course to the Eligible
Shareholders. Elgible Shareholders which have registered thelr emall ids with the depositories [ the
Company, shall be dispatched the Letter of Offer through electronic means. IF Eligible Shareholders wish to
chialn a physical copy of the Letter of Offer, they may send a reguest to the Compary or Regestrar to the
Buyback at the address mentioned at para 13 or 14 below. Eligible Shareholders which hawe not reglstered
thiir emall ids with the depositories) Company, the Letter of Offer shall be dispatched through physical mode.

13.PROCESS AND METHODOLOGY FOR BUYBALCK

13.1. The Buyback is open to all Eligible Shareholders [ beneficial owners of the Company, (e, the sharehodders who
o the Record Date weare holding Equity Shares either in physical form ("Physical Shares") and the beneficial
owners who on the Record Date were holding Equity Shares in the dematerialized form ("Demat Shares™)
{such shareholders are referred to as the ["Bligible Shareholders™. Any person who does nok hold Equiky
Shares of our Company as on the Record Date will not be eligible to participate in the Buyback and Eguity
Shares tendered by such person(s) shall be rejected,

13.2. The Buyback shall b2 implemented using the "Mechanism for acguistion of sharas through Stock Exchange”
notified by SEBT vide SEBI Growlar no. CIR/CFD/POLICYCELL/1/2015 dated April 13, 2015 and circular no.
CROYVDCRASCIR/PY 201 6/1 31 daved December 9, 2016, and SEBT Croular CFDYOCR-TICTR/P 20217615 dated
Aogust 13, 2021, and SEBI Circutar CFDYPoD-2/P/CIRS2023/35 dated March 8, 2023 and following the
procedure prescribed in the Companies Act and the SEST Buyback Regulations, and as may be determined by
the Board {including the Buyback Committes authorized to-complete the formalities of the Buyback) and on
such terms and conditions as may be permitted by law from bimse to fime.

13,3, For the implementaticn of the Buyback, the Company has appainted Chodce Equity Broking Privake Limited as
the registered broker 1o the Company (the "Company's Broker ™) to facllitate the process of tendering of Equity
Shares through the stock exchange mechansm for the Buyback and through whom the punchases and
settiementson account of the Buyback would be made by the Compamy. The contact details of the Company’s
Broker are a5 follows:

Choice Equity Broking Private Limited;

Address: Choite House, Sunil Patodia Tower, 1 B Nagar, Andheri (East), Mumbai- 4000%3;
Contact Person: Mr. Jeetender Joshi;

Tel. No.: 022-69835291

E-mail Id: jectenderjoshi@choicrindia.com

Waebsite: www.choiceindia.com

Investor Grieavance Email ID: ig@choicaindia.com

SEBI Registration No.: INZOO0160131

13.4, The Company will request BSE Limited ["BSE"), who shall be the designated stock exchange for the purpose of
this B k, to prowide & separate acquisiton window MAcquisition Window™) to facilitate the placing of sel|
orders by Eligible Shareholders who wish to tender Equity Shares in the Buyback. The details of the
Acguisition Window will be as specfied by BSE Limited fromi time to time,

13.5. In the event:the Sharehalder Broker(s) of any Bligible Shareholder |s not registered with BSE Umited a5 a
trading mermber/stock broker, then that Eligible Shareholder can approach any BSE registered stock broker
and can register themselves by using quick uniguee cient code {"UCC"} facility through the BSE registered
stock broker {after submitting all detalls as may be required by such BSE registered stock broker to be in
compliance with applicable [aw), In case the Eligible Sharehalders are unabls to reglster using the UCC facility
through any other BSE registered stock broker, Eligible Shareholders may approdch the Company's Broker to
place thedr bids, by using the UCC facility after submitting requisite documents.

13,6, During the kendering periad, the crder for selling the Equity Shares will be placed in the Acguisition Window by
Eligible Sharcholders through Bheir respective stock brokers during normal trading hours of the secondary
rrarket, The stock brokers [“Seller Member[£)™) can enter orders for demat shares as well as physical
shares, In the tendering process, the Compary's Broker may also process the orders received from the Eligible
Sharemolders after Eligible Shareholders have complétied their KYC requirerment as requined by the Company s
Broker,

13.7. The Buyhack from the Elgible Sharsholders who are residents cutside India including foreign corporate bodies
tincluding ersbahile overseas corporate bodies), foreign portfodio investors, non-resident Indians, members
of foraign nationality, i amy, shall be subject to the Foreign Exchamge Management Act, 1999 and rules and
regulations framed thereunder, if any, Tncome Tax fct, 1961 and rules and regulations fremed thersunder, as
applicable, and also subject to the receipt/provision by such Eligible Shareholders of such approvals, if and to
the extent necessary or required from concemed authorities including, but not limited to, approvals from the
Resarye Bank of Indiz under the Foreign Exchangs Management Act, 1999 and rules and regulations framed
theraunder, if any,

12.8; The reporting requirements for Mon-Resident Shareholiders under Reserve Bank of India, Foreign Exchange
Management Act, 1999, as amended and any other rules, regulations, and guidelines, for remittance of funds,
shall be made by the Bligible Shareholder andfor the Seller Member through which the Equity Shareholder
places the bids,

13.9, Medification/ canceliation of orders and multiple bids fromy a single Eligible Sharehalder will be alloweed during
the tendering period of the Buyback; Multiple bids made by singée Eligible Shareholder for salling the Equity
Shares shall be clubbed and conssderad a5 "one" bid for the purposes of &osptance.

13,10, The cumulative quantibty tendered shall be made available on the website of BoE Limited {wwiw. bseindla.com)
throwghout the trading sessions and will be updated ak specific intervals during the tendering period.

13.11. Further, the Compary will not accept Equity Shares tendered for Buyback which under restraint order of the
court for tramsfer)sale and/for the Btle in respect of which is otherwise under dispute or whera loss of share
certificates has baen notified to the Company and the duplicabe share cerfificates have not been ksued either
diue tosuch reguest Being under process as per the provisions of law orothersise.

12,12, Procedure to be followed by Eligible Shareholders holding Equity Shares in the dematerialized form:

13.12.1. Eligible Shareholders who desire to tender thefr Equity Shares held by them in dematerialized form under
the Buyback would have to do so throwugh their respective Seller Member by indicating to the concerned
Seller Member, the detalls of Equity Shares they intend to tender under the Buyback,

13:12.2. The Sefler Member(s) wiould be required 1o place an order/bid on behalf of the Eigible Sharehalders who
wish 1o tender Demat Shares in the Buyback wsing the Acquisition Window of the Designated Stock
Exchange, Before placing the order/ bid, the Ellgible Shareholder would require to transfer the nusber of
Equity Shares tendered 1o the account of Indian Clearing Corporation Limited {referred to as the "Clearing
Corporation™) specifically created for the purpose of Buyback offer, by using the early pav-in mechanism
as preseribed by the Designated Stock Exchange or the Clearing Corporation prior to placing the bid By the
Seller Member. This shall be validated at the time of ordery bid entry,

13.12.3. The dekails of the Special Acoount of the Oearing Corporation and the setbement number shall be informed
in khe ssue opening drowlar that will be isswed by the Designatad Stock Exchange andjor the Clearing
Corparation.

13.12.4_ The lien shall be marked by the Sellsr Member in the demat account of the Eligible Shareholder for the
shares tendered in tender offer, Details of shares marked as ben in the demat account of the Eligible
Shareholder shall be provided by the depositories to Cleanng Corpommtion. Incase, the Shaseholders demat
account is held with one depository and clearing member pool and Clearing Corporation Account is held
with other depostory, shares shall be blocked in the shareholders demat account at source depository
during the tendering perind. Inter depesitory tender offer (“IDT") instructions shail be indtiabed by the
shareholders at source depository to clearing member/ Clearing Corporation account at target depository,
Source depository shall block the shareholder's securities (i.e., transfers from free balance to bocked
balance) and send 10T message to farget depository for confirming creation of lien, Details of shares
blocked im the shaseholders demat account shall be provided by the target depository to the Clearing
Corparation.

13.12.5. Upon placing the bid, the Seller Member shall provide a Transaction Registration Slip (the “TRS"™)
generated by the exchange bidding system to the Eligble Sharehobder. The TRS will contaln the details of
the order submitted Mke bid 1D number, application number, BP ID, clhent IR, number of Equity Shares
tendered, ete, In case of mon-receipt of the completed tender form and other documents, but lien marked
o Equity Shares and a valid bid in the exchange bidding system, the bid by such Eligible Shareholder shall
be deemed to have been accepied,

13.12.6. Itis clarified that in case of Demat Shares, submission af the bender form and TRS s not mandatony. In case
of non-receipt of the completed tender form and other documents, but receipt of Equity Shares in the
accounts of the Clearing Corporation and a valid bid in the exchange bidding system, the bid for Buyback
shall be dessmed to have been accephed.

13.12.7. The Eligible Shareholders will have to ensure bhat they keen the depository participant {"DP™) accownt
active and unblocked. Further, Eligible Sharsholders will have to ensure that they keep the bank accownt
attached with the DP accownt active and updated to receive oredit remibance dee to accaptance of Buyback
of shares by the Company, In the event if any equity shares are tendered to Clearing Corporation, excess
demateradized equity shares or unaccepted dematenalized equity shares, if any, tendered by the Eligible
Shareholders would be returned to them by Clearing Corporation. If the securty transfer instruction is
rejected in the depository system, due to any issue then such securities will be transferred to the
sharehalder broker's depository pool account for onward transfer to the Eligible Shareholder, In case of
cusiodian participant orders, excess dematerialized shares or unaccepted dematerialized shares, if amy, will
be refunded tothe respective custodian depository pool account,

13.12.8. Eligéble Shareholders who have tendered thelr demat shares in the Buyback shall also provide all relevant
documents, which are necessary to ensure transferabdlity of the demat shares in respect of the tender form
to be sent. Such documents may Include (but not limited to): (&) duly attested power of attorney, IF any
person other than the Elgibée Shareholder has signed the tender form; (b)) duby attested death certificate
and successton certificateflegal helrship certificate, In case any Ellgible Shareholder s deceased, of cousrt
aoproved scheme of mergerfamalgamation for a company; and (c) In czse of companies, the necessary
certified corporate authorizations {inclsding board and/or general meeting resalution),

13,13, Procedure to be followed by Eligible Shareholders holding Equity Shares in the Physical form:

In accordance with the SEBI drowlar no. SEBL/HOY CFDFCMD /CIR/P/2020/ 144 dated July 31, 2020 shareholder
halding shares in physical forms are alfowed to tender their shares ina buyback undertaken through the tender offier
route. Howewver, such tendering shall be as per the prowisions of the SEBT Buyback Regulations and berms of Lekter of
Offer.

13.13.1. Eligible Shareholders who are holding phyysical Equity Shares and intend to participate in the Buyback will
be required to approach their respective Seller Member along with the compiete set of documents for
verification procedures-to be camied cut before placement of the bid, including (i) the tender form duly
signed by all Eligible Shareholders {in case shares are in joint names, in the same order in which they hold
the shares), (i) criginal Equity Share certificatels), (i) valid share transfer formisl)/ Farm SH-4 duly filed
and signed by the transferars [i.e, by all registered Efigible Shareholders in the same order and a5 per the
specimen signatures registered with the Company) and duly witnessad at the approprate place authorizing
the tramsfer in favour of the Company, {iv) self-attested copy of the PAN card of 2l the Eligible Sharehaldess
(v} any other relevant documents such as, but not limited to, duly attested power of attormey, corporate
authorizabion (including board resclution/specimen signature), notaddzed copy of death certificate and
succession certificate of probated will, IF the orlginal ERgible Sharshodder has deceased, etc., a5 applicable.
In addition, if the address of the Eligible Sharehofder has undergone a change from the address registered
in the Register of Members of the Company, the Eligible Shareholder would be required to submit & self-
attested copy of address proof consisting of any one of the following docurments: valid Aadhar Card, Vioter
Identity Card or Passport,

13,13.2. Based on the documents mentionad in the paragraph, the concerned Seller Member shall place an order/
bid on behalf of the Eligible Shareholders holding plnsical Equity Shares who wish o bender Equity Shanes
iy the Buyback, using the Acquisition Windew of BSE Limited. Upon placing the bid, the Seller Member shall
provide a TRS generated by the exchange bidding system bo the Eligible Shareholder, TRS will contain the
details of order submitted like Folio Mumber, Certificate Mumber, Distinctive Number, Mumber of Eguity
Shares tandered ate,

13.13.3. Any Seller Member/ Eligible Shareholder who places a bid for physical Equity Shares, is required to deliver

the oniginal share ceriificata(s) and documents {as menfioned above) alang with TRS either by registered
post or courier or hand delivery to the Reglstrar to the Buyback (at the address mentioned a2t paragraph 14
below) on or before the Buyvback cosing date. The envelope should be super scribed as "Matrimony.com
Limited Buyback 2025" One copy of the TRSwill be retained by Registrar to the Buvback and it will provide
acknowiedgement of the same to the Seller Member/ Eligible Shareholder,

13.13.4. Eligible Shareholders holding phwsical Equity Shares should note that phyysical Equity Shares will not be
accepted unless the complete sat of documents are submitted, Acceptance of the physical Equity Shares for
Buyback by the Company shall be subject to verification as per the SEBI Buyback Regulations and ary
further directions mssiued In this regard, The Registrar to the Buyback will verify such bids based on the
documents submitted on a daily basis and Gl sich verification, the Designated Stock Exchange e BSE
Limited shall display such bids as "unconfirmed physical bids' Once Registrar to the Buvback confirms the
bids, they will be treated as Confirmed Bads”,

13.13.5. In case any Eligible Shareholder has submitted Equity Shares in physical form for dematerialisation, such
Eligible Shareholders showld ensure that the process of getting the Equity Shares dematerialized is
compbeted well in time so that they can participate in the Buyvback before the dosure of the bendering period
of the Buyback.

13.13.6. An unregistered shareholder holding Equity Shares in phystcal form may also tender their Equity Shares in
the Buyback by submittimg the duly executed transfer deed for transfer of shares, purchased prior to the
Record Dats, in their name, along with the offer form, copy of thair PAN card and of the person from whom
they hawve purchased shares and other refevant docurments as required for transfer, if any,

13.13.7, The Buy-back from the Eligible Sharehobders who are residents outside India including forelgn corporate
bodies {inchuding erstwhile overseas corporate bodies), forelgn porifolic imvestors, non-resident Indians,
members of foreign nationglity, if amy, shall be subject to the Foreign Exchange Management Act, 1999 and
rules and regulations framed thereundes, if any, Income Tax Act, 1961 and rules and regulations framed
thersunder, as appiicable, and also subject to the recelpt  provision by such Eligible Shareholders of such
approvals, iF and to the extent necessary or required from concermed authorities includging, but not kmited
to, approvals from the REL under the Forelgn Exchange Management Act, 1999 and rules and regulations
framed thereunder, If any,

13,13 8. The reporting requirements for non-ressdent shareholders under RBL, Foreign Exchange Management Act,
1999, as amended and any other rules, regulations, guidelines, for remittance of fumds, shall be made by
the Eligibbe Shareholders and) or the Selber Member through which the Bligible Shareholder places the bid,

14. METHOD OF SETTLEMENT
14.1_Upon finalization of the basis of acceptance as per SEB] Buyback Regulations:

14.1.1. The settement of rades shall b= armied out in the manner similar to setbement of trades in the secondary
market.

14.1.2. The Company will pay the consideration to the Company's Broker wino will transfer the consideration
pertaining to the Buyback to the Clearing Corporation's Bank account as per the prescribed schedule, The
settlement of fund cbligation for Demat Shares shall be affected as per the SEBI dirculars and as prescribed
by BSE Limited and the Clearing Corporation from time to tme, For Demat Shares accepted under the
Buvback, such beneficial owners will recelve funds payout in thelr bank-account as provided by the
depository systemy directly to the Clearing Corporation and In case of Physical Shares, the Clearing
Corporation will release the funds to the Sefler Member(s) a5 per secondary market payvoul mechanism. iF
such sharéholder’s bank account details are not available or if the funds transfer Instruction |s rejected by
the Reserve Bank of Indla CMRB1™) bank(s), due to any reasons, then the amount pavable to the concerned
shareholders will be transferred to the Seller Member's settiement bank account for onwand transfer to such
shareholders,

14.1.3. In case of Eligible Sharehalder where there are specific RBI and other regulatory reguirements pertaining to
funds pay-out, which do not ot b settle through custodians, the funds pay-out would be given to their
respective Sefler Members settlement bank account for omyand transtfer bo the Eligible Shareholdess. Far
this purpose, the dient kypa details would be collected from the depositorias.

14.1 4. The Equity Shares bought back in demat form wouwld be ransferred directly to the demat escrow account of
the Company openad for the Buyback (the "Company Demat Account™) provided it is indicabed by the
Company's Broker or it will be transferred by the Company's Broker to the Company Demat Account on
receipt of the Equity Shiares from the dearing and settlement mechanism of BSE Limited.

14.1.5. Eligible Sharehalder will have to ensure that they keep their depository participant ("DP™) account active
and unblecked to receive credit in case of return of Equity Shares, due to rejection or due to non/partial
acceptance of shares under the Buyback, Excess Equity Shares or umaccepted Eguity Shares, in
dematerialised form, if any, tendered by the Efigible Shareholders would be transferred by the Clearing
Corporation directly to the respective Eligible Shareholder's DP account, If the secunities transfer instruction
is rejected in the depository sysbem, due to any issue then such securities will be ransferred to the Seller
Member's depository pool account for onward transfer to such Eligible Shareholder.

14.1.6. Inthe case of Inter-depositany, the Clearing Corporation will cancel the excess of unaccepted shares in target
depository, The source depositary will not be able to refease the len withaut a release of Inter Depository
Tender Offer message from target depository, Further, release of [DT message shall be sent. by target
depository either based on cancellation request received from the Clearing Corporation of automatically
generated after matching with Bid acceptad detail a5 received from the Company or the Registrar to the
Buyback. Post receiving the 10T message from target depository, source depasitary will cancel) release
excess of unaccepbed block shares in the demat account of the Eligible Shareholder. Post completion of
tendering period and receiving the requisite details viz, demat account details and accepted bid quantity,
source depository shall debib the secunties as per the commlfication) message received from bargel
depasitory to.the extent of accepted bid shares from Eligible Shareholder's demat account and credie it b
Chearing Corporation settlement acoount in target deposstory on settlement date.

14,17 Any excess Equity Shares, in physical form, pursuant to proportionate acceptance [ rejection will be returned
back to tha Eligible Sharehalders directly by the Registrar to the Buyback. The Company is authonzed to
split tha share certificate and issus new consolidated share certificate for the unaccepted Equity Shares; in
case the Equity Shares accepted by the Company are less than the Equity Shares tenderad in the Buyback
by Eligible Sharehckders halding Equity Shares in the physical form,

14.1.8. In case of cerain shareholders viz,, MRIs, non-residents etc. {where there are specific regulatory
requirements pertaining to funds payout including those prescribed by the RBI) who do not opt to settle
through custodians, the funds payout would be given o their respeciive Seller Member's settlement
accounts for releasing the same to such shareholder's account,

14.1.9. The Seller Memben(s) wioild issue contract note for the Equity Shares accepted under the Buybadck and pay
the consaderation fior the Equity Shares accepted under the Buvback and return the balance unaccepted
Equity Shares to their respective clientsy will unblock the excess unaccepted Equity Shares. The Compary
Broker wolld also issue a contract nobe bo the Company for the Equity Shares accephed under the Buyback,

14.1,10. Eliginle Shareholders who intend to parbicipate in the Buyback should consult their respective Seller
Member(s) for details of any cost, spphcabde taxes, charges and expenses (induding brokerage), etc. that
may be fevied by the Seller Member upon the sefling Elgible Shareholders placing the drder to sell the
shares on behall of the shareholders, The Buyback consideration received by the selling Eligible
Shareholders, in respect of accepted Equity Shares, could be net of such costs, applicable taxes, charges
and expenses (including brokerage) and the Manager to the Buyback and the Company acoept no
responsibility to bear or pay such addibonal cost, charges and expenses (including brokerage) incurred
solely by the sefling Eligible Sharehoiders,

14.1.11. The Equity Shares accepted, bought and lying to the credit of the Company Demat Account and the Equity
Shares bought back and accepted in physical form will b= extinguished in the manner and folowing the
procedure prescribed in the SEB] Buyback Regulations.

14.1.12. 5EBI vide its Circular Mo, SEBIFHOMIRSDYMIRSD_RTAMEB/P/CIRSZ022/8 dated Jamuary 25, 2022,
mandated all listed compandes to issue the securities in dematerialized form only while processing the
service requiest of issue, inter alia, relating to the sub-division or splifting of share cerificate. In view of the
same, the Company shall issue a letter of confirmation ("LOC™) in lieu of any excess physical Equity Shares
pursuant to proportionate acceptance/rejection and the LOC shall be dispatched to the address registered
with the Registrar, The Registrar shall retain the original share certificate and deface the certificate with a
stamp "Letter of Confirmation Issued™ on the face [ reverse of the certificate to the extent of the excess
physical shares, The LOC shall be valld far a period of 120 days from the date of its Issuance, within which
the Equity Sharemalder shall be-required to make a request to hisfher depository participant for
dematerializing the physical Equity Shares returned. In case the Equity Shareholder falls to submit the
demat request within the aforesald perlod, the Reglstrar shall credit the Equity Shares to a separate demat
acoount of the Company openad for the said purpose,

14.1.13. The Equity Shares hing to the credit of b Special Demat Account and the Equity Shares bought back and
accepted in physical form will be extinguished in the manner and following the prodedure prescribed in the

Buyback Redgulation
15. COMPLIAMCE OFFICER

The Board at their meeting held on December 15, 2025 appointed Mr, Vijayanand Sankas, Company Secretary &
Compliance Officer of the Company, as the compliance officer for the purposs of the Buyback (“Compliance
Officer”). Irvestors may contact the Compliance Cficer for any darifications or to address their grievances, if any,
during office hours §2, 10,00 a.m, b 5,00 p.m. on all working days except Saturday, Sunday and public holidays till
the dosure of the Buyback, at the following address:

Company Secretary & Compliance Officer: Mr, Vijayanand Sankar
Matrimony.Com Limited

Address: No, 94, TVH Beliclaa Towers, Tower 11, Sth Floor, MR MNagar,
Raje Annamalaipuram, Chennat — 600028, India.

Tel. Mo.: +91 44 49001919

Website: www,matrimony.com

Email: imvestors@matrimany. com

CIN: Lo3090TN2001PLODS 7932

16. REGISTRAR TO THE BUYBACK / INVESTOR SERVICE CENTRE

In case of any gueries, shareholders may alss contact the Registrar bo the Buyback during office howrs e, 10,00 a.m.
ta 5.00 pom.an all working days except Saberday, Sunday and public Rolidays, at the fallowing addrass:

A KFINTECH

Kfin Technologies Limited

Address: S=lenium Tower B, Plob 31-32, Financial Destrict,
Nanakramguda, Serilimgampally, Hyderabad - 500 032
Tel. Mo.: +91 40 6716 2222

Toll Free Mo.: 18003094001

Emall: matrimony.buyback 202 6ikfintech,com
Weabsgite: s Efintech.oom

Investor Grievance Email: elinvard, is@kfintech,cam
Contact Person: Mr. Murall Krishng

SEBI Registration No.: INROOGOOD221

CIMN: Ly2400MHZ01 7PLCA40T

17. MANAGER TO THE BUYBACK

SAFFRON
8888 BHENQIENG ead

Saffron Capital Advisors Private Limited

Address; 605, Sisth Foor, Centre Point, Andheri-Kuria Road, 1. B. Nagar, Andheri (East),
Mumbsai - 400059, Maharashtra, India,

Tel. No.: + 91 22 497303594

E-mail: buybacksisaffronadvisorcom

Website: www, saffronadvisoncom

Investor Grievance: investorgrisvance@saffronadvisor.com

Contact Person: Mr. Sachin Prajapati / M Sate] Darde

SEBI Registration MNo.: INMOO0011211

CIN: US7120MH2007PTCLEE 11

18. DIRECTOR'S RESPONSIBILITY

As por Requiation 24(i)a) of the SEBI Buyback Regulations, the Board of Directors of the Company accepts
responsibility for the information contained in this Public Anpouncement and confirms that such document
cantains true, factual and material information and does not contain any misleading Aformation.

For and on behalf of the Board of Directors of Matrimony.com Limited

Sd/ - Sdi - Sd/ -

Murugavel Janakiraman | Deepa Janakiraman Vijayanand Sankar

Mon-Execut ive Non
|ndepandent Director

Chalrman and Managing

i Company Secrefary & Compliance Officer

DinM: 00605009 DiM: 00725522 1CH Membership No.: A18951

Date: January 21, 2026
Place: Chennai

epaper.financialexpra;ﬁamn'. .
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Registered Office: No.94, TVH Beliciaa Towers,
Tower II, 5th Floor, MRC Nagar, Raja Annamalaipuram,
Chennai - 600028, Tamil Nadu, India.

Tel: +91 44 49001919 | E-mail: investors@matrimony.com

Website: www.matrimony.com
Contact Person: Vijayanand Sankar, Company Secretary & Compliance Officer

PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS/
BENEFICIAL OWNERS OF EQUITY SHARES OF MATRIMONY.COM LIMITED FOR THE
BUY-BACK OF EQUITY SHARES ON A PROPORTIONATE BASIS THROUGH THE TENDER
OFFER ROUTE UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK
OF SECURITIES) REGULATIONS, 2018, ASAMENDED ("BUY- BACKREGULATIONS")

THIS PUBLIC ANNOUNCEMENT (THE “PUBLIC ANNOUNCEMENT?") IS BEING MADE IN RELATION
TO THE BUYBACK OF EQUITY SHARES OF MATRIMONY.COM LIMITED THROUGH THE TENDER
OFFER PROCESS PURSUANT TO THE PROVISIONS OF REGULATION 7(i) AND OTHER APPLCIABLE
PROVISION OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK OF SECURITIES)
REGULATIONS, 2018, AS AMENDED (THE “SEBI BUYBACK REGULATIONS™) AND CONTAINS THE
DISCLOSURES AS SPECIFIED IN SCHEDULE II READ WITH SCHEDULE I OF THE SEBI BUYBACK
REGULATIONS.

OFFER TO BUYBACK OF UPTO 8,93,129 (EIGHT LAKHS AND NINTY THREE THOUSAND ONE
HUNDRED AND TWENTY NINE) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF X5 (RUPEES
FIVE ONLY) EACH AT A PRICE OF X655 (RUPEES SIX HUNDRED AND FIFTY FIVE ONLY) PER EQUITY
SHARE, PAYABLE IN CASH, FOR AN AGGREGATE AMOUNT NOT EXCEEDING X 5,850 LAKHS
(RUPEES FIVE THOUSAND EIGHT HUNDRED AND FIFTY LAKHS ONLY) ON A PROPORTIONATE
BASIS THROUGH THE TENDER OFFER ROUTE USING THE STOCK EXCHANGE MECHANISM.

Certain figures contained in this Public Announcement, including financial information, have
been subject to rounding-off adjustments. All decimals have been rounded off to 2 (two)
decimal points. In certain instances, (i) the sum or percentage change of such numbers may
not conform exactly to the total figure given; and (ii) the sum of the numbers in a column row
in certain tables may not conform exactly to the total figure given for that column or row.

1. DETAILS OF THE BUYBACK OFFER AND BUYBACK PRICE

1.1. The Board of Directors of Matrimony.Com Limited (the "Company”) at its meeting held on December 15, 2025
(“"Board Meeting”) has, in accordance with Article 16 of the Articles of Association of the Company and in
accordance with the provisions of Sections 68, 69, 70, 110 and all other applicable provisions, if any, of the
Companies Act, 2013, as amended (“"Act”) read with the Companies (Share Capital and Debentures) Rules,
2014, the Companies (Management and Administration) Rules, 2014 and other relevant Rules made
thereunder, each as amended from time to time and the provisions of the Securities and Exchange Board of
India (Buy-Back of Securities) Regulations, 2018, as amended (“"SEBI Buyback Regulations”), the
Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015,
as amended, ("SEBI Listing Regulations”) and subject to such other approvals, permissions, consents,
sanctions and exemptions of Securities and Exchange Board of India ("SEBI"), the stock exchanges on which
the Equity Shares of the Company are listed, being BSE Limited and National Stock Exchange of India Limited
(“Stock Exchanges”), Reserve Bank of India ("RBI”) and/or other authorities, institutions or bodies
(together with SEBI and RBI, the “"Appropriate Authorities”), as may be necessary, and subject to such
conditions, alterations, amendments and modifications as may be prescribed or imposed by them while
granting such approvals, permissions, consents, sanctions and exemptions which may be agreed by the Board
of Directors of the Company, and subject to the approval of the shareholders of the Company by way of special
resolution through postal ballot including e-voting process, the Board of Directors of the Company (“Board”,
which term shall be deemed to include “"Buyback committee” of the Board and/or officials, which the Board has
constituted/authorised to exercise its powers, has approved the Buyback by the Company of its fully paid-up
equity shares having a face value of X5 (Rupees Five only) each ("Equity Shares”), for an amount not
exceeding X 5,850 lakhs (Rupees Five Thousand Eight Hundred and Fifty lakhs only), excluding any expenses
incurred or to be incurred for the Buyback viz. brokerage costs, fees, turnover charges, taxes such as securities
transaction tax and goods and services tax (if any), other tax ( if any) on distributed income on Buyback, stamp
duty, advisors fees, filing fees, public announcement expenses, printing and dispatch expenses, if any, and
other incidental and related expenses and charges etc. (“"Transaction Costs”) (such amount hereinafter
referred to as the "Maximum Buyback Size"”), being 24.68% and 24.81% of the aggregate of the total
paid-up Equity Share Capital and Free Reserves of the Company based on the latest standalone and
consolidated audited financial statements of the Company respectively as at March 31, 2025, at a (“Buyback
price”) not exceeding X 655 (Rupees Six Hundred and Fifty Five only) per Equity Share ("Buyback Price”),
payable in cash, for an aggregate amount not exceeding 5,850 Lakhs (Rupees Five Thousand Eight Hundred
and Fifty Lakhs only) from the shareholders/beneficial owners of the Equity Shares of the Company as on a
record date to be subsequently decided by the Board/Buyback Committee ("Record Date"), through the
“Tender Offer” route, on a proportionate basis as prescribed under the SEBI Buyback Regulations
(hereinafter referred to as the "Buyback™);

1.2. The Buyback is more than 10% of the total paid-up Equity Share Capital and Free Reserves of the Company
based on the latest standalone and consolidated audited financial statements of the Company respectively as
at March 31, 2025. Accordingly, the Company had sought approval of its shareholders for the Buyback, by way
of special resolution through the postal ballot notice dated December 15, 2025 (“Postal Ballot Notice”), in
accordance with Section 68(2)(b) of the Companies Act and Regulation 5(i)(b) of the SEBI Buyback
Regulations. The shareholders of the Company approved the Buyback, by way of a special resolution, through
a postal ballot by remote e-voting on January 18, 2026, and the results of which were announced on January
20, 2026.

1.3. In terms of Regulation 5(via) of the Buyback Regulations, the Board or Buyback Committee, may till 1 (one)
working day prior to the Record Date, increase the Buyback Offer Price and decrease the number of Equity
Shares proposed to be bought back, such that there is no change in the Buyback Size.

1.4. The Equity Shares are listed on the National Stock Exchange of India Limited ("NSE") and the BSE Limited
(“BSE") (hereinafter together referred to as the “Stock Exchanges”).

1.5. The Buyback is subject to receipt of any approvals, permissions and sanctions of statutory, regulatory or
governmental authorities as may be required under applicable laws, including SEBI and the Stock Exchanges.

1.6. The Buyback shall be undertaken on a proportionate basis (subject to reservation for small shareholders) from
the holders of the equity shares of the Company as on the Record Date, January 30, 2026 (the “Eligible
Shareholders”) through the tender offer process prescribed under Regulation 4(iv)(a) of the Buyback
Regulations. Additionally, the Buyback shall be subject to applicable laws, implemented by tendering of Equity
Shares by Eligible Shareholders and settlement of the same through the stock exchange mechanism as
specified by SEBI in its circular bearing reference number CIR/CFD/ POLICYCELL/1/2015 dated April 13, 2015
read with the circular bearing reference number CFD/DCR2/CIR/P/2016/131 dated December 9, 2016, SEBI
circular SEBI/ HO/CFD/DCR-III/CIR/P/2021/615 dated August 13, 2021 and circular SEBI/HO/ CFD/PoD-
2/P/CIR/2023/35 dated March 8, 2023, including all amendments and statutory modifications for the time
being in force ("SEBI Circulars”) or such mechanism as may be applicable. In this regard, the Company will
request BSE and NSE to provide the acquisition window for facilitating tendering of Equity Shares under the
Buyback. For the purposes of this Buyback, the BSE will be the designated stock exchange.

1.7. Participation in the Buyback by Eligible Shareholders will trigger tax on the consideration received on Buyback
by them. Finance (No.2) Act, 2024 has made amendments in relation to buy-back of shares w.e.f.1 October
2024, shifting the tax liability in the hands of the shareholders (whether resident or non-resident) and the
Company is not required to pay tax on the distributed income. The sum paid by a domestic company for
purchase of its own shares shall be treated as dividend in the hands of shareholders. No deduction is allowed
against such dividend while computing the income from other sources. The cost of acquisition of the shares
which has been bought back by the company shall be treated as capital loss in the hands of the shareholder
and allowed to be carry forward and set off against capital gains as per the provisions of the ITA. The company
is required to deduct tax at source at 10% under section 194 of the ITA in respect of the consideration payable
to Resident shareholders on buy-back of the shares. In respect of consideration payable to Non-resident
shareholders, tax shall be withheld at the rate of 20% as per the ITA or as per the rate in the respective Tax
Treaty, whichever is beneficial subject to availability of prescribed documents by such non-residents. Since the
buyback of shares shall take place through the settlement mechanism of the Stock Exchange, securities
transaction tax at 0.1% of the value of the transaction will be applicable. In due course, Eligible Shareholders
will receive a letter of offer, which will contain a more detailed note on taxation. However, in view of the
particularized nature of tax consequences, the Eligible Shareholders are advised to consult their own legal,
financial and tax advisors prior to participating in the Buyback.

1.8. In terms of the SEBI Buyback Regulations, under the tender offer route, the promoter and promoter group
have an option to participate in the Buy Back. The promoter and promoter group and person acting in concert
vide their respective letters dated December 15, 2025 have expressed their intention not to participate in the
Buyback.

1.9. Pursuant to the proposed Buyback and depending on the response to the Buyback, the voting rights of the
members of the Promoter and Person in Control in the Company may increase or decrease from their existing
shareholding in the total equity capital and voting rights of the Company. The Company confirms that after the
completion of the Buyback, the non-promoter shareholding of the Company shall not fall below the minimum
level required as per Regulation 38 of the Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015, as amended. Any change in voting rights of the Promoter and
Person in Control of the Company pursuant to completion of the Buyback will not result in any change in control
over the Company.

1.10. The Buyback will be undertaken on a proportionate basis from the Eligible Shareholders as on the Record
Date, provided that 15% (fifteen percent) of the number of Equity Shares proposed to be bought back or
number of Equity Shares entitled as per the shareholding of small shareholders as defined in the SEBI Buy Back
gﬁgulﬂtigs ("Small Shareholders”) as on the Record Date, whichever is higher, shall be reserved for the Small

areholders.

1.11. The Buyback from the Eligible Shareholders who are residents outside India including non-resident Indians,
foreign nationals, foreign corporate bodies (including erstwhile overseas corporate bodies), foreign
institutional investors/ foreign portfolio investors, shall be subject to such approvals, if any and to the extent
necessary or required from the concerned authorities including approvals from the Reserve Bank of India
("RBI") under the Foreign Exchange Management Act, 1999 as amended ("FEMA™)and the rules and
regulations framed thereunder, Income Tax Act, 1961 and rules framed there under and that such approvals
shall be required to be taken by such non-resident shareholders.

1.12. A copy of this Public Announcement is available on the Company’s website (www.matrimony.com)and is
expected to be available on the website of SEBI (www.sebi.gov.in), and on the website of Stock Exchanges at
(www.bseindia.com) and (www.nseindia.com) and on the website of the Manager to the Buyback
(www.saffronadvisor.com), during the period of the Buyback.

2.NECESSITY FORTHE BUYBACK

The Company has been generating significant amounts of cash on an ongoing basis and is a debt-free entity. The
current Buyback proposal is in line with the Company’s capital allocation practices of returning excess cash to
shareholders, thereby increasing shareholder value in the longer term, and improving the Return on Equity. The
Company believes that the Buyback is being undertaken by the Company after taking into account the operational
and strategic cash requirements of the Company in the medium term and for returning surplus funds to the
shareholders in an effective and efficient manner. The Buyback is being undertaken for the following reasons:

2.1.1. The Buyback will help the Company to distribute surplus cash to its shareholders holding Equity Shares
thereby, enhancing the overall return to shareholders;

2.1.2. The Buyback, which is being implemented through the tender offer route as prescribed under the SEBI

Buyback Regulations, would involve a reservation of up to 15% of the Equity Shares, which the Company
proposes to buyback, for small shareholders or the actual number of Equity Shares entitled as per the
shareholding of small shareholders on the Record Date, whichever is higher. The Company believes that this
reservation for small shareholders would benefit a significant number of the Company’s public shareholders,
who would be classified as “"Small Shareholders”;

2.1.3. The Buyback is generally expected to improve return on equity through distribution of cash and improve
earnings per share by reduction in the equity base of the Company, thereby leading to long term increase in
shareholders’value; and

2.1.4. The Buyback gives an option to the Eligible Shareholders to either (A) participate in the Buyback and receive
cash in lieu of their Equity Shares which are accepted under the Buyback, or (B) not to participate in the
Buyback and get a resultant increase in their percentage shareholding in the Company post the Buyback,
without additional investment.

3. MAXIMUM AMOUNT OF FUNDS REQUIRED FOR THE BUYBACK, ITS PERCENTAGE OF THE TOTAL
PAID-UP EQUITY SHARE CAPITAL AND FREE RESERVES AND THE SOURCES OF FUNDS FROM
WHICH THE BUYBACKWOULD BE FINANCED

3.1 The maximum amount required for Buyback will not exceed % %5,850 Lakhs (Rupees Five Thousand Eight
Hundred and Fifty Lakhs only) (excluding Transaction Costs). The maximum amount mentioned aforesaid is
24.68% and 24.81% of the aggregate of the total paid-up equity share capital and free reserves of the
Company based on the latest audited standalone and consolidated financial statements of the Company as on
March 31, 2025 (being the latest audited financial statements available as on the Board Meeting Date),
respectively, which is within the prescribed limit of 25%.

3.2 The Buyback would be financed out of Free Reserves of the Company. The Company shall transfer from its Free
Reserves or securities premium account and/or such sources as may be permitted by law, a sum equal to the
nominal value of the Equity Shares bought back through the Buyback to the Capital Redemption Reserve
Account and the details of such transfer shall be disclosed in its subsequent audited balance sheet. The
payments shall be made out of the Company’s current surplus and/or cash balances and/or current
investments and/or cash available from internal resources of the Company time to time at its absolute
discretion. The Company confirms that as required under Section 68(2)(d) of the Act, the ratio of the
aggregate of secured and unsecured debts owed by the Company shall be not more than twice the paid-up
Equity Share capital and Free Reserves after the Buyback and that it has got sufficient source to pay-off the
consideration towards the Buyback and would not borrow funds for the said purpose.

4. BUYBACK PRICE AT WHICH EQUITY SHARES ARE PROPOSED TO BE BOUGHT BACK AND THE
BASIS OF DETERMINING THEBUYBACK PRICE

4.1 The Equity Shares of the Company are proposed to be bought back at the price of ¥ 655 (Rupees Six Hundred
and Fifty-Five only) per Equity Share. The Buyback Price has been arrived at after considering various factors
including but not limited to the volume weighted average prices of the Equity Shares traded on BSE and NSE
where the Equity Shares are listed, the net worth of the Company, price-earnings ratio, impact on other
financial parameters and the possible impact of Buyback on the earnings per share.

4.2 The Buyback Price represents i) premium of 29.09% and 28.86% to the volume weighted average market price
of the Equity Shares on the BSE and the NSE, respectively, during the 3 (three) months period preceding
December 8, 2025, being the date of intimation to the Stock Exchanges regarding the Board Meeting Date
("Intimation Date”); and ii) premium of 34.77% and 34.29% to the volume weighted average market price of
the Equity Shares on the BSE and the NSE, respectively, during the 2 (two) weeks preceding the Intimation
Date; and iii) premium of 24.86% and 24.68% over the closing price of the Equity Shares on the BSE and the
NSE respectively, as on the Intimation Date. iv) premium of 26.31% and 26.34% over the closing price of the
Equity Shares on the BSE and the NSE, respectively, as on December 15, 2025, being the Board Meeting Date.

5. MAXIMUM NUMBER OF EQUITY SHARES THAT THE COMPANY PROPOSES TO BUY BACK

At the Buyback Price and Buyback Size, the Indicative maximum Buyback equity shares that can be bought back
would be 8,93,129 (Eight lakhs Ninety Three Thousand One Hundred and Twenty Nine) fully paid-up Equity
Shares, representing 4.14% of the total paid-up Equity Shares of the Company as on March 31, 2025. However, the
actual bought back Equity Shares may be less than the Indicative Maximum Buyback Shares, if the Buyback price
fixed by the Board/Buyback Committee is more than the Maximum Buyback Price, subject to the number of Equity
Shares bought back shall not exceed 25% of the total number of Equity shares in the total paid-up Equity Share
capital of the Company and the amount utilized shall not exceed Maximum Buyback Size. The Buyback is proposed
to be completed within 12 (twelve) months of the date of the special resolution approving the proposed Buyback.

METHOD TOBEADOPTED FORTHE BUY BACK

-  The Buybackis opento all Eligible shareholders/beneficial owners of the Company holding equity shares either
in physical and/or dematerialized form, as on the Record Date.

«  The Buyback is being undertaken on a proportionate basis from the equity shareholders of the Company, who
hold equity shares or persons in control who hold equity shares as on the Record Date (the “Eligible
Shareholders™) through the tender offer route prescribed under Regulation 4(iv)(a) of the Buyback
Regulations. Additionally, the buyback shall be subject to applicable laws, implemented by tendering of equity
shares by Eligible Shareholders and settlement of the same through the stock exchange mechanism as
specified by the SEBI in its circulars bearing reference number:

(I) CIR/CFD/POLICYCELL/1/2015 dated April 13, 2015;
(II) CFD/DCR2/CIR/P/2016/131 dated December 9, 2016;
(III) SEBI/HO/CFD/DCR-III/CIR/P/2021/615 dated August 13, 2021; and

(Iv) SEBI/HO/CFD/PoD-2/P/CIR/2023/35 dated March 8, 2023 as amended from time to time (collectively,
the“SEBI Circulars”).

In this regard, the Company will request the BSE and NSE to provide the acquisition window for facilitating
tendering of Equity Shares under the Buyback. For the purposes of this Buyback, BSE will be the designated stock
exchange.

6. DETAILS OF SHAREHOLDING OF PROMOTER AND PROMOTER GROUP, DIRECTORS, KEY
MANAGERIAL PERSONNEL AND PERSON ACTING IN CONTROL AND DETAILS OF TRANSACTIONS
INTHE EQUITY SHARES OF THE COMPANY AND INTENTION TO PARTICIPATE IN THE BUYBACK

6.1. The aggregate shareholding of the promoter and promoter group of the Company (the “Promoter and
Promoter Group”), directors, key managerial personnel and person in control of the Company, in the
Company as on the date of the Board Meeting, Postal Ballot Notice and this Public Announcement:

Details of shareholding of the promoter and promoter group and person in control of the Company:

H LY
Sr. No.| Name of Shareholder Category Nursn:: rre:fhicll:"y Shar/;h:r ding
Mr. Murugavel D
1. JrakiFammean Promoter 1,17,70,718 54.59%
7. Mrs. Deepa Murugavel. Promoter group 4,007 0.02%
3 Mr. J Ravi Promoter group 1 Negligible
Total 1,17,74,726 54.61%

Except as disclosed below, none of the directors of the Company and Key Managerial Personnel
of the Company hold any equity shares in the Company:

Sr. No Name of Directors/ Key Desianation Number of Equity % of
""" Managerial Personnel 9 Shares held Shareholding
Mr. ML.JrugaveI Cpalrman and Managing 1.17.70,718 54 59%
Janakiraman Director
Non-Executive Non .
2 Mrs. Deepa Murugavel ndependent Dirscior 4,007 0.02%
3 | Mr. Vilayanand Sankar | SOmPany Secrelary & 1 Negligible

Compliance Officer

Total 1,17,74,726  54.61%

6.2. Except provided below, no equity shares of the Company have been purchased or sold by Promoters/any
members of the promoter group, Director, key managerial personnel and of the persons in control of the
Company during a period of six months preceding the date of the Board meeting at which the proposal for
buyback was approved and the date of postal ballot notice being December 15, 2025.

Mr. Murugavel Janakirman has made market purchase of 2,89,702 equity shares of the Company with a
minimum price of Rs. 497.25 on November 21, 2025 and with a maximum price of Rs. 549.6964 on September
30, 2025.

7.INTENTION OF THE PROMOTER AND PERSONS IN CONTROL OF THE COMPANY TO PARTICIPATE IN
BUYBACK

In terms of the SEBI Buyback Regulations, under the tender offer route, the Promoters and Promoter Group have the
option to participate in the Buyback. In this regard, the promoter, member of promoter group and person acting in
concert vide their respective letters dated December15, 2025 have expressed their intention not to participate in the
Buyback. Accordingly, except for a change in their shareholding, as per response received in the buyback and a
change in their shareholding in the Company, as a result of the extinguishment of Equity Shares which will lead to
reduction in the equity share capital of the company post buyback, the buyback will not result in any benefit to the
promoters and promoter group entities and persons in control of the Company. Pursuant to the proposed Buyback
and depending on the response to the Buyback, the voting rights of the members of the promoters and promoter
group in the Company may increase from their existing shareholding in the total equity capital and voting rights of
the Company subject to the compliance with the SEBI (Substantial Acquisition of Shares and Takeovers)
Regulations, 2011, wherever and if applicable.

8. NO DEFAULTS

The Company confirms that there are no defaults subsisting in the repayment of deposits, interest payment thereon,
redemption of debentures or payment of interest thereon or redemption of Preference shares or payment of
dividend due to any shareholder, or repayment of any term loans or interest payable thereon to any financial
institution or Banking company.

9. CONFIRMATIONS FROM THE COMPANY AS PER THE PROVISIONS OF THE SEBI BUYBACK
REGULATIONS AND THE COMPANIES ACT

The Company confirms that:
9.1. All the Equity Shares for Buyback are fully paid up;

9.2. The Company shall not issue and allot any equity shares or specified securities (including by way of bonus or
convert any outstanding ESOPs/outstanding instruments into Equity Shares) from the date of resolution
passed by the Shareholders approving the Buyback till the expiry of the Buyback period, i.e., the date on which
the payment of consideration is made to the shareholders who have accepted the Buyback;

9.3. The Company shall not raise further capital for a period of one year from the expiry of the Buyback period, i.e.,
the date on which the payment of consideration is made to the shareholders who have accepted the Buyback,
except in discharge of subsisting obligations such as conversion of warrants, stock option schemes, sweat
equity or conversion of preference shares or debentures into Equity Shares;

9.4. The Company has not undertaken a buyback of any of its securities during the period of one year immediately
preceding the Board Meeting Date.

9.5. The Company shall not buyback locked-in Equity Shares and non-transferable Equity Shares till the pendency of
the lock-in or till the Equity Shares become transferable;

9.6. The Company shall not buy back its Equity Shares from any person through negotiated deal whether on or off
the Stock Exchanges or through spot transactions or through any private arrangement in the implementation
of the Buyback;

9.7. The Company has been in compliance with sections 92, 123, 127 and 129 of the Companies Act;

9.8. The Maximum Buyback Size i.e., ¥ 5,850 Lakhs (Rupees Five Thousand Eight Hundred and Fifty Lakhs only) does
not exceed 25% of the fully paid-up Equity Share capital and free reserves as per the latest audited standalone
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and consolidated financial statements of the Company as at March 31, 2025;
9.9. The Company shall not withdraw the Buyback after the public announcement of the Buyback is made;

9.10. The Company shall not make any offer of buyback within a period of one year reckoned from the expiry of the
Buyback period i.e., the date on which the payment of consideration is made to the shareholders who have
accepted the Buyback;

9.11. There is no pendency of any scheme of amalgamation or compromise or arrangement pursuant to the
provisions of the Companies Act;

9.12. The buyback shall be completed within a period of one (1) year from the date of passing of the special
resolution approving the buyback through postal ballot;

9.13. As required under Section 68(2)(d) of the Companies Act and SEBI Buy-Back Regulations, the ratio of the
aggregate of secured and unsecured debts owed by the Company shall not be more than twice the paid-up
Equity Share capital and free reserves after the Buyback;

9.14. As per Clause (ix) of Schedule I of SEBI Buy-back Regulations,there are no defaults subsisting in the repayment
of deposits accepted either before or after the commencement of the Companies Act, interest payment
thereon, redemption of debentures or preference shares or payment of dividend to any shareholder, or
repayment of any term loan or interest payable thereon to any financial institution or banking company.

9.15. In case any such default has ceased to subsist, a period of more than three years has lapsed.
9.16. The Company shall not directly or indirectly facilitate the Buyback:

I. through any subsidiary company including its own subsidiary company if any; or

I1. through any investment company or group of investment companies.

9.17. The Equity Shares bought back by the Company will be extinguished and physically destroyed in the manner
prescribed under the SEBI Buyback Regulations and the Act within 7 (seven) working days of the expiry of the
Buyback period, i.e., the date on which the payment of consideration is made to the shareholders who have
accepted the Buyback;

9.18. The consideration for the Buyback shall be paid only by way of cash,;

9.19. That the maximum number of Equity Shares proposed to be purchased under the Buyback does not exceed
25% of the total number of Equity Shares in paid-up Equity Share capital of the Company as as per the latest
audited financial statement of the Company as on March 31, 2025

9.20. The Company shall not allow buyback of its shares unless the consequent reduction of its share capital is
affected;

9.21. The Company shall not utilise any funds borrowed from banks or financial institutions in fulfilling its obligations
under the Buyback;

9.22. The Company shall not buy-back its shares or other specified securities so as to delist its shares or other
specified securities from the stock exchanges as per Regulation 4(v) of SEBI Buyback Regulations;

9.23. As per Regulation 24(i)(e) of the SEBI Buyback Regulations, the promoters and members of the promoter
group, and their associates be advised that they shall not deal in the Equity Shares or other specified securities
of the Company either through the stock exchanges or off-market transactions (including inter-se transfer of
Equity Shares among the promoters and members of promoter group) from the date of Board resolution till the
closing of the Buyback offer;

9.24. The statements contained in all the relevant documents in relation to the Buyback shall be true, material and
factual and shall not contain any mis-statements or misleading information. The Company shall comply with
the statutory and regulatory timelines in respect of the buyback in such manner as prescribed under the
Companies Act and/or the SEBI Buyback Regulations and any other applicable laws;

9.25. The Company shall transfer from its free reserves or securities premium account, a sum equal to the nominal
value of the Equity Shares bought back through the Buyback to the Capital Redemption Reserve account and
the details of such transfer shall be disclosed in its subsequent audited financial statements;

9.26. The Buy-back would be subject to the condition of maintaining minimum public shareholding requirements as
specified in Regulation 38 of the SEBI Listing Regulations and under the Securities Contracts (Regulation)
Rules, 1957, as amended;

9.27. Covenants in relation to our financing arrangements / borrowings with banks, financial institutions and other
entities ("Lenders”) are not being breached pursuant to the Buy-back and accordingly the prior consent of the
Lender(s) of the Company, as required Regulation 5(i)(c) and Schedule I (xii) of the SEBI Buy-back
Regulations, is not applicable.

10. CONFIRMATIONS FROM THE BOARD OF DIRECTORS OF THE COMPANY

As required by clause (x) of schedule I in accordance with Regulation 5(iv)(b) of the SEBI Buy-back Regulations, the
Board of Directors of the Company hereby confirms that it has made full enquiry into the affairs and prospects of the
Company and after taking into account the financial position of the Company including the projections and also
considering all contingent liabilities, the Board has formed an opinion:

1. That immediately following the date of this board meeting dated December 15, 2025 (“Board Meeting”) and the
date on which the results of the postal ballot including e- voting for the proposed Buyback will be announced, there
will be no grounds on which the Company could be found unable to pay its debts;

2. That as regards the Company’s prospects for the year immediately following the date of the Board Meeting held on
Decemberl15, 2025 and the date on which the results of the postal ballot including e- voting for the proposed
Buyback will be announced, having regard to Board’s intentions with respect to the management of the
Company’s business during that year and to the amount and character of the financial resources which will, in the
Board's view, be available to the Company during that year, the Company will be able to meet its liabilities as and
when they fall due and will not be rendered insolvent within a period of one year from that date; and

3. That in forming the aforementioned opinion, the Board of Director has taken into account the liabilities (including
prospective and contingent liabilities) as if the Company were being wound up under the provisions of the
Companies Act and the Insolvency and Bankruptcy Code, 2016, as amended (including prospective and
contingent liabilities).

11. REPORT ADDRESSED TO THE BOARD OF DIRECTORS BY THE COMPANY’'S STATUTORY AUDITORS

The text of the Report dated December 15, 2025 received from B.S.R. & Co LLP, the Statutory Auditors of the
Company, addressed to the Board of Directors of the Company is reproduced below:

Quote

TO

The Board of Directors Matrimony.Com Limited
No. 94, TVH Beliciaa Towers,

Tower II, 5th Floor, MRC Nagar,

Raja Annamalaipuram,

Chennai — 600028

Dear Sir/ Madam,

Subject: Statutory Auditors’ Report in respect of the proposed buy-back of equity shares by
Matrimony.Com Limited (the "Company”) as per Companies Act, 2013 in terms of clause (xi) of
Schedule I of the Securities and Exchange Board of India (Buy-Back of Securities) Regulations, 2018,
as amended.

1. This report is issued in accordance with our engagement letter dated December 08, 2025.

2. The Board of Directors of Matrimony.Com Limited have approved a proposed buy-back of equity shares by the
Company at its meeting held on December 15, 2025 ("Board Meeting”), subject to the approval of shareholders’ by
special resolution, in pursuance of the provisions of Sections 68, 69 and 70 of the Companies Act, 2013 as amended
(the "Act”), read with the Securities and Exchange Board of India (Buy-back of Securities) Regulations, 2018, as
amended ("SEBI Buy-back Regulations™).

3. We have been requested by the Company to provide a report on the accompanying Statement of permissible
capital payment (hereinafter referred to as the "Statement” / "Annexure A") in connection with the proposed buy-
back by the Company of its equity shares in pursuance of the provisions of Act and SEBI Buy-back Regulations.

4, The Statement is prepared by the Management of the Company, which we have initialed for identification purpose
only.

Management’'s and Board of Director’s Responsibility for the Statement

5. The preparation of the Statement in accordance with Section 68(2) of the Act and in compliance with Section 68,
69 and 70 of the Act and SEBI Buy-back Regulations, is the responsibility of the Management of the Company,
including the computation of the amount of the permissible capital payment, the preparation and maintenance of all
accounting and other relevant supporting records and documents. This responsibility includes the design,
implementation and maintenance of internal control relevant to the preparation and presentation of the Statement
and applying an appropriate basis of preparation; and making estimates that are reasonable in the circumstances.

6. The Board of Directors is also responsible to make a full inquiry into the affairs and prospects of the Company and
to form an opinion on reasonable grounds that the Company will be able to pay its liabilities and will not be rendered
insolvent within a period of one year from the date of the Board Meeting and in forming the opinion, it has taken into
account the liabilities (including prospective and contingent liabilities) as if the Company were being wound up
under the provisions of the Companies Act or the Insolvency and Bankruptcy Code, 2016.

Auditor’s Responsibility

7. Pursuant to the requirement of the SEBI Buy-back Regulations, it is our responsibility to obtain reasonable
assurance whether :

i. we have inquired into the state of affairs of the Company in relation to its audited standalone financial statements
and audited consolidated financial statements as at and for the year ended March 31, 2025 (the “Audited Financial
Statements”);

ii. the amount of the permissible capital payment as stated in Annexure A for the proposed buy-back of equity shares
is properly determined considering the audited financial statements in accordance with Section 68(2) of the Act and
SEBI Buy-back Regulations, as applicable; and

iii. the Board of Directors of the Company in their meeting dated December 15, 2025, have formed the opinion as
specified in clause (x) of Schedule I to the SEBI Buy-back Regulations on reasonable grounds and that the Company
will not, having regard to its state of affairs, be rendered insolvent within a period of one year from that date.

8. Our engagement involves performing procedures to obtain sufficient appropriate evidence on the above
reporting. The procedures selected depend on the auditor’s judgement, including the assessment of the risks
associated with the above reporting. Within the scope of our work, we performed the following procedures:

i. Examined authorization for buy-back from the Articles of Association of the Company;

ii. Examined that the amount of capital payment for the buy-back as detailed in Annexure A is within the permissible
limit computed in accordance with the provisions of Section 68(2) of the Act and Regulation 4(i) of the SEBI Buy-back
Regulations;

iii. Examined that all the shares for buy-back are fully paid-up;




iv. Inquired into the state of affairs of the Company with reference to the Audited financial statements of the
Company;

v. Obtained declaration of solvency as approved by the board of directors on December 15, 2025 pursuant to the
requirements of clause (x) of Schedule I to the SEBI Buy-back Regulations;

vi. Obtained appropriate representations from the Management of the Company.

9. We conducted our examination in accordance with the ‘Guidance Note on Reports and Certificates for Special
Purposes, issued by Institute of Chartered Accountants of India ("ICAI"). The Guidance Note requires that we
comply with the ethical requirements of the Code of Ethics issued by ICAL.

10. The Audited financial statements referred to in paragraph 7 above, have been audited by us on which we issued
an unmodified audit opinion vide our reports dated May16, 2025. Our audits of these financial statements were
conducted in accordance with the Standards on Auditing and other applicable authoritative pronouncements issued
by the Institute of Chartered Accountants of India. Those standards require that we plan and perform the audit to
obtain reasonable assurance about whether the financial statements are free of material misstatement.

11. We have complied with the relevant applicable requirements of the Standard on Quality Control (SQC) 1, Quality
Control for Firms that Perform Audits and Reviews of Historical Financial Information, and Other Assurance and
Related Services engagements.

12. We have no responsibility to update this report for events and circumstances occurring after the date of this
report.

Opinion
13. Based on inquiries conducted and our examination as above, we report that:

I. We have inquired into the state of affairs of the Company in relation to its latest audited standalone and
consolidated financial statements as at and for the year ended March 31, 2025.

ii. The Board has proposed to Buy-back the Company’s equity shares up to an aggregate amount not exceeding Rs.
5,850 lakhs (“Buy-back Size™). The same is within the amount of permissible capital payment of Rs. 5,895 lakhs as
computed in Annexure A, which has been properly determined in accordance with Section 68(2) of the Act and SEBI
Buy-back regulations; and

iii. The Board of Directors in their meeting held on December 15, 2025 has formed the opinion, as specified in Clause
(x) of Schedule I to the SEBI Buy-back Regulations, on reasonable grounds that the Company, having regard to its
state of affairs, will not be rendered insolvent within a period of one year from date of aforesaid Board Meeting.

14. Based on the representations made by the Management, and other information and explanations given to us,
which to the best of our knowledge and belief were necessary for this purpose, we are not aware of anything to
indicate that the opinion expressed by the Directors in the declaration as to any of the matters mentioned in the
declaration is unreasonable in circumstances as at the date of declaration.

Restrictions on Use

15. This report is addressed to and provided to the Board of Directors of the Company pursuant to the requirements
of the SEBI Buy-back Regulations solely to enable the Board of Directors of the Company in relation to the proposed
Buy-back in accordance with the provisions of the Act and SEBI Buy-back Regulations (i) to include in Public
Announcement, letter of offer and other documents pertaining to buy-back to be made to

a) the shareholders of the Company; b) to be filed with the Securities and Exchange Board of India, BSE Limited,
National Stock Exchange of India Limited, Registrar of Companies, National Securities Depository Limited and the
Central Depository Services (India) Limited, as applicable; and (ii) for providing to the merchant banker to the Buy-
back, each for the purpose of extinguishment of equity shares and may not be suitable for any other purpose.
Accordingly, we do not accept or assume any liability or duty of care for any other purpose for which or to any other
person to whom this report is shown or into whose hands it may come save where expressly agreed by our prior
consent in writing.

forBSR & Co. LLP

Chartered Accountants
Firm Registration Number: 101248W/W-100022

SD/-

K Sudhakar

Partner

Membership No.: 214150
UDIN: 25214150BMODIQ4457
Place: Chennai

Date: December 15, 2025

Annexure A
Statement of permissible capital payment

Computation of amount of permissible capital payment towards Buy-back of equity shares of
Matrimony. Com Limited in accordance with proviso to Section 68(2) of the Companies Act, 2013 (the
"Act”) and Regulation 4(i) of the SEBI Buy-back Regulations (‘the Statement’) based on the audited
standalone financial statements and audited consolidated financial statements as at and for the year
ended March 31, 2025

Amountin Rs. lakhs

Particulars Standalone Consolidated
A. Paid-up equity share capital as at March
31, 2025 (2,15,63,442 equity shares of Rs. 5 1,078 1,078
/- each fully paid-up) *
B. Free reserves as at March 31, 2025:# 22,627 22,504
-Retained Earnings * 22,599 22,476
-Securities Premium account * 28 28
Total paid up equity share capital and
free reserves as at March 31, 2025 23,705 23,582
(A+B)

Maximum amount permissible fo buy-back
under Section 68 of the Companies Act, 2013
read with Regulation 4(i) of SEBI Buy-back
Regulations (25% of the total paid-up equity
share capital and free reserves, lower of
audited standalone and audited consolidated
financial statements)

5,895

Maximum amount permitted by Board
Resolution dated December 15, 2025,
approving buy-back, subject to shareholders’
approval by special resolution, based on the
audited consolidated financial statements as
at and for the year ended March 31, 2025.

5,850

* The amount of equity share capital and free reserves (including securities premium) have been extracted from the
audited standalone and consolidated financial statements of the company for the year ended March 31, 2025 and
secretarial records of the Company.

# Free reserves as defined in Section 2(43) of the Companies Act, 2013 read along with Explanation II provided in
Section 68 of the Companies Act, 2013.

The Board of Directors have in their meeting dated December 15, 2025 formed opinion that the Company, having
regard to its state of affairs, will not be rendered insolvent within a period of one year from the aforesaid date and
from the date on which the results of the shareholders' resolution with regard to the proposed buyback are declared.

For Matrimony.Com Limited
Sd/-

Murugavel Janakiraman
Chairman and Managing Director
DIN: 00605009

Place: Chennai

Date: December 15, 2025

For Matrimony.com Limited
Sd/-

Deepa Murugavel
Non-Executive Non Independent Director
DIN: 00725522

Unquote
12. RECORD DATE AND SHAREHOLDER'S ENTITLEMENT

12.1. As required under the SEBI Buyback Regulations, the Company has fixed January 30, 2026 as the record date
(the “"Record Date”) for the purpose of determining the entitlement and the names of the equity shareholders
who are eligible to participate in the Buyback i.e. Eligible Shareholders.

12.2. As per the Buyback Regulations and such other circulars or notifications, as may be applicable, in due course,
Eligible Shareholders will receive a letter of offer in relation to the Buyback (“Letter of Offer”) along with a
tender offer form indicating the entitlement of the Eligible Shareholder for participating in the Buyback. Even
if the Eligible Shareholder does not receive the Letter of Offer along with a tender form, the Eligible
Shareholder may participate and tender shares in the Buyback. As required under the Buyback Regulations,
the dispatch of the letter of offer shall be through electronic mode in accordance with the provisions of the
Companies Act within two (2) working days from the Record Date. If the Company receives a request from
any Eligible Shareholder to receive a copy of the letter of offer in physical form, the same shall be provided.

12.3. The Equity Shares proposed to be bought back by the Company as part of the Buyback are divided into two
categories: (i) Reserved category for Small Shareholders (defined hereinafter); and (i) General category for
all other Eligible Shareholders.

12.4. As defined in Regulation 2(i)(n) of the SEBI Buyback Regulations, a “"Small Shareholder” is a shareholder of the
Company who holds Equity Shares having market value, on the basis of closing price on BSE or NSE (as
applicable, contingent on highest trading volume in respect of Equity Shares as on Record Date) as on the
Record Date, of not more than X 200,000 (Rupees Two Lakh Only).

12.5. In accordance with Regulation 6 of the SEBI Buyback Regulations, 15% (fifteen percent) of the number of
Equity Shares which the Company proposes to buyback or the number of Equity Shares entitled as per the
shareholding of Small Shareholders as on the Record Date, whichever is higher, shall be reserved for the Small
Shareholders as part of this Buyback.

12.6. On the basis of the shareholding on the Record Date, the Company will determine the entitlement of each
shareholder, including Small Shareholders, to tender their Equity Shares in the Buyback. This entitlement for
each Eligible Shareholder will be calculated based on the number of Equity Shares held by the respective
Eligible Shareholder as on the Record Date and the ratio of the Buyback applicable in the category to which
such Eligible Shareholder belongs. The final number of Equity Shares that the Company shall purchase from
each Eligible Shareholder will be based on the total number of Equity Shares tendered by such Eligible
Sﬂareno:der. Accordingly, the Company may not purchase all of the Equity Shares tendered by Eligible
Shareholder.

12.7. After accepting the Equity Shares tendered on the basis of entitlement, the Equity Shares left to be bought
back, if any in one category shall first be accepted, in proportion to the Equity Shares tendered over and above
their entitlement in the offer by shareholders in that category, and thereafter from Eligible Shareholders who
have tendered over and above their entitlement in other category.

12.8. In accordance with Regulation 9(ix) of the SEBI Buyback Regulations, in order to ensure that the same Eligible
Shareholder with multiple demat accounts/ folios do not receive a higher entitlement under the small
shareholder category, the Equity Shares held by such Eligible Shareholder with a common Permanent Account
Number ("PAN") shall be clubbed together for determining the category (small shareholder or general) and
entitlement under the Buyback. In case of joint shareholding, the Equity Shares held in cases where the
sequence of the PANs of the joint shareholders is identical shall be clubbed together. In case of Eligible
Shareholders holding physical shares, where the sequence of PANs is identical and where the PANs of all joint
shareholders are not available, the Registrar to the Buyback will check the sequence of the names of the joint
holders and club together the Equity Shares held in such cases where the sequence of the PANs and name of
joint shareholders are identical. The shareholding of institutional investors like mutual funds, insurance
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companies, foreign institutional investors/ foreign portfolio investors etc. with common PAN are not proposed
to be clubbed together for determining their entitlement and will be considered separately, where these
Equity Shares are held for different schemes/ sub-accounts and have a different demat account nomenclature
based on information prepared by the Registrar to the Buyback as per the shareholder records received from
the depositories. Further, the Equity Shares held under the category of “clearing members” or “corporate
body margin account” or “corporate body — broker” as per the beneficial position data as on Record Date with
common PAN are not proposed to be clubbed together for determining their entitlement and will be
considered separately, where these Equity Shares are assumed to be held on behalf of clients.

12.9. The participation of the Eligible Shareholders in the Buyback is voluntary. Eligible Shareholders may opt to
participate in part or in full and receive cash in lieu of the Equity Shares accepted under the Buyback or they
may opt not to participate and enjoy a resultant increase in their percentage shareholding, after the
completion of the Buyback, without any additional investment. Eligible Shareholders also have the option of
tendering additional shares (over and above their entitlement) and participate in the shortfall created due to
non-participation of some other Eligible Shareholders, if any. If the Buyback entitiement for any shareholder is
not a round number, then the fractional entitlement shall be ignored for computation of Buyback entitlement
to tender Equity Shares in the Buyback.

12.10. The maximum number of Equity Shares that can be tendered under the Buyback by any Eligible Shareholder
cannot exceed the number of Equity Shares held by the equity shareholder as on the Record Date. In case the
Eligible Shareholder holds Equity Shares through multiple demat accounts, the tender through a demat
account cannot exceed the number of Equity Shares held in that demat account.

12.11. The Equity Shares tendered as per the entitlement by the Eligible Shareholders as well as additional Equity
Shares tendered, if any, will be accepted as per the procedure laid down in the SEBI Buyback Regulations. If
the Buyback entitlement for any shareholder is not a round number, then the fractional entitlement shall be
ignored for computation of Buyback entitlement to tender Equity Shares in the Buyback. The settlement
under the Buyback will be done using the mechanism notified under the SEBI Circulars.

12.12. Detailed instructions for participation in the Buyback (tender of Equity Shares in the Buyback) as well as the
relevant time table will be included in the Letter of Offer which will be sent in due course to the Eligible
Shareholders. Eligible Shareholders which have registered their email ids with the depositories / the
Company, shall be dispatched the Letter of Offer through electronic means. If Eligible Shareholders wish to
obtain a physical copy of the Letter of Offer, they may send a request to the Company or Registrar to the
Buyback at the address mentioned at para 13 or 14 below. Eligible Shareholders which have not registered
their email ids with the depositories/ Company, the Letter of Offer shall be dispatched through physical mode.

13.PROCESS AND METHODOLOGY FOR BUYBACK

13.1. The Buyback is open to all Eligible Shareholders / beneficial owners of the Company, i.e., the shareholders who
on the Record Date were holding Equity Shares either in physical form (“Physical Shares”) and the beneficial
owners who on the Record Date were holding Equity Shares in the dematerialized form ("Demat Shares”)
(such shareholders are referred to as the (“Eligible Shareholders™). Any person who does not hold Equity
Shares of our Company as on the Record Date will not be eligible to participate in the Buyback and Equity
Shares tendered by such person(s) shall be rejected.

13.2. The Buyback shall be implemented using the "Mechanism for acquisition of shares through Stock Exchange”
notified by SEBI vide SEBI Circular no. CIR/CFD/POLICYCELL/1/2015 dated April 13, 2015 and circular no.
CFD/DCR2/CIR/P/2016/131 dated December 9, 2016, and SEBI Circular CFD/DCR-III/CIR/P/2021/615 dated
August 13, 2021, and SEBI Circular CFD/PoD-2/P/CIR/2023/35 dated March 8, 2023 and following the
procedure prescribed in the Companies Act and the SEBI Buyback Regulations, and as may be determined by
the Board (including the Buyback Committee authorized to complete the formalities of the Buyback) and on
such terms and conditions as may be permitted by law from time to time.

13.3. For the implementation of the Buyback, the Company has appointed Choice Equity Broking Private Limited as
the registered broker to the Company (the "Company’s Broker") to facilitate the process of tendering of Equity
Shares through the stock exchange mechanism for the Buyback and through whom the purchases and
settlements on account of the Buyback would be made by the Company. The contact details of the Company’s
Broker are as follows:

Choice Equity Broking Private Limited;

Address: Choice House, Sunil Patodia Tower, J B Nagar, Andheri (East), Mumbai- 400099;
Contact Person: Mr. Jeetender Joshi;

Tel. No.: 022-69835291

E-mail Id: jeetender.joshi@choiceindia.com

Website: www.choiceindia.com

Investor Grievance Email ID: ig@choiceindia.com

SEBI Registration No.: INZ000160131

13.4. The Company will request BSE Limited ("BSE"), who shall be the designated stock exchange for the purpose of
this Buyback, to provide a separate acquisition window (“Acquisition Window") to facilitate the placing of sell
orders by Eligible Shareholders who wish to tender Equity Shares in the Buyback. The details of the
Acquisition Window will be as specified by BSE Limited from time to time.

13.5. In the event the Shareholder Broker(s) of any Eligible Shareholder is not registered with BSE Limited as a
trading member/stock broker, then that Eligible Shareholder can approach any BSE registered stock broker
and can register themselves by using quick unique client code (“"UCC") facility through the BSE registered
stock broker (after submitting all details as may be required by such BSE registered stock broker to be in
compliance with applicable law). In case the Eligible Shareholders are unable to register using the UCC facility
through any other BSE registered stock broker, Eligible Shareholders may approach the Company’s Broker to
place their bids, by using the UCC facility after submitting requisite documents.

13.6. During the tendering period, the order for selling the Equity Shares will be placed in the Acquisition Window by
Eligible Shareholders through their respective stock brokers during normal trading hours of the secondary
market. The stock brokers (“"Seller Member(s)") can enter orders for demat shares as well as physical
shares. In the tendering process, the Company‘s Broker may also process the orders received from the Eligible
Shareholders after Eligible Shareholders have completed their KYC requirement as required by the Company’s
Broker.

13.7. The Buyback from the Eligible Shareholders who are residents outside India including foreign corporate bodies
(including erstwhile overseas corporate bodies), foreign portfolio investors, non-resident Indians, members
of foreign nationality, if any, shall be subject to the Foreign Exchange Management Act, 1999 and rules and
regulations framed thereunder, if any, Income Tax Act, 1961 and rules and regulations framed thereunder, as
applicable, and also subject to the receipt/provision by such Eligible Shareholders of such approvals, if and to
the extent necessary or required from concerned authorities including, but not limited to, approvals from the
Reserve Bank of India under the Foreign Exchange Management Act, 1999 and rules and regulations framed
thereunder, if any.

13.8. The reporting requirements for Non-Resident Shareholders under Reserve Bank of India, Foreign Exchange
Management Act, 1999, as amended and any other rules, regulations, and guidelines, for remittance of funds,
shall be made by the Eligible Shareholder and/or the Seller Member through which the Equity Shareholder
places the bids.

13.9. Modification/cancellation of orders and multiple bids from a single Eligible Shareholder will be allowed during
the tendering period of the Buyback. Multiple bids made by single Eligible Shareholder for selling the Equity
Shares shall be clubbed and considered as "one" bid for the purposes of acceptance.

13.10. The cumulative quantity tendered shall be made available on the website of BSE Limited (www.bseindia.com)
throughout the trading sessions and will be updated at specific intervals during the tendering period.

13.11. Further, the Company will not accept Equity Shares tendered for Buyback which under restraint order of the
court for transfer/sale and/or the title in respect of which is otherwise under dispute or where loss of share
certificates has been notified to the Company and the duplicate share certificates have not been issued either
due to such request being under process as per the provisions of law or otherwise.

13.12. Procedure to be followed by Eligible Shareholders holding Equity Shares in the dematerialized form:

13.12.1. Eligible Shareholders who desire to tender their Equity Shares held by them in dematerialized form under
the Buyback would have to do so through their respective Seller Member by indicating to the concerned
Seller Member, the details of Equity Shares they intend to tender under the Buyback.

13.12.2. The Seller Member(s) would be required to place an order/bid on behalf of the Eligible Shareholders who
wish to tender Demat Shares in the Buyback using the Acquisition Window of the Designated Stock
Exchange. Before placing the order/ bid, the Eligible Shareholder would require to transfer the number of
Equity Shares tendered to the account of Indian Clearing Corporation Limited (referred to as the “"Clearing
Corporation”) specifically created for the purpose of Buyback offer, by using the early pay-in mechanism
as prescribed by the Designated Stock Exchange or the Clearing Corporation prior to placing the bid by the
Seller Member. This shall be validated at the time of order/ bid entry.

13.12.3. The details of the Special Account of the Clearing Corporation and the settlement number shall be informed
in the issue opening circular that will be issued by the Designated Stock Exchange and/or the Clearing
Corporation.

13.12.4. The lien shall be marked by the Seller Member in the demat account of the Eligible Shareholder for the
shares tendered in tender offer. Details of shares marked as lien in the demat account of the Eligible
Shareholder shall be provided by the depositories to Clearing Corporation. In case, the Shareholders demat
account is held with one depository and clearing member pool and Clearing Corporation Account is held
with other depository, shares shall be blocked in the shareholders demat account at source depository
during the tendering period. Inter depository tender offer ("IDT") instructions shall be initiated by the
shareholders at source depository to clearing member/ Clearing Corporation account at target depository.
Source depository shall block the shareholder’s securities (i.e., transfers from free balance to blocked
balance) and send IDT message to target depository for confirming creation of lien. Details of shares
blocked in the shareholders demat account shall be provided by the target depository to the Clearing
Corporation.

13.12.5. Upon placing the bid, the Seller Member shall provide a Transaction Registration Slip (the “TRS")
generated by the exchange bidding system to the Eligible Shareholder. The TRS will contain the details of
the order submitted like bid ID number, application number, DP ID, client ID, number of Equity Shares
tendered, etc. In case of non-receipt of the completed tender form and other documents, but lien marked
on Equity Shares and a valid bid in the exchange bidding system, the bid by such Eligible Shareholder shall
be deemed to have been accepted.

13.12.6. It is clarified that in case of Demat Shares, submission of the tender form and TRS is not mandatory. In case
of non-receipt of the completed tender form and other documents, but receipt of Equity Shares in the
accounts of the Clearing Corporation and a valid bid in the exchange bidding system, the bid for Buyback
shall be deemed to have been accepted.

13.12.7. The Eligible Shareholders will have to ensure that they keep the depository participant (“"DP") account
active and unblocked. Further, Eligible Shareholders will have to ensure that they keep the bank account
attached with the DP account active and updated to receive credit remittance due to acceptance of Buyback
of shares by the Company. In the event if any equity shares are tendered to Clearing Corporation, excess
dematerialized equity shares or unaccepted dematerialized equity shares, if any, tendered by the Eligible
Shareholders would be returned to them by Clearing Corporation. If the security transfer instruction is
rejected in the depository system, due to any issue then such securities will be transferred to the
shareholder broker’s depository pool account for onward transfer to the Eligible Shareholder. In case of
custodian participant orders, excess dematerialized shares or unaccepted dematerialized shares, if any, will
be refunded to the respective custodian depository pool account.

13.12.8. Eligible Shareholders who have tendered their demat shares in the Buyback shall also provide all relevant
documents, which are necessary to ensure transferability of the demat shares in respect of the tender form
to be sent. Such documents may include (but not limited to): (a) duly attested power of attorney, if any
person other than the Eligible Shareholder has signed the tender form; (b) duly attested death certificate
and succession certificate/legal heirship certificate, in case any Eligible Shareholder is deceased, or court
approved scheme of merger/amalgamation for a company; and (c) in case of companies, the necessary
certified corporate authorizations (including board and/or general meeting resolution).

13.13. Procedure to be followed by Eligible Shareholders holding Equity Shares in the Physical form:

In accordance with the SEBI circular no. SEBI/HO/CFD/CMD1/CIR/P/2020/144 dated July 31, 2020 shareholder
holding shares in physical forms are allowed to tender their shares in a buyback undertaken through the tender offer
route. However, such tendering shall be as per the provisions of the SEBI Buyback Regulations and terms of Letter of

Offer.

13.13.1. Eligible Shareholders who are holding physical Equity Shares and intend to participate in the Buyback will
be required to approach their respective Seller Member along with the complete set of documents for
verification procedures to be carried out before placement of the bid, including (i) the tender form duly
signed by all Eligible Shareholders (in case shares are in joint names, in the same order in which they hold
the shares), (ii) original Equity Share certificate(s), (iii) valid share transfer form(s)/ Form SH-4 duly filled
and signed by the transferors (i.e. by all registered Eligible Shareholders in the same order and as per the
specimen signatures registered with the Company) and duly witnessed at the appropriate place authorizing
the transfer in favour of the Company, (iv) self-attested copy of the PAN card of all the Eligible Shareholders
(v) any other relevant documents such as, but not limited to, duly attested power of attorney, corporate
authorization (including board resolution/specimen signature), notarized copy of death certificate and
succession certificate or probated will, if the original Eligible Shareholder has deceased, etc., as applicable.
In addition, if the address of the Eligible Shareholder has undergone a change from the address registered
in the Register of Members of the Company, the Eligible Shareholder would be required to submit a self-
attested copy of address proof consisting of any one of the following documents: valid Aadhar Card, Voter
Identity Card or Passport.

13.13.2. Based on the documents mentioned in the paragraph, the concerned Seller Member shall place an order/
bid on behalf of the Eligible Shareholders holding physical Equity Shares who wish to tender Equity Shares
in the Buyback, using the Acquisition Window of BSE Limited. Upon placing the bid, the Seller Member shall
provide a TRS generated by the exchange bidding system to the Eligible Shareholder. TRS will contain the
details of order submitted like Folio Number, Certificate Number, Distinctive Number, Number of Equity
Shares tendered etc.

13.13.3. Any Seller Member/ Eligible Shareholder who places a bid for physical Equity Shares, is required to deliver
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the original share certificate(s) and documents (as mentioned above) along with TRS either by registered
post or courier or hand delivery to the Registrar to the Buyback (at the address mentioned at paragraph 14
below) on or before the Buyback closing date. The envelope should be super scribed as “"Matrimony.com
Limited Buyback 2026". One copy of the TRS will be retained by Registrar to the Buyback and it will provide
acknowledgement of the same to the Seller Member/ Eligible Shareholder.

13.13.4. Eligible Shareholders holding physical Equity Shares should note that physical Equity Shares will not be
accepted unless the complete set of documents are submitted. Acceptance of the physical Equity Shares for
Buyback by the Company shall be subject to verification as per the SEBI Buyback Regulations and any
further directions issued in this regard. The Registrar to the Buyback will verify such bids based on the
documents submitted on a daily basis and till such verification, the Designated Stock Exchange i.e. BSE
Limited shall display such bids as ‘unconfirmed physical bids’. Once Registrar to the Buyback confirms the
bids, they will be treated as ‘Confirmed Bids".

13.13.5. In case any Eligible Shareholder has submitted Equity Shares in physical form for dematerialisation, such
Eligible Shareholders should ensure that the process of getting the Equity Shares dematerialized is
completed well in time so that they can participate in the Buyback before the closure of the tendering period
of the Buyback.

13.13.6. An unregistered shareholder holding Equity Shares in physical form may also tender their Equity Shares in
the Buyback by submitting the duly executed transfer deed for transfer of shares, purchased prior to the
Record Date, in their name, along with the offer form, copy of their PAN card and of the person from whom
they have purchased shares and other relevant documents as required for transfer, if any.

13.13.7. The Buy-back from the Eligible Shareholders who are residents outside India including foreign corporate
bodies (including erstwhile overseas corporate bodies), foreign portfolio investors, non-resident Indians,
members of foreign nationality, if any, shall be subject to the Foreign Exchange Management Act, 1999 and
rules and regulations framed thereunder, if any, Income Tax Act, 1961 and rules and regulations framed
thereunder, as applicable, and also subject to the receipt / provision by such Eligible Shareholders of such
approvals, if and to the extent necessary or required from concerned authorities including, but not limited
to, approvals from the RBI under the Foreign Exchange Management Act, 1999 and rules and regulations
framed thereunder, if any.

13.13.8. The reporting requirements for non-resident shareholders under RBI, Foreign Exchange Management Act,
1999, as amended and any other rules, regulations, guidelines, for remittance of funds, shall be made by
the Eligible Shareholders and/ or the Seller Member through which the Eligible Shareholder places the bid.

14. METHOD OF SETTLEMENT
14.1. Upon finalization of the basis of acceptance as per SEBI Buyback Regulations:

14.1.1. The settlement of trades shall be carried out in the manner similar to settlement of trades in the secondary
market.

14.1.2. The Company will pay the consideration to the Company’s Broker who will transfer the consideration
pertaining to the Buyback to the Clearing Corporation’s Bank account as per the prescribed schedule. The
settlement of fund obligation for Demat Shares shall be affected as per the SEBI circulars and as prescribed
by BSE Limited and the Clearing Corporation from time to time. For Demat Shares accepted under the
Buyback, such beneficial owners will receive funds payout in their bank account as provided by the
depository system directly to the Clearing Corporation and in case of Physical Shares, the Clearing
Corporation will release the funds to the Seller Member(s) as per secondary market payout mechanism. If
such shareholder’s bank account details are not available or if the funds transfer instruction is rejected by
the Reserve Bank of India ("RBI")/ bank(s), due to any reasons, then the amount payable to the concerned
shareholders will be transferred to the Seller Member’s settlement bank account for onward transfer to such
shareholders.

14.1.3. In case of Eligible Shareholder where there are specific RBI and other regulatory requirements pertaining to
funds pay-out, which do not opt to settle through custodians, the funds pay-out would be given to their
respective Seller Members settlement bank account for onward transfer to the Eligible Shareholders. For
this purpose, the client type details would be collected from the depositories.

14.1.4. The Equity Shares bought back in demat form would be transferred directly to the demat escrow account of
the Company opened for the Buyback (the “"Company Demat Account”) provided it is indicated by the
Company’s Broker or it will be transferred by the Company’s Broker to the Company Demat Account on
receipt of the Equity Shares from the clearing and settlement mechanism of BSE Limited.

14.1.5. Eligible Shareholder will have to ensure that they keep their depository participant ("DP") account active
and unblocked to receive credit in case of return of Equity Shares, due to rejection or due to non/partial
acceptance of shares under the Buyback. Excess Equity Shares or unaccepted Equity Shares, in
dematerialised form, if any, tendered by the Eligible Shareholders would be transferred by the Clearing
Corporation directly to the respective Eligible Shareholder’s DP account. If the securities transfer instruction
is rejected in the depository system, due to any issue then such securities will be transferred to the Seller
Member’s depository pool account for onward transfer to such Eligible Shareholder.

14.1.6. In the case of inter-depository, the Clearing Corporation will cancel the excess or unaccepted shares in target
depository. The source depository will not be able to release the lien without a release of Inter Depository
Tender Offer message from target depository. Further, release of IDT message shall be sent by target
depository either based on cancellation request received from the Clearing Corporation or automatically
generated after matching with Bid accepted detail as received from the Company or the Registrar to the
Buyback. Post receiving the IDT message from target depository, source depository will cancel/ release
excess or unaccepted block shares in the demat account of the Eligible Shareholder. Post completion of
tendering period and receiving the requisite details viz., demat account details and accepted bid quantity,
source depository shall debit the securities as per the communication/ message received from target
depository to the extent of accepted bid shares from Eligible Shareholder’s demat account and credit it to
Clearing Corporation settlement account in target depository on settlement date.

14.1.7. Any excess Equity Shares, in physical form, pursuant to proportionate acceptance / rejection will be returned
back to the Eligible Shareholders directly by the Registrar to the Buyback. The Company is authorized to
split the share certificate and issue new consolidated share certificate for the unaccepted Equity Shares, in
case the Equity Shares accepted by the Company are less than the Equity Shares tendered in the Buyback
by Eligible Shareholders holding Equity Shares in the physical form.

14.1.8. In case of certain shareholders viz.,, NRIs, non-residents etc. (where there are specific regulatory
requirements pertaining to funds payout including those prescribed by the RBI) who do not opt to settle
through custodians, the funds payout would be given to their respective Seller Member’s settlement
accounts for releasing the same to such shareholder’s account.

14.1.9. The Seller Member(s) would issue contract note for the Equity Shares accepted under the Buyback and pay
the consideration for the Equity Shares accepted under the Buyback and return the balance unaccepted
Equity Shares to their respective clients/ will unblock the excess unaccepted Equity Shares. The Company
Broker would also issue a contract note to the Company for the Equity Shares accepted under the Buyback.

14.1.10. Eligible Shareholders who intend to participate in the Buyback should consult their respective Seller
Member(s) for details of any cost, applicable taxes, charges and expenses (including brokerage), etc. that
may be levied by the Seller Member upon the selling Eligible Shareholders placing the order to sell the
shares on behalf of the shareholders. The Buyback consideration received by the selling Eligible
Shareholders, in respect of accepted Equity Shares, could be net of such costs, applicable taxes, charges
and expenses (including brokerage) and the Manager to the Buyback and the Company accept no
responsibility to bear or pay such additional cost, charges and expenses (including brokerage) incurred
solely by the selling Eligible Shareholders.

14.1.11. The Equity Shares accepted, bought and lying to the credit of the Company Demat Account and the Equity
Shares bought back and accepted in physical form will be extinguished in the manner and following the
procedure prescribed in the SEBI Buyback Regulations.

14.1.12. SEBI vide its Circular No. SEBI/HO/MIRSD/MIRSD_RTAMB/P/CIR/2022/8 dated January 25, 2022,
mandated all listed companies to issue the securities in dematerialized form only while processing the
service request of issue, inter alia, relating to the sub-division or splitting of share certificate. In view of the
same, the Company shall issue a letter of confirmation ("LOC") in lieu of any excess physical Equity Shares
pursuant to proportionate acceptance/rejection and the LOC shall be dispatched to the address registered
with the Registrar. The Registrar shall retain the original share certificate and deface the certificate with a
stamp “Letter of Confirmation Issued” on the face / reverse of the certificate to the extent of the excess
physical shares. The LOC shall be valid for a period of 120 days from the date of its issuance, within which
the Equity Shareholder shall be required to make a request to his/her depository participant for
dematerializing the physical Equity Shares returned. In case the Equity Shareholder fails to submit the
demat request within the aforesaid period, the Registrar shall credit the Equity Shares to a separate demat
account of the Company opened for the said purpose.

14.1.13. The Equity Shares lying to the credit of the Special Demat Account and the Equity Shares bought back and
accepted in physical form will be extinguished in the manner and following the procedure prescribed in the
Buyback Regulation

15. COMPLIANCE OFFICER

The Board at their meeting held on December 15, 2025 appointed Mr. Vijayanand Sankar, Company Secretary &
Compliance Officer of the Company, as the compliance officer for the purpose of the Buyback (“Compliance
Officer”). Investors may contact the Compliance Officer for any clarifications or to address their grievances, if any,
during office hours i.e. 10.00 a.m. to 5.00 p.m. on all working days except Saturday, Sunday and public holidays till
the closure of the Buyback, at the following address:

Company Secretary & Compliance Officer: Mr. Vijayanand Sankar
Matrimony.Com Limited

Address: No. 94, TVH Beliciaa Towers, Tower II, 5th Floor, MRC Nagar,
Raja Annamalaipuram, Chennai — 600028, India.

Tel. No.: +91 44 49001919

Website: www.matrimony.com

Email: investors@matrimony.com

CIN: L63090TN2001PLC047432

16. REGISTRARTO THE BUYBACK / INVESTOR SERVICE CENTRE

In case of any queries, shareholders may also contact the Registrar to the Buyback during office hoursi.e. 10.00 a.m.
to 5.00 p.m. on all working days except Saturday, Sunday and public holidays, at the following address:

IIIIIIIIIIIIIIIIIIIIIII

Kfin Technologies Limited

Address: Selenium Tower B, Plot 31-32, Financial District,
Nanakramguda, Serilingampally, Hyderabad - 500 032
Tel. No.: +91 40 6716 2222

Toll Free No.: 18003094001

Email: matrimony.buyback2026@kfintech.com
Website: www.kfintech.com

Investor Grievance Email: einward.ris@kfintech.com
Contact Person: Mr. Murali Krishna

SEBI Registration No.: INR000000221

CIN: L72400MH2017PLC444072

17. MANAGER TO THE BUYBACK

® o o o o ¢nergising ideas

Saffron Capital Advisors Private Limited

Address: 605, Sixth Floor, Centre Point, Andheri-Kurla Road, J. B. Nagar, Andheri (East),
Mumbai - 400059, Maharashtra, India.

Tel. No.: + 91 22 49730394

E-mail: buybacks@saffronadvisor.com

Website: www.saffronadvisor.com

Investor Grievance: investorgrievance@saffronadvisor.com

Contact Person: Mr. Sachin Prajapati / Mr. Satej Darde

SEBI Registration No.: INM000011211

CIN: U67120MH2007PTC166711

18. DIRECTOR’S RESPONSIBILITY

As per Regulation 24(i)(a) of the SEBI Buyback Regulations, the Board of Directors of the Company accepts
responsibility for the information contained in this Public Announcement and confirms that such document
contains true, factual and material information and does not contain any misleading information.

For and on behalf of the Board of Directors of Matrimony.com Limited

Sd/ - Sd/ - Sd/ -

Murugavel Janakiraman | Deepa Janakiraman Vijayanand Sankar

Non-Executive Non
Independent Director

Chairman and Managing

T Company Secretary & Compliance Officer

DIN: 00605009 DIN: 00725522 |CSl Membership No.: A18951

Date: January 21, 2026
Place: Chennai
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MATRIMONY.COM LIMITED

CIN: L63090TN2001PLC047432

Registered Office: No.94, TVH Beliciaa Towers,
Tower II, 5th Floor, MRC Nagar, Raja Annamalaipuram,
Chennai - 600028, Tamil Nadu, India.
Tel: +91 44 49001919 | E-mail: investors@matrimany.com
Website: www.matrimony.com
Contact Person: Vijayanand Sankar, Company Secretary & Compliance Officer

PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS/
BENEFICIAL OWNERS OF EQUITY SHARES OF MATRIMONY.COM LIMITED FOR THE
BUY-BACK OF EQUITY SHARES ON A PROPORTIONATE BASIS THROUGH THE TENDER
OFFER ROUTE UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK
OF SECURITIES) REGULATIONS, 2018, AS AMENDED ("BUY- BACK REGULATIONS")

THIS PUBLIC ANNOUNCEMENT (THE “PUBLIC ANNOUNCEMENT™) 1S BEING MADE TN RELATION
TO THE BUYBACK OF EQUITY SHARES OF MATRIMONY.COM LIMITED THROUGH THE TENDER
OFFER PROCESS PURSUANT TO THE PROVISIONS OF REGULATION 7(i) AND OTHER APPLCIABLE
PROVISION OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK OF SECURITIES)
REGULATIONS, 2018, AS AMEMNDED (THE “SEBI BUYBACK REGULATIONS"™) AND CONTAINS THE
DISCLOSURES AS SPECIFIED IN SCHEDULE IT READ WITH SCHEDULE I OF THE SEBI BUYBACK
REGULATIONS.

OFFER TO BUYBACK OF UPTO 8,893,129 (EIGHT LAKHS AND NINTY THREE THOUSAND ONE
HUNDRED AND TWENTY NINE) FULLY PAID-UP EQUITY SHARES OF FACE WALUE OF 5 (RUPEES
FIVE ONLY) EACH AT A PRICE OF %655 (RUPEES SIX HUNDRED AND FIFTY FIVE ONLY) PER EQUITY
SHARE, PAYABLE IN CASH, FOR AN AGGREGATE AMOUNT NOT EXCEEDING % 5,850 LAKHS
{RUPEES FIVE THOUSAND EIGHT HUNDRED AND  FIFTY LAKHS ONLY) ON A PROPORTIONATE
BASIS THROUGH THE TENDER OFFER ROUTE USING THE STOCK EXCHANGE MECHANISM.

Certain Agures contained in this Public Announcement, including financial information, have
been subject to rounding-off adjustments. All decimals have been rounded off to 2 (two)
decimal points. In certain instances, (i) the sum or percentage change of such numbers may
not conform exactly to the total figure given; and (ii) the sum of the numbers in a column row
In certain tables may not conform exactly to the total figure given for that colummn or row.

1.DETAILS OF THE BUYBACK OFFER AND BUYBACK PRICE

1.1. The Board of Directors of Matrimony. Com Limdted (the "Company™) at its meeting held on December 15, 2025
("Board Mestng™) has, in accordance with Article 16 of the Artides of Association of the Company and in
accordance with the provisions of Sactions 68, 69, 70, 110 and all other applicabie provisions, i any, of the
Comgpanies Act, 2013, as amended {"ACE™) mad with the Companies (Share Capétal and Debentures) Rules,
2014, the Cormpanies (Management and Sdministration) Rudes, 2014 and other relovant Fules made
thereunder, each as ameénded from time to Hime and the provigions of the Securities and Exchange Board of
India {Buy-Back of Securities) Regulations, 2018, as amended (“SEBI Buyback Regulations™), the
Securities and Exchenge Board of India {Listing Obligations and Disclosure Requirements) Regulations, 2015,
as amended, [“SEBT Listing Regulations™) and subject to such other ar;':r.'ur-::-'..-als, permissions, consents,
sanctions and exemptions of Securitiesand Exchan%emardnr india ("SEBI™), the stock exchanges on which
the Equity Shares of the Company are listed, belng BSE Limited and Mational Stock Exchange of Indiz Limited
["Stock Emngﬂ"], Reserve Bank of India ("RBI") and/or other authorities, institutions o bodees
(together with SE6] and REI, the "Appropriate Authorities™), as may be necessany, and subject to such
congditions, alterations, amendments and modéfications as may b2 prescribed or imposed by them whils
granting such apgrovals, permissions, consents,; sanctions and exempdions which may b= agread by the Board
of Directors of the Company, and subject to the approval of the sharehdiders of the Company by way of special
resodution throwgh postal baliat includimg e-voting process, the Board of Directors af the Company ["Board",
which term shall be deemed to induwde "Buyback commithea” of the Board and/for officials, wihich the Board has
corstitubedauthorised o exercise its powers, has approved the Buyback by the Company of its fully paid-up
afuity sharos having a face valee of 15 (Rupees Fiee only) each ("Equity Shares™), for an amount not
exceeding T 5,850 akhs (Rupees Five Thouwsand Eight Hundred and Fifty lakhs only), excluding any expenses
incurred oF ba be incerred far the Buyback viz, brokerage costs, fees, turmover charmes, [Eoes such a5 securithes
trarsaction tax and goods and services tax (If any), other tax | f any) on distributed income on Buyback, stamp
dulty, advisors fees, Ming fees, public announcement expenses, printing and dispatoh expenses, iFany, and
other incldental and refated expenses and charges <, {(“Transaction Costs™) (such amount hereinafter
referred to s the "Maximum Buyback 5 o being 24,68% and 24.81% of the agaregate of the total
pald-up Equity Share Capital and Free Reserves of the Company based on the [atest standalone and
consolidated audited financial statements of the Company respectively as at March 31, 20235, at a ("Buyback
price”) not exceeding £ 655 (Rupess Six Hundred and Ffty Free nnl',l;l per Eguity Share ("Buyback Prica™),
payakbde in cash, for an aggregate amicunit not excesding 25,850 Lakhs {Rupess Five Thowsand Eight Hundrad
and Fifty Lakhs only) from the shareholdersbeneficial owners of the Equity Shares of the Company as on a
record date to be subsequently decided by the Board/Buyback Committes ("Record Date™), through the
"Tender Offer” route, on a proportionate basis as- prescribed under the SEBI Buvback Regulations
(hereinafter referred to as the "Buyback”};

1.2, The Buvback s moee than 10% of the tolal pesd-up Equity Share Capital and Free Reserses of the Company
based o the latest standalone and consolidated audited Anancal statements of the Company respectively as
at March 31, 2005, Accordingly, the Co had sought approval of B sharehaolders for the Buvback, by way
of special resolution through the postal bailot notice dated December 15, 2025 ("Postal Ballot Notice™), in
accordance with Section 63(2Kb) of the Companles Act and Regulation S{)(b) of the SEBI Buybeck
Fegulations, The shareholders of the Company approved the Buybadk, by way of a spacial resalution, through
a postal ballot by remote e-vobing on January LE, 2026, and the results of which were announced on Januany
20, 2026,

1.3, Interms of Regulation Sivia) of the Buyback Regulations, the Board or Buyback Committes, may till 1 {one}
warking day orior to the Record Cate, incregse the Buyback Offer Price and doecrease the nember of Equity
Shares proposed to be bought Back, such that there iz no change in the Buyback Size,

1.4, The Bguily Shares are isted on the Mational Stock Exchange of India Limited {*NSE™) and the BSE Limited
("BSE”™) (hereinafter together refierred to as the "Stock Exchanges™),

1.5, The Buyback = subject to recelpt of any approvals, permissions and sanctions of stabutony, regulatory of
gowernmental authorities as may be required under applicable laws, including SEBT and the Stock Exchanges.

1.6. The Buyback shall be undertakan an a proportionate basis [ subject to reservation for small sharehodders) from
the holders of the equity shares of the Company as on the Recoed Date, January 30, 2026 (the "Eligible
Shareholders™) throegh the tender offer process prescoibed under Regulation 40v)(2) of the Buyback
Regulations, Additionally, the Buyback shall be subject to applicable laws, implemented by tendering of Equity
Shares by Elgible Sharehodders and settement of the same through the stock exchange mechanism as

by SEBT in its circular bearing reférence number CIRSCFDY POLICYCELLS 1/2015 dated Apri 13, 2015
read with the decular bearing reference number CFDYDCRZFCIR/P2016/ 131 dated Decernber @, 2016, SEB]
circular SEBIS HOYCFDYDOR-TCIR Y202 1/615 dated Awgust 13, 2021 and ciroslar SEBIHOY CFDyYPol-
2/PICIR/ 023735 dated March B, 2023, including 2l amendrments and statutory. modifications for the: time
being in force ("SEBI Circulars™) ar such mechanism as may be applicable. Inthis regard, the Compamy will
request BSE and NSE to provide the acquisition window for fadilitating tendering of Equity Shares under the
Buyback. Forthe purposes of this Buybachk, the BSE will be the designated stock exchange.

1.7. Participation in the Buyback by Eligitde Shareholders will trigger tax on the: consideération received on Buyback
by them. Finance [Mo.2) Act, 2024 has made amendments in relation to buy-back of shares woe f L October
2024, shifting the: tax liabilfty in the bands of the shareholders [whether resident or non-resident) and the
Compay 15 ot required o pay tax on the distnbuted moome. The sum paid by a domestc company for
purchase of [k own shares shall be treated a5 dividend in the hands of shareholders, Mo dediction is allowed
agairst such dividend while computing the mcome from other sources. The cost of acquisition of the shares
which has been bought back by the company shall be treated as capita! loss In the hands of the shareholder
and allowed to be carry and set off against capital gains as per the provisions of the [TA. Thie company
|5 requirad o deduct tax at sounce at 10% undesr section 194 of the [TA In respect of the consideration payabie
to Resident shareholders on buy-back of the shares, In respect of consideration payable to Non-resident
shareholders, tax shall be withheld at the rate of 20% as per the ITA or a5 per the rate in the raspective Tax
Treaty, whichever is benaficial subject to availability of prescribed documents by such non-residents. Since the
buyback of shares shall take place throwgh the setdement mechansm of the Stock Exchange, securites
tran=action tax at 0.1% of the value of the transaction will be applicabée. In dus course, Higible Shareholdars
will meceive a ketter of offer, which will contain @ more detaiad note on @xation, Howsever, in view' of the
particularized rature of tax conseguences, the Eligible Shareholders are advised o consult thesr own legal,
financial and tax advisors prior o participating in the Buyback.

1.5, In terrns of the SEBL Buyback Begulations, wnder the ténder offer route, the promoter and promoter growp
hawe an option o participate in the Buy Back, The promoter and promoler group and person acting in concert
wide thedr respective ketters dated December 15, 2025 have expressad thelr intention not to participate in the
Buybpack,

1.%, Pursuant to the proposed Buyback and depending on the response o the Buyhack, the voting nghts of the
members of the Fromoter and Person im Control in the Company may increase or decrease from their existing
sharehalding in e total equity capital and voling rights of the Company, The Company confirms that after the
compietion of the Buyback, the non-promoter shaeholding of the Company shall mot fall below the mimimum
lewel] required as per Regulabion 38 of the Secuwrities and Exchange Board of India (Listing Obligations and
Desclosure Requirements) Requidations, 2015, as amended. &y change in woting rights of e Promoter and
Persoa in Controd of the Company pursuant bo compheton of the Buyback will not result inany change in contred
Our the Compay,

114, The Buyback will be undertaken on & proportionate basis from the Eligible Shareholders as on the Record
Drate, provided that 15% (ffteen percent} of the number of Equity Shares proposed to be ht back or
number of Equety Shares enfitied as per the sharehodding of smali sharehalders as defined in the SEB] Buy Back
Mﬂls " Small Shareholders™) as on the Record Bate, whichever ks higher, shall be reserved for the Small

Bl

1.11. Tha Buyback from the Eligible Sharehalders who are residents outside India including non-resident Indsans,
forzign nationals, foreign corporate bodies (including  ershahile overseas corporate bodies), Foreign
institutional inwestorsy' foreign portfolio meestors, shall be subject to such approvals, iFany and to the extent
necessary or reguired from the concerned authorities including appeovals from the Reserve Bank of India
("RBI") under the Foreign Exchange Management Act, 1999 ps smended ("FEMA™and the rules and
regulations framed hereunder, Income Tax Act, 1961 and rukes framed there under and  that such approvals
shall be required to be taken by such non-resident shareholders.

1.12, A-copy of this Public Announcenent is available on the Companys -website {www.matrimany.comjand iS5
expected to be avallable an the website of SEBT {www.sebi.gov.in), and on the wehsite of Stock Exchamoes at
(e hseindsa.com) and (wewwinseindid.com) and on the website of the Manager bo the Buyback
Uwewwi saffronadvisor.ocom), during the period of the Buyback.

Z.MECESSITY FOR THE BUYBACK

The Company has been generating signéficant amounts of cash on an ongoing basis and is a debt-fres entity. The
current Buyback propasal is-in line with the Compamy's capital allocation practices of retuming excess cash to
shareholders, thereby increasing shareholder value in the longer ferm, and improving the Return on Eguity, The
Company believes that the Buyback is being undertaken by the Company after taking mto actownt the operalionad
and sirategic cash requinements of the Company in the mediem berm 2nd Tor returning surpus funds to the
shareholders in an effective and eficient manner, The Buyvbackis being undertaken for the following ressons;

2.1.1, The Buyback will help the Compaty to distribute surplus cash Lo its sharehobders holding Equity Shares
thereby, enhencing the overall return Lo shareholders;

2.1.2, The Buyback, which is being implemented through the tender offer noute as prescribed under the SEBI

Buyback Regulations, would invehe a reservation of upto 15%% of the Equity Shares, which the Comparny
proposes o buyback, for small shareholders of the-gctual number of Equity Shares entited a5 per the
sharehnldln%f small sharehokders on the Record Date, whichever is highes, The Company believas that this
reservation For small shareholders would benefit a significant numbss of the Compamy™s public shareholdars,
whowould be classified as“Small Shareholders™,

2.1.3. The Buyback i generally expected 1o improve returm on edquity through distibution of cash and Improve
eamings per shate by reduction in the equity base of the Comparry, thereby leading to long term increase in
shareholders’ value; and

2.1.4, The Buyback gives an opticn to the Eligible Shareholders to either (&) participate in the Buyback and recelve
cash in lieuof their Equety Shares which are accepled under the Buyback, or (B} not To participate in the
Buyback and get a resultant increase In thelr percentage sharsholding in the Compamy post the Buyback,
without additional investment,

3. MAXIMUM AMOUNT OF FUNDS REQUIRED FOR THE BUYBACK, ITS PERCENTAGE OF THE TOTAL
PAID-UP EQUITY SHARE CAPITAL AND FREE RESERVES AND THE S0OURCES OF FUNDS FROM
WHICH THE BUYBACK WOULD BE FINANCED

3.1 The maximum amount réquired for Buyback will nol excesd T %5850 Lakhs (Rupees Fve Thousand Eight
Hundred and Ffty Lakhs anly) (excluding Transaction Costs), The maximum amount mentioned aforesaid is
24.68% and 24.81% of the aggeegate of the total pald-up equity share capital and free reserves of the
Company based on the latest abdited standalons and consolidated Anancial statements of the Company as on
March 31, 2025 (being the latest audited financial statements available as on the Board Meeting Date),
respectively, which is within the prescribed lmis of 25%,

3.2 The Buyback woutd be financed ouk of Free Reserves of the Compamy. The Company shall transfer from its Free
REesSErYes Or securities premivm account andfor such sources as may be permitted by law, a sum equal ko the
riominal value of the Equity Shares bought back through the Buyback to the Capital ion Resanse
Account and the details of such ransher shall be disclosed in'its subsequent audited balance sheet. The
payments shall be made out of the Company's current surplus andfor cash balanoes and/or current
immestments andor cash avaBable from internal resources of the Company time bo time at ity abschote
discretion, The Company confirms that as required under Section 6B(21(d) of the Act, the ratio of the
aggregate of sécured and unsecured debks owed by the Company shall be not more than bwice the paid-up
Equity Share capital and Free Reserves after the Buvback and that it has got sufficient source 1o pay-off the
consideration towands the Buyback and would not borraw funds for the said purpose.

4. BUYBACK PRICE AT WHICH Wﬁ' SHARES ARE PROPOSED TOD BE BOUGHT BACK AND THE
BASIS OF DETERMINING THE BACK PRICE

4.1 The Equity Shares of the Company are proposed to be bought back at the price of € 555 {Rupees S Hundred
and Fifty-Frve only) per Eguity Share. The Buyback Price has been armived atafter considering vanows fattors
mcluding but not limited bo the valume weighted snarage prices of the Equity Shares traded on BSE and N5E
where the Equity Shares are lisled, the net worth of the Company, price-eamings ratia, impact on other
financial paramebers and the possible impact of Buvback on the earmings per share.

4.2 The Buyiback Price represents i) premium of 29,00% and 28,86% to the volume weighted aversge market price
of the Equity Shares on the BSE and the NSE, respectvely, during the 3 l.’thrﬂﬂ§ manths pesiod preceding
December 8, 2025, being the date of intimation to the Stock Exchanges regarding the Board Mesting Date
CIntmabion Date"); and 1) premium of 34.77% and 34.29% to the volume weighted average market price of
the Equity Shares on the BSE and the NSE, respectively, during the 2 (bwo} weeks preceding the [nbimation
Diate; and B} premium of 24.86% and 24.58% ower the dosing price of the Equity Shares on the BSE and the
MSE respectively, as on the Intimation Date. iv) premium of 26.31% and 26.34% ower the dosing price of the
Equiby Shares on the BSE and the M5E, respectively; as on December 15, 2025, being the Board Meeting Date.

5. MAXIMUM MUMBER OF EQUITY SHARES THAT THE COMPANY PROPOSESTO BLY BACK

AL the Buyback Price and Buyback Size; the Indicative masimum Buyvback equity shares that can be bought back
would be 893,129 (Eight lakhs Ninety Three Thousand One Hundred and Twenty Nine) fully paid-up Equity
Shares, representing 4,14% of the tofal paid-up Equity Shares of the Company as on March 31, 2025, However, the
actual bought back Equity Shares may be less than the Indicative Madmuem Buyback Shares, if the Buyback price
fisxed by the Board/Buyback Committes s more than the Mawmem Suyhack Price, subject to the number of Eguity
Shares bought back shall not exceed 25% of the total number of Eguity shares in the total paid-up Eguity Share
capitzl of the Company and the amount uiEized shall not exceed Maxmem Buyback S, The Buyback s proposad
to be compdeted within 12 (twehe) months of the date of the spedal rescéution approving the proposed Buyback,

METHOD TOBE ADOPTED FORTHE BUY BACK

«  TheBuyback is open to all Eligible sharehalders/beneficial owners of the Company holding equity shares either
Im physical andfor dematerialized form, as on the Record Diate,

The Buyback is being undertaken on a proportionate bases from the equity shareholders of the Cormpany, whao
hold equity shares or persons in controd who bold equaty shares as on the Record Date (Hhe "Eligitia
Shareholders”) through the tender offer route prescribed under Reguldation #ivMa) of the Buyback
Regulations, Additionally, the buyback shall be subject to applicable laws, implernented by tendering of equity
shares by Efgible Shareholders and settiement of the same through the stock exchange mechanism as
specilied by the SEBT its circulars bearing reference numbier:

{1 CIR/CFD/POLICYCELLS 1/ 2015 dated Apeil 13, 2015;
{11} CFD/DCR2/CIRSPfI016/131 dated Cecamber 3, 2016;
(111} SEBI/HOYCFD/DCR-I/CIR/P/2021,/615 dated August 13, 2021; and

{1} SEBL/HO/CFOYPoD-2/P/CIRF2023/35 daked March 8, 2023 25 amended from time o tme [oollectiveby,
the"SERT Circulars™},

In this regard, the Company will reguest the BSE and NSE to provide the acquisition window forc facilitating
tendering of Equity Shares under the Buyback., For the purposes of this Buyback, BSE will be the designated stock

exchange,

6. DETAILS OF SHAREHOLDING OF PROMOTER AND PROMOTER GROUP, DIRECTORS, KEY
MANAGERIAL PERSONNEL AND PERSON ACTING IN CONTROL AND DETAILS OF TRANSACTIONS
INTHEEQUITY SHARES OF THECOMPANY AND INTENTION TO PARTICIPATE IN THE BUYBACK

6.1. The aggregate shareholding of the promoter and promoter group of the Company (the "Promoter and
Promoter Group™), directors, key managerial personmel and person in control of the Company, in the
Company ason the date of the Board Meeting, Postal Ballot Notice and this Public Anmouncement:

Details of shareholding of the promoter and promoter group and person in control of the Company:

Number of Equity % of
Sr. No.| Mame of Shareholder Category i raa hald Shareholding
b Murugawvel
i Pr 1177 ;
. aakbatian amotar 17,770,718 54.59%
2. Prs. Deapa Murogavel Pramoler groug 4 007 0.02%
3. bir. J Ravi Fromodear group 1 Maghkgibie
Total 117.74,T26 54.61%

Except as disclosed below, none of the directors of the Company and Key Managerial Personnel
of the Company hold any equity shares in the Company:

MName of Directors! Key : Mumber of Equity % of
N el Parsorid | ki) Shares held  Sharehoiding
g | M MuGav) leratibedt o b Ut 1,17.70,718 54,50%
Janakiraman Direcior
Mor-Executive Non
P Wrs, Deepa Murugavel (ndapendent Dirsetor 4,007 0.02%
3 | W Vjayenand Sanker | (Company Secrefary. & 1 | Heglgible

Complance Officer

Total 1,17.74,726  54.61%

6.2, Except provided below, no eguity shares of the Company have been purchased or sold by Promoters/any
members of the promoter group, Derector, key managenal personnel and of the persons in controd of the
Company during a perod of six months preceding the date of the Board meebing at which the proposat for
buvback was approved and the date of postal ballot notice being December 15, 2025:

Mr Murugavel Jahakirman has made market purchase of 2,8%,702 aquity shafes of the Company with a
minimum price of Rs. 457,25 on November 21, 2025 and with a maximum price of Bs. 5949.6964 on Seplembrer
30, 2025,

7. INTENTION OF THE PROMOTER AND PERSONS IN CONTROL OF THE COMPANY TO PARTICIPATE TN
BUYBACK

In termes of B SEBL Buyback Requialions, under the tender offer route, the Promoters and Promoter Group have the
option b participate in the Buyback. In this regard, the promoter, member of promoter group and person acting in
concert vide thelr respective letters dated December15, 2025 have expressad teir intenbion not to participate In the
Buvback. Accordingly, except for a change in their shareholding,  as per response recelved in the buyback and a
change in their shareholding in the Company, &5 a result of the extinguishment of Equity Shares which will lezd to
redisction in the equity share capital of the company post buyback, the Buyback will not result in any benefit to the
promoters and promoter group entities and persons in controd of the Company, Pursuant to the proposed Suyback
and depending on the response to the Buyback, the woting dghts of the members of the promoters and promoker
group im the Company may increase from their existing sharehaolding in the total equity capital 2nd woting nghts of
the Company subject o the comgliance with the SEBI {Substantal Acguisiton of Shares and Takeowers)
Regulations, 2011, wherever and if applicable.

8. NODEFAULTS

The Company confirms that there are no defaults subsisting in the repayment of deposits, interest payment thereon,
redemption of debentures. or payment of interest thereon or redemption of Preference shares o payment of
dividend duwe b any sharcholder, or repayment of any term lpans or interést pavable thereon to any financial
institution or Banking company.

9. CONFIRMATIONS FROM THE COMPANY AS PER THE PROVISIONS OF THE SEBI BUYBACK
REGULATIONS AND THE COMPANIES ACT

The Company confirms that:
8.1, Ali the Equity Shares for Buyback are fully pald up;

9.2, The Company shall not isswe and allot any equity shares or specified securities (including by way of bonus or
convert any outstandeng ES0Psfoutstanding instruments into Equaty Shares) from the date of resolution
passed by the Shareholders approving the Buyback till the expiry of the Buyback period, i.e,, the date on which
thie payrment of consideration s made to the shareholdars who have accepted the Buyhack;

9.3, The Compamny shall not raise further capital fior a periad of one year from the expiry of the Buyback period, i.e,
the date on which the payment of consideration is made o the shareholders wiho have accepted the Buyback,
except in discharge of subsisting obligations swch as conversion of warranks, stock oplion. schiemes, sweat
equity or conversion of preference shares or debentures into Egquity Shares;

9.4, The Company has not undertaken a buybacdk of any of its seourities dursg the period of one year immediately
prceding the Board Meeting Dabe.

9.5, The Cormpary shall nok buyback [ocked-in Equity Shares and non-transferable Equity Shares Ll the pendency of
the kock-in or il the Equity Shares become transferable;

9.6, The Cormpany shall not-buy back 15 Equity Shases from any person through negotiated deal whether on or off
g;reﬂggck E:c-:Eangesm trough spot transactions of thraugh anmy private arrangement in the implementation
ik

9.7. The Company has been in compliance with sections 92, 123, 127 and 129 of the Companies Act;

9_8. The Maximum Buyback Szeie., ¥ 5,850 Lakhs (Rupeses Five Thousand Eight Hundred and Ffty Lakhs only ) doss
ot exceed 25% of the fully paid-up Equity Share capital and free reserves as per the latest audited standalone

and consolidated financial stabements of the Company &5 ak March 31, 2025;
9.9, The Compary shall not withdraw the Buyback aftes the public anncuncement of the Buyback i made;

510, The Company shall not make any offer of buyback within a persod of one vear reckoned from the expliry of the
Buyback period |2, the date on which the payment of consideration is made to the shareholders who have
accepted the Buyhack;

211, There Is mo pendency of any scheme of amalgamation or compromise or arrengement pursuant b the
prosviskons of B Companies Act;

412, The bayback shall be completed within a-penod of one {1) vear from the date of passimg of the specal
resciution approving the buyback throwgh postal ballot;

9.13. As required under Section 68{2)(d) of the Companias Act and SEBI Buy-Back Regulations, the ratio of the
aggragate of secured and unseowed debls owed by thee Company shall not be more than twice the paid-up
Equety Share capital and fres resenses afber tie Buyback;

9,14, As per Clauss (i) of Schadule T of SEB] Buy-back Regulations, there ame no defaidts subsisting in the repayment
of depasits accepted either before or after the commencermnent of thw Companies Act, inberest payment
thereon, redemplion of debentures or preference shares or payment of dividend B any shareholder, o
repayment of any terrm koan or interect payabks theneon to any financal insttution or banking comparny,

9,15, Incase any such default has oeased o subsist; a period of more than three years has lapsed.
9,16, The Company shall not directly or indirectly facilitate the Buyback:

1. thraugh any subsidiany compamy Includinsg its own subsidiany company if any; or
I, throwgh any investmeant company or group of imestment companies.

9,17, The Equity Shares bought back by the Company will be extinguished and physically destroved in the manner
prescribed under the SEBI Buyback Reguiations and the Act within 7 [seven) working days of the expiry of the
k pericd, i.e., the date on which the paymenl of consideration i made to the shareholders who have

accepted the Buybeck;

9,18, The consideration for the Buyback shall be paid only by way of cash;

2,19, That the maxemunm number of Equity Shares proposed to be purchased under the Buyback does not exceed
25% of the total numier of Equity Shares In paid-up Equity Share caplal of the Company as as per the laiest
audited financial statement of the Compary as on March 31; 2025

Q.30 The Company shall not allow buyvback of its shares unless the conseguent reduction of its share capital is
affected;

r

49.21, The Company shall not wtilis= any funds borrowed from banks or financial institutions in fufflling is obligations
underthe Buyback;

9.2, The Company shall not buy-back its shares or other specified securities so as to delist its shares or other
specified securities from the stock exchanges as per Regulation 4( v} of SEBI Buyback Regulations;

223, As per Regulation 24i}e) of the SEBI Buvback Regulations, the promoters and members of the promober
group, and their assoaciates be advisid that they shall not deal in the Equity Shanes or ather specified securities
of the Company either through the stock exchanges or off-market transactions {including inber-se transfer of
Eqpuity Shares among the promaters and members of promoter group) from the date of Board resciution Ll the
ciesing of the Buyback offer;

9,24, The statements contained i all the relevant documents in relation to the Buyback shall be true, material and
fectual and shall not contasn any mes-statements or misleading information. The Company shall comply with
the statutory and regulatory timelines In respect of the buyback In such manner as prescribed under the
Companies Act and)or the SE81 Buyback Regulations and any other applicable aws;

9,25, The Company:shall transfer from s free reserves or securities premium account, & sum equal to the nominal
vabue of the Equity Shares bought hack through the Buyback to the Capital Redemption Reserse account-and
the details of such transfer shall be dischosed inits subsequent audited financial statements;

9.24, Tha Buy-back would be subject to the condition of maintaining manimum pubfic sharsholding requirements as
specified in Regulation 38 of the SEBI Listing Reguiations and under the Securities Contracts (Regulation)
Rules, 1957, &s amendad;

5,27, Covenants in relation b our finandng arangements | borrowings with banks, financial institutions and other
entities ("Lenders™) are not being breached pursuant te the Buy-back and accordingly the prior consent of the
Lender(s) of the Company, as réquired Regulation S{N(c) and Schedule T (xi) of the SEBI Buy-back
Regulations, Is not applcable,

10, CONFIRMATIONS FROM THE BOARD OF DIRECTORS OF THE COMPANY

As required by dause () of schedule 1 in accordance with Regulation S(iv)(ib) of the SEBI Buy-back Regulations, the
Board of Directors of the Company hereby confirms that it has made full enquiry into the affairs and prospects of the
Company-and after taking into account the financial position of the Company including the projections and also
consigering all contngent llabilities, the Board has formed 2o opinion;

1, That immediately following the date of this board meeting dated December 15, 2025 " Board Meeting™) and the
date on which the results of the postal ballotincluding e voting for the proposed Buyback will be announced, there
will b= no grounds on whicdh the Company could be fownd unable to pay its debis;

2. That as regards the Company's prospects for the year immediately foflowing the date of the Board Mesting held on
Decemberls, 2025 and the date cn which the results of the postal ballet incuding 2= wobing for the proposad
Buyback will be anmounced, having regard to Board's intenbions with mespect to the management of the
Company's business during that year and bo the amount and character of the financal resources which will, in the
Board s view, be available to the Company during that year, the Company will be abée ta meet its liabilfties as and
wihen they fall due and will not be rendered insobvent within a period of one year from that date; and

3, That in forming the sforementioned opinisn, the Based of Director has Eken into acoount the lebilites (including
prospective and contingent liabilities) as If the Company were Deing wound up under the provisions of the
Companies At and the Inschvency and Bankruptoy Code, 2018, as amended {Including prospective and
contingent kebilitias),

11. REPORT ADDRESSED TO THE BOARD OF DIRECTORS BY THE COMPANY 'S STATUTORY AUDITORS

The text of the Report dated December 15, 2025 received from B.5.6. & Co LLP, the Statubory Auditors of the
Company, addressed to the Board of Directors of the Company is reproduced below:

Quote

TO

The Board of Directors Matrimony.Com Limited
No. 94, TVH Beliciaa Towers,

Tower II, Sth Floor, MRC Nagar,

Raja Annamalaipuram,

Chennai - &0002E

Dear Sirf Madam,

Subject: Sta Auditors' Report in respect of the proposed buy-back of equity shares I?F
Matrimony.Com Limited (the *Company™) as per Companies Act, 2013 in terms of clause (xi) o
sdmdﬂut; ::I‘ﬂu Securities and Exchange Board of India {Buy-Back of Securities) Regulations, 2018,
Bs am :

1. This report & Bsued in acoordance with our engagement letter dated December 08, 2025

&, The Board of Derectors of Matrimony,Com Limited have approved a proposed buy-back of equity shares by the
Company &t its meeting held on December 15, 2025 "Board Meeting™), subject to the approval of shareholders' by
special resolution, m pursuance of the provisions of Sections 58, 6% 70 of the Companies &ct, 2013 asamended
{the "Act™), read with the Securities and Exchange Board of India (Buwy-back of Securities) Begulations, 2018, as
amended ("SEBL Buy-back Requilations™),

3. 'We have been requested by the Company to prowide a report on the accompanying S@atement of permissible
capital payment (hereinafter referred to as the "S@tement™ / "Annexure &) in connecbon with the proposed buy-
back by the Company of its equity shares in purswsance of the provisions of Act and S5EBI Buy-back Regulakions.

4, The Staterment is prepanad by the Management of the Comipamy, which we have initialed for identification purpose
ainly,

Management's and Board of Director's Responsibility for the Statemeant

5. The preparation of the Staterment in accordance with Section 68(2) of the Act and in compliance with Section 68,
6% and 70 of the Act and SEBI Buy-back Regulations, is the responsibility of the Managerment of the Company,
including the computation of the amount of the permissible capital payment, the pregaration and maintenance of all
accounting -and other relevant supporting records and documents,  This responsibility Includes the design,
imgplementation and maintenance of internal control relevant to the preparation and presentation of the Statement
and apphyving an appropriake basis of preparation; and making estimates that are reasonable in the circumstances,

6. The Board of Directors is also respons|ble to make 2 full Ingusny irto the affairs and prospects of the Company and
o form &n opinkon on reasonabde grounds that the Companmy will be able to pay its liabilsties and will not be rendered
insalvert withim a period of one year from the date of the Bogrd Mesting and in forming the opinian, it has taken into
account the liabilites (including prospective and contingent liabilities) as if the Company were being wound up
under the provisions of the Companies Act or the Insalvency and Banknuptoy Code, 2016,

Auditor's Responsibility

7. Pursuant to the requirement of the SEBI Buy-back Regulations, it is our responsibility to obtain reazonalbds
assurance whether |

i, W hive irguired into the state of affaies of the Company in relation boits audited standalons financial statenents
and audited ;J:Iﬂﬂ'tllilﬂalﬂﬂ fenancial statements asat and Ior Bhe year ended March 31, 2025 (the "Audited Financs
Statarments"):

i, Trve amicunt of the permissibhe capital peyment as stated inAnnexure & for the proposed buy-back of equity shares
is properly determined consideting the audited financial statements in acoordance with Section 68{2) of the Act and
SEBI Buy-back Reguilations, as applicables; and

iil. the Board of Directors of the Company In their meeting dated December 15, 2025, have formed the opindon as
specified in clause (1) of Schadule | to the SERT Buy-back Regulations on reasonable grounds and that the Company
will niot, hawing regard to its state of affairs, be rendered insolvent within a period of ane year frorm that date,

&, Qur engagement imvolves performing: procedures to obtain sufficient appropriate evidence on the above
reporting. The procedures sslected depend on the auditors judgement, mcluding the assessment of the risks
associated with the above reporting. Within the scope of aur work,; we parformed the following procedures:

i, Examined authorization for buy-back from the Articles of Association of the Company;

ii. Examined that the amount of capital payment for the buy-back as detailed in Anneouere A i within the permissitle
limit computed in accordance with the provisions of Section GB(2 ) of the Act and Begulabion 4{i) of the SEBI Buy-back
Requlations;

jii. Examined that all the shares for buy-back are fully paid-ug,

- ae -
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iv. Inquired into the state of affairs of the Company with reference to the Audited financial statements of the
Company;

v, Dbtained declaration of solvency as approved by the board of directors on December 15, 2025 pursuant to the
recquirernents of clause [x) of Schwedule T to the SEBL Buy-back Régulations;

Wi, Obtained appropriate répresentations from the Management of the Company,

g, We conducted ower examination in accordance with the ‘Guidance Mote on Reports and Certificates for Special
Purpnses, ssued by Institute of Uhartered Accountants of India {"ICALT). The Guidence Wote requires that we
comply with the ethical requirements of the Code of Ethics sssued by TCAL

10. The Audited financial statements refermed to in paragraph 7 above, have been audited by us on which we ssued
an unmodified audlt opinion vide our reports dated Mayle, 2025, Cur audits of these financlal statements were
conducted in accondance with the Standards on Auditing and other applicable autharitative proncuncements issued
by the Institute of Chartered Accountants of India. Those standards require that we plan and perform the audit to
obtain reasonable assurance about whether the financial statements are free of material misstatement.

11. We hawve complied with the relevant appiicable requirements of the Standard on Quality Control (500 1, Quality
Control for Firms that Perform Audits and Reviews .of Historical Financial Inforrmation, and Other Assurance and
Refated Senvices engagements,

12. We hawe no responsibility o update this report for events and circumstances ocourming after the dake of this
repodt,

Dpinkon
13, Based on inguiries conducted and our examination as above, we report that;

. We have Inguired into the state of affairs of the Company In relation to s latest audited skandalons and
corsolidated financial statements as at @nd for the vear ended March 31, 2025,

Il. The Board has proposad to Buy-back the Company’s equety shares up to an aggregate amount not exceeding RS,
5,850 akhs ("Buy-back Size™), same |5 within the amaount of permissible capital payment of Rs. 5,895 lakhs as
compited inAnnexure &, which has been properly determined inaocordance with Section 68( 2} of the Act and SEE]
Bary-back regulations; and

i, The Board of Directors in thair meeting held on December 15, 2025 has formed the opinkan, as specified in Clause
(%) of Scheduls [ o the SEBI Buy-back Regulations, on reasonabée grownds that the Company, having regard to its
stabe of affairs, will not be rendered insolvent within a perod of one year from date of aforesasd Board Meating,

14. Based on the representations made by the Management, and other information and explanations given to us;
which ta the best of our knowidedge and belief were necessary for this purpose, we are not aware of anything to
indicate that the opinidn expressed by the Directors in the declaration as to any of the matters mentioned in the
declaration is unreasonable in circumstances as at the date of declaration,

Restrictions on Use

15. This report is addressed to and provided to the Board of Directors of the Company parsuant to the requirerments
of the SEBI Buy-back Begulations solely to enable the Board of Directors of the Company in relation to the proposed
Bury-Dack in-accordance with the provisions of the Act and SEBI Buy-back Ragulations (1) to Inchsde in Public
Announcement, letter of offér and other documents pertaining o buy-back to be made to

a) the shareholders of the Company; Blto be fled with the Securities and Exchange Board of India, BSE Limited,
Mationad Stock Exchange of India Limited, Registrar of Companies, National Securities Depository Limited and the
Central Depository Services (India) Limited, as applicable; and {i#) for providing to the merchant banker to the Buy-
hack, each for the purpose of extinguishmment of equity shares and may not be suitable for any obfer purpose,
Accordingly, we do not accept or asseme any liabdity or duty of care for amy other purpose for whidh or bo amy other
person to wihom this report is shown or into whose hands iE may come save where expressly agreed by our priar
consant in writing.

forBSR & Co. LLP

Chartered Accountants
Firm Fegistration Mumber: 1012480 W-100022

SO~

K Sudhakar

Partner

Membership No.: 214150
LIDIN: 252141 50BMODT0E457
Place: Chennai

Date:; December 15, 2025

Annexure A
Statement of permissible capital payment

Computation of amount of permissible capital payment towards Buy-back of equity shares of
Matrimony. Com Limited in accordance with proviso to Section 68( 2) of the Companies Act, 2013 {the
"Act"™) and Regulation 4(i} of the SEBI Buy-back Regulations ("the Statement”) based on the audited
standalone financial statements and avdited consolidated financial statements as at and for the year
ended March 31, 2025

Amount in RS, lakhs

Particulars Standalone Consolidated
&, Pald-up equity share capital as at March
31, 2025 (2,15,63 442 equily shares of Rs. 5 1,078 1,078
{= each fully paid-up) *
B. Free reserves as-at March 31, 2025:% 22,627 22,504
-Retained Earnings * 22599 22,476
-zecurities Premium account ® 28 28
Total paid up equity share capital and
frea reserves as at March 31, 2025 23,705 23,582
(A+B)

Maximum amount permissible fo buy-back
under Section 68 of the Compandes Act, 2013
read with Regulation 4(i} of SEBI Buy-back
Requlations {25% of the total paid-up equity
share capital and free reserves, lower of
audited standalone and audited consalidated
financial statements)

2,895

Maximum amount permitted by Board
Resclgion dated December 15, 2025,
approving buy-back, subject to shareholdars’
approval by special resolution, based on the
audited consolidated financial statements as
at and for the year ended March 31, 2025,

3,850

* The amount of equity share capital and free reserves (including seouritias premium) have been extracted from the
audited standalone and consolldated financial statements of the company for the vear ended Marnch 31, 2025 and
secretarial records of the Compary,

# Free resenves as defined in Section 2(43) of the Companies Act, 2013 read along with Explanation 11 provided in
Section 68 of the Companies Act, 2013,

The Board of Directiors have in their mesting dated December 15, 2025 formed opinion-that the Company, hawving
regard to its state of affairs, will not be rendered insolvent within a penod of one year from the aforesaid date and
from the date onewhach the results of the shareholders’ resclution with regard to e proposed buyback are declared.

For Matrimony.Com Limited For Matrimony.com Limited

5d/- Sd/f-

Murugavel Janakiraman Deepa Murugavel

Chairman and Managing Direcor Mon-Exécuthee Mon Independent Director
DIN: Q0ags DIM: 00725522

Place; Chennal

[ate: December 15, 2025

Unguote

12, RECORD DATE AND SHAREHOLDER'S ENTITLEMENT

12.1. As requered undsr the SEBT Buyback Regulations, the Comgpamy has fived Janwanye 30, 2026 as the record date
{the "Record Date™) for the purpose of determining the entitiement and tha names of the equity shareholders
wihoare eligible bo participate in the Buyback i.e. Eligible Shareholders.

12.2. As per the BuyBack Reguiations and such other clroulars or notifications, as may be apolicable, in due course,
Eligible Shareholders will receive a letter of offer In refation to the Buybadk ("Letter of Offer™) along with a
tender offer form indicating the enbitlement of the Eligible Shareholder for participating In the Buyback. Even
if the Eligibée Sharehaolder does not receive the Letter of Offer along with a tender form, the Efigible
Shareholder may participate and tender shares in the Buyback, As required under the Buyback Requlations,
te dispatch of the letter of offer shafl b= through electronic mode in accordance with the provisions of the
Companies Act within two {2) working days from the Record Date. If the Company receves a requeast from
any Eligible Shareholder bo recene a copy of the letter of offer in physical form, the same shall be provided.

as part of the Buyback are divided inte two

12.3, The Equity Shares proposed b be I:unugnh_:al:-ach by the Co g s et Cap st e e

categores: (1) Resarved category for i Shareholders [
all Elighe Shareholders.

12.4. Az defined in Regulation 2{i)(n) of the SEB] Buyhack Regulations, a "Small Shareholder”is a shareholder of the
Company who kolds Eguity Shares having market value, on the basis of dosing price on BSE or NSE {as
applicable, contingent on highest trading wolurne in respect of Egquity Shares as on Record Cate) as on the
Record Date, of not reare than ¥ 200,000 {Rupees Twoe Lakh Only).

12.5. In accordance with Regulation 6 of the SEB1 Buyback Regulations, 15% {fifteen percent) of the number of
Equity Shares which the Company proposes to buyback or the number of Equity Shares entitled as per the
shareholding of Small Shareholders as on the Record Date, whichever is higher, shall be reserved for the Smizll
Shareholders as part of this Buyback,

12.6, On the basis of the shareholding on the Record Date, the Company will determine the entitlement of each
shareholder, including Small Sharehalders, to bendes their Equity Shares in the Buyback, This entithement for
each Eligible Sharetokder will be caloulated based on the number of Equity Shares held by the respective
Eligible Shareholder as on the Record Date and the ratio of the Buvback applicabée in the category to which
sisch Ellgible Sharsholder bedongs. The final number of Equity Shares that the Company shall purchase from
each Ellgible Shareholder will be based on the total number of Equity Shares tendered by such Elaible
gﬂennlgﬂn Accordingly, the Company may not purchase all of Equity Shares tendered by Elgible

Bnhaldar

12.7. After accepting the Equity Shares tendered on the basis of entitlement, the Bquity Shares left to be bought
back, if any in one ca shadl first be accepted, in proportion bo the Equity Shares tendered over and above
i entithement in e offer by shareholders in that categany, and therealter lrom Eligible Shareholders who
have tenderad over and above thedr entithement in other category,

12.8. In accordance with Regulation 9 k) of the SEB] Buyback Regulations, in ceder bo ensure that the same Eligible
Shareholder with multiple demat accounts! fodios do nob receive a higher entitlernent under the small
sharehalder category, the Equlty Shares held by such Elgible Shareholder with & common Permanent Acoount
Mumber {"PANY) shall be dubbed together for determinkng the category (small shareholder or genesad) and
entitlement under the Buyback. In case of joint shareholding, the Eguity Shares held in cases where the
sequence of the PANS of the joint sharcholders is identical shall be clubbed together In case of Elgible
Shareholders holding physkcal shares, where the sequence of PANS s identical and where the PANs of all joint
shareholders are not avaiiable, the Registrar to the Buyback will check the sequance of the names of the joint
fodders and club together the Equity Shares held in such cases whiere the seguence of the PANs and name of
foint shareholders are identical, The shareholding of institutional Investors like mubeal funds, Insurance

companies, foreign institutional investors) fareign portfolio investors etc. with common PAN are not proposed
o be clubbed together for determining their entitement and will be considered separately, whera these
Equity Shares are held for different schemes/! sub-accounts and have a different demat account nomenclature
based on informaticn prepared by the Registrar to the Buyback as per the shareholder records received from
the depositores, Further, the Equéity Shares held under the category of "chearing mernbers” or "corporate
body margin account” or "corporate body — broker” as pes the beneficial position data as on Record Date with
comman PAN are nobt proposed to be cubbed together for determining thealr entitement and will be
considenad separately, whene these Bguily Shares arg assumed to be held on behall of dients,

129, The participation of the Eligéble Sharenolders in the Buyback is voluntary, Ellgibie Shareholders may opt o
partcipate mvpart or in full and receive c@sh in lied of the Eguity Shares accepbed under the Buyhback ar they
may opt not to participate and enjoy a resultant increase in their percentage shareholding, after the
completion of the Buyback, without any additbonal investrment. Ellgible Shareholders alsa have the option of
tendering additional shares (over and abowve thelr entitiement) and participate in the shortfall crested dus to
non=participation of some other Eligible Shareholders, if any. If the Buvback entitbement for any shareholder is
nok & round number, then the fractional entithement shall be ignored for computation of Buyback entitlement
to tender Equity Shares in the Buyback,

12,10, The maximum number of Equity Shares that can be tendered woder the Buyback by amy Eligibée Shareholder
cannot exceed the number of Equity Shares held by the equily sharehalder as on the Record Date. In case the
Eligible Sharsholder holds Equity Shares through multiple demat accownts, the tender through a demat
account cannot exceed the number of Equity Shares held in that demat account,

12,11, The Equity Shares tendered a3 per the entitlement by the Eligible Shareholders as well as additbonsl Equity
Shares tendered, if any, will be accepted as per the procedure laid down in the SEB] Buyback Regulations. If
the Buybadk entitlement fior any shareholder is not a round number, then the fractional entitlerment shall be
ignored for computation of Buyback entitiement to tender Equity Shares in the Buyback. The settiement
under the Buyback will be done using the mechanism notified under the SEBI Circulars,

12.12. Detdiled instructions for participation im the Buyback (tender of Equity Shares in the Buyback) as well as the
refevant Bme table will be incheded in the Letter of Offer which will be sent in due course to the Eligible
Shareholders. Elkgible Sharehodders which have registered thelr emall ids with the depaositories [ the
Comgpamy, shall be dispatched the Letter of Offer throwgh efectronkc means. If Eligible Shareholders wish to
obtain a physical copy of the Letter of Offer; they may send a request to the Company or Registrar to the
Buyback at the address mentioned at para 13 or 14 below. Eligible Sharehoklers which have not registered
thelr email ids with the depositories) Company, the Letter of Offer shall be dispatched throwgh physical mode,

13.PROCESS AND METHODOLOGY FOR BUYBACK

13.1, The Buyback is open to all Eligible Shareholders / beneficial owners of the Company, 1.2, the shareholders who
on the Record Date were holding Equity Shares either in physical form ("Phwsical Shares”) and the beneficial
owners who on the Record Date were holding Equity Shares in the dematesialized form (“Demat Shares™)
(such shareholders are referred B &5 the ["Eligible Shareholders™. Any person who doss not told Eguity
Shares of our Company as-on the Becord Date will not be eligitde to participate in the Buyback and Bguity
Shares tendered by such parsonis) shall be rejected,

13,2, The Buyback shall be implemented using the "Mechanism for acquisition of shares through Stock Exchange”
niotified by SEBI wide SEBI Circular no. CIRSCEDMPOLICYCELL 1/2015 dated Apsil 13, 2015 and droufar no.
CRD/DCR2ACIR/PI 2016/ 131 dated December 9, 2016, and SEBI Cirowar CFDy DCR-IIT/CIR/ PA2021/ 615 dated
August 13, 2021, and SEBL Chroular CFDYPoR-2/P/CIR2023/35 dated March B, 2023 and following the
procedure prescribed in the Companies Act and the SEBI Buyback Regulations, and as may be determined by
the Board (incuding the Buyback Committes authormaed bo complete the formalities of the Buyback) and on
sich terms and conditions a5 may be permitbed by law from Bme o time,

13,3, For the implementation of the Buyback, the Company bas appointed Choice Equity Broking Private Limited as
the registered broker to the Company [t "Company's Broker ") to facilitate the process of tendering of Equity
Shares through the stock exchange mechanism for the Buvback and through whom the purchases and

settlements on account of the Buyback would be made by the Company, The contact detalls of the Company's
Broker are asfollows:

Choice Equity Broking Private Limited;

Address: Cholce House, Sunil Patodia Tower, ] B Nagar, Andheri (East), Mumbal- 400099;
Contact Person: Mr, Jestender Joshi;

Tal. Mo.: 022-69835251

E-mail Id: festenderjoshidichaiceindia. com

Waebsite: www.choiceindia.com

Investor Grievance Email ID: ig@choiceindia.cam

SEBI Registration No.: INZ0G0160131

134, The Company will request BSE Limited ("B5E™), wiho shall be the designated stock exchange for the purpose of
this Buybadk, to provide a separabe acguisition window ("Acquisition Window™) to Facilitate the placing of sefl
orders By Eligible Shareholders who wish to tender Equity Shares in the Buyback, The details of the
Aoquisition Window will b2 as specified by BSE Limited from time o tme.

13.5, In the event the Shareholder Broker(s) of amy Eligible Shareholder is not registered with BSE Limited as a
trading member/stock broker, then that Eligibée Shareholder can approach any BSE registered stock broker
and can register themselves by wsing guick unigue client code ("UCCY) facllity through the BSE registered
stock broker (after submitting all details &s may be required by such BSE registered stock broker to be i
cosnpliance with applicable lew). In case the Eligibbe Shareholders are unable to register using e UCC facillty
through any other BSE registered stock brokes, Eligible Shareholders may approach the Company’s Broker to
place their bids, by using the WCC fadlity after submitting requessite documents.

13.6, During the tendering period, the ceder for seiling the Equity Shares will be placed inthe Acquisition Window by
Eligible Shareholders through thelr respective stock brokers during nomal trading hours of the secondary
market. The stock brokers ["Seller Member(s)"] can enter orders for demat shares as well as physical
shares, I the Eendering process, the Company's Broker may also process the orders recenved from the Eligible
shareholders after Elgible Shareholders have completed thelr KYC requiremsent as reguired by the Company's
Broker,

13.7. The Buyback from the Efgible Sharehalders whio are residents outside India including foreign corporale bodses
(incluging ersbwhike overseas corporate hodies), forekan portfolio Investors, non-resident Indians, members
of foreign nationality, if any, shall be subject to the Foresgn Exchange Management fct, 19909 and rules and
requiations framed thereunder, if any, Income Tax Act, 1961 and rules and regulations framed thereunder, as
applicable, and also subject to the receipt/provision by such Eligible Shareholders of such approvals, If and to
the extent mecessary or required from concamed awtharitses incleding, But not Bmeted o, approvals from the
Resenve Bank of India under the Foreign Exchangs Management Act, 1999 and nules and regulations framed
thereunder, if any.

13.8, The reporting requirements fior Non-Resident Shareholders under Reserve Bank of Indiz, Foreign Exchange
Management Act, 1959, as amended and any oter rules, requiations, and guidelines, for remittance of fumnds,
shall be made by the Eligitde Shareholder andfor the Seller Member through which the Equity Shareholder
places the bids,

13.9. Modification/cancellation ol crders and multiple bids from a single Bigible Sharshalder will be allowed during
the tendering period of the Buyback, Multiple bids made by single Bligible Shareholder for seling the Equity
Shares shall ba clubbed and considered &5 "one" bid for the purposes of acceptance.

13.10. The cumulative guantity tendered shall be made available on tho website of BSE Limited [www, bseindia_com)
throughoul the trading sessions and wiil be updated at specific interdais during the tendering period,

13.11. Furthes, the Cormpany will ot accept Equity Shares tendered for Buyiback which under restraint order of the
court for transfar/sale andfor the tithe in respect of which is ctharwise under dispute or where koss of share
certificates has been notified to the Company and the duplicate share certificates have not been ssued either
due to such request being under process as per the provisicns of law or otherwise,

13.12. Procedurs to be followed by Eligible Shareholders holding Equity Sharesin the dematerialized form:

13.1.2.1, Eligible Shareholders who desire to tender thesr Equity Shares held by them in dematerialized form uncher
the Buyvback would have to do so through their respective Seller Member by indicating o the concermed
Seller Mambier, the details of Equity Shares they intend to tender undes the Buyback,

13,122, The Seller Memben{s) would be required to place an orderbid on behalf of the Eligible Sharehofders who
wish to tender Demat Shares in the Buyback wsing the Acguisition Window of the Designated Stock
Exchiange. Before placing the order/ bid, the Eligible Sharehalder would require to transfer the number of
Equity Shares tendered to the acoount of Indian Cearing Corporation Limited {referred to as the "Clearing
Corporation”} specificatly created for the purpose of Buvback offer, by using the early pay-in mechanism
as prescribed by the Designated Stock Exchange or the Cietaning Corporation prior bo placing the bid by tha
Seller Member, This shall be validated at the tme of order) bid entry,

13.12.3, The details of the Special Account of the Cleanng Corporation and thee settlemeant number shall be informsad
in the isswe opening drcular thal Wil be Esued By the Designated Stock Exchange andfor the Cleanng
Corporation,

13.12.4. The lien shall be marked by the Seller Member in the demat acoount of the ERgible Sharehalder for the
shares tendered in tender offer, Detalls of shares marked as lien in the demat soccount of the Eligible
Sharehobder shall be provided by the depositones to Clearing Corporation. In case, the Shareholders demat
sccount is held with one depository and clearing member pool and Clearing Corporaticn Account is heid
with other depository, shares shall be blocked in the shareholders demat account at source depository
during the tendering period, Inter depasitory tender affer (CIDT™) instruckions shall be mnitated by the
sharehoigers af source depositary to'clearing member/ Cizaring Corporation account at target depositony,
Source depository shall bock the shareholder's secunties {iLe., transfers from free balance to blocked
balance) and send IDT message to target depasitery For confirming creation of lien, Details of shares
bincked In the shareholdess demat account shall be provided by the fErget depositary to the Clearing
Corporation,

13.12.5. Upon placng the bad, the Seller Member shall provide @ Transaction Registration Skp (the "TRS™)
generated by the exchange bidding system to the Elgible Shareholder, The TRS will contaln the details of
the order submitted ke td ID number, application nember, OPF 10, client [0, number of Eguity Shares
tendered, ete, In case of non-receipt of the cormnpleted tender form and other documents, but len marked
on Equity Shares and @ valid bid in the exchange bidding system, the bd by such Eligibla Shareholder shall
be deemed to have been accepted,

13.12.6. Ttis carifed thal in case of Demat Shares, submission of the tender form and TRS is not mandatory, Incasa
of non-receipl of the completed tender form and other docurments, bul receipt of Equity Shares In the
accounts of the Chearing Corporation apd a valid bid in the exchange bidding system, the bid for Buyback
shall be deemed ko have been acoepted.

13,137 The Ellgible Shareholders will have to ensure that they keep the depository participant "DPY) account
active and unblocked. Further, Eligible Shareholders will have to ensure that they keep the bank agcount
attached with the DF account active and updabed b recesve credit remittance due to acceptance of Buyback
of shiares by the Company. In the svent 1 any eguity shares are tendered to Cearing Corporation, exoess
dematerialized equity shares or unaccepted dematerialized equity shares, IF any, tendersd by the Eligile
Sharehobders would be returned to them by Clearing Corporation. If the security transfer instruction s
rejected in the depository System, due to any isste then such securities will be transferrad to the
shareholder broker's depository pool account for omward transfer to the Eligibée Shareholder, In case of
custodian participant orders, excess dematerialized shares or unaccepted dematenalized shares, if amy, will
be refunded to the respective custedian depositony poal account.

13.12.8, Eligible Shaseholders who heve tenderad thelr gemat shares In the Buyback shall also provide all relevant
documents, whach are necessary to ensure transferability of the demat shares in respect of the tender form
to be sent. Such documents may include (but not limited to}; (a) duly attested power of attormey, if any
person other than the Eligible Shareholder has signed the tender form; (B) duly attested death certificate
and sucoession certficateflegal heirship cartificates, In case any Eligible Sharsholder is deceased, or court
approved scheme of merger/amabgamation for a company; and (£} in case of companies, the necessary
certified corporate authorizations incivding bovard and/or general meeting ressaution ),

13,13, Procedure to be followed by Eligible Shareholders holding Equity Shares in the Physical form:

In accordance with the SEBI creular no. SEBLYHO/CFOYOMDE/CIR/P2020/ 144 dated Juby 31, 2020 shareholder
holding shares In phwsical forms ane allowed to Tender their shares in a buyback undertaken theough the tenoer offer
route. Howewer, such tendering shall be as per the prowvisions of the SER! Buyback Regulations and terms of Letter of
Offer,

13,13.1, Eligible Shareholders whio are hosding physical Equity Shares and Intend to participate in the Buyback will
be required to approach their respective Selier Member along with the complete set of doouments for
varification procedures 1o bé carned out belfore placemant of the bid, mcluding (i) the tender form duly
sighed by all Bligible Shareholders {in case shares are in joint names, in the same oader in which they hobd
the shares), {ii} original Equity Share certificateds), (A} valid share transfier formds)/ Form SH-4 duly filked
and signed by the mansferors (ke by all registerad Eligitde Sharehoiders in the same order and as per the
specimen signatures registered with the Cormpary and duly witnessed at the appropriate place authorizing
the transfer in favour of the Company, [v) self-attested copy of the PAN card of all the Eligible Shareholders
(v} amy ather relevant documents such as, but not limited to, duly attested power of attormey, corporate
suthorization {including board resolubionyspecimen signature), notarized copy of death cerificate and
succession cerificate or probated will, if the original Eligible Shareholder has deceased, etc,, a5 applicable,
In addition, if the address of the Eligible Shareholder has undergone’a change from the address registensd
in the Register of Members of the Company, the Eligible Shareholder would be required to submit & self-
attested copy ol address proal consisting af any one of the following docurments: valid Aadhar Card, Voler
Identsty Card or Passport,

13,13.2, Based on the documents mentioned in the paragraph, the concerned Seller Member shall place an order/
bid on behalf of the ERgible Shaseholders holding physical Equity Shares whowish o tender Equity Shares
in the Buyback, using the Acquisition Window of BSE Liméted, Upon placing the bid, the Sélier Member shall
pravide a TRS generated by the exchange bidding system to the Elgible Shareholder. TRS waill contain the
details of order submitted ke Folic Number, Certificate Number, Distinchive Mumber, Number of Equity
Shares benderad sic,

13.13.3. Any Sedler Member) Eligible Shareholder who places a bid for physical Equity Shares, is required bo dediver

the original share cartificatefs) and documents (as mentoned above) along with TRS aither by registered
porst o courier or hand delivery to the Registrar bo the Buyback (8t the address mentioned at paragraph 14
below} on or before the Buyback diosing date, The envelope should be super scribed as "Matrimony.com
Limited Buyback 20267, One copy of the TRS will be retained by Regestrar to the Buyback and it will provide
acknowledgement of the same to the Seller Memberf Eligible Sharehalder,

13,134, Bligible Shareholders holding physical Equity Shares should note that physical Equity Shares will not be
accepted unbess the complete set of documents are submitted. Acceptance of the physical Equity Shares for
Buyback by the Company shall be subject b verification a5 per the SEBI Buvback Reguiations and any
further directions. sssued in this regard, The Registrar to the Buyback will verify such bids based on the
documents submitted on a dadly basis and Gl such wverfication, the Designated Stock Exchange ie. BSE
Limnited shall display such bids as ‘unconfirmed physical bids', Onoe Registrar to the Buyback confirmes the
bids, they will be freated a5 *Confirmed Bids’,

13.13.5, In case any Eligible Shareholder has submitted Eguity Shares in physical form for dematerialisation, such
Eligibde Shareholders should ensure that the process of getting the Equity Shares dematerialized is
completed well in time 5o that they can participate in the Buyback before the closure of the tendering period
of the Buyback,

13.13.6. An unregistered shareholder holding Equity Shares in physical form may abso tender their Equity Shares in
the Buyback by submitting the duly executed transfer desd for transfer of shares, purchased prior 1o the
Record Date, in their name, alang with the offer form, copy of their PAN card and of the person from whom
they hawe purchased shares and other relevant documents as requined fior transfer, if any.

13.13.7, The Buy-back from the Eligible Shareholders wiho are residents outsede India Including forsign corporate
bodies (incuding erstwhile overseas corporate badies), foreign portfolio investors, non-resident Indians,
members of foreign nationaliby, if any, shall be subject ko the Foreign Exchange Management Act, 1999 and
rules and regulations framed thereunder, IFany, Income Tax Act, 1961 and rules and regulations framéed
thereunder, as applicable, and also subpect tothe recelpt / provision by such Elgible Shareholders of such
approvaks, if and o the extent pecessary or required from concerned authornities including, but not limited
o, approvals from the RBL under the Foreign Exchiange Management Act, 1999 and rules and régulations
framed thereunder, if any.

13.13.8. The reporting requirements for non-resident shareholders under BB, Foreign Exchangs Act,
19599, as aménded and any other rules, regulations, guidelines, for remittance of funds, shall be made by
the Ellgible Shareholders and/ or the Seller Member through which the Bligible Shareholder places the bid,

14. METHOD OF SETTLEMENT

14,1, Upan finalization of the basts of acceptance as per SEBI Buyback Regulations:

14.1.1. The settlement of rades shall be carried out in e manner simdlar to settlement of trades in the secondarny
markel

14.1.2, The Company will pay the consideration to the Company's Broker who will transfer the consideration
pertaining bo the Buyback to the Clearing Corporation's Bank account as per the prescribed schedule. The
settlement of fund obBgation for Demat Shares shall be affected as per the SEBL cirdulars and as prescribed
by BEE Linited and the Clearing Corporathon from time to bme. For Demat Shares accepted under the
Buyback, such bensficial owners will receve fumds payout in their bank account as provided by the
depository system diwecty $o the Chaaring Corporation and in mase of Phy=sical Shares, the Clearing
Corporation will rebease the funds to the Seller Member(s) as per secondary market payout mechanism, If
such shareholder’s bank account defails are not avallable or if the funds transfer Instruction ks rejected by
the Reserva Bank of India {"REI™) bank{s], due bo any reasons, then the amount payable to the concemed
shareholders will be transferred to the Sefler Member's settlement bank account for onward transler to such
shareholders.

14.1.3. In case of Eligible Shareholder where there are specific REBI and other regulatory requirements pertaining to
funids. pay-out, which do not opt B setthe through custodians, the Tunds pay-out woukd be given to their
respective Seller Members settlement bank account far onward transfer to the Eligitle Sharehalders, For
this purpose, the client type details would be collected from the depositories.

14, 1.4, The Equity Shares bowght back n demat form would be transferved directly to the demat escrow acoount of
the Company opened for the Buyback (the "Company Demat Account™) provided it [s indicated by the
Company'’s Broker or it will be transferrad by the Company's Broker to the Company: Demat Acoount on
receipt of the Equity Shares from the dearing and settioment mechanism of BSE Limited,

14.1.5. Eligible Shareholder will have to ensure that they keep thelr depositony participant (*DP") account active
argdd unblocked boreceive mmadit in case of return of Equity Shares; due to rejecton or due to non/ parbdal
scceptance: of shares under the Buyback. Ewxcess Bquity Shares or unsccepted Equity Shares, in
dematerialised form, if any, tendered by the Eligible Shareholders would be transferred by the Clearing
Corporation directly to the respective Eligibde Shareholder's DF account, If the securities transfer instrudtion
is rejected in the depositony system, due toany issue then such securities will be transferred to the Seller
Member's depository poot acoount for anward transfer o such Eligibée Shareholder.

14.1.6. Inthe case of inter-depositony, the Clearing Corporation will cancel the excess or unaccepted shares in target
depository, The source depasitory will not be able to release the ien without a release of Tnter Depositony
Tender Offer message from tasget depository, Further, release of 10T message shall be sent by target
depository either based on cancellation requast received from the Clearing Corporation or automabically
generated after matching with Bid accepted detail as received from the Company or the Registrar o the
Buyback, Post recelving the IDT message from target depository, source depository will cancel) release
excess of unaccepted block shares in the demat accoont of the Eligible Shareholder, Post completion of
tendering period and receiving the requisite details viz, demat account details and accepted bid quantity,
source depository. shall debit the securities as per the communication) message received from Larget
depository to the extent of accepied bid shares from Eligible Shareholder's demat acoount and credit it i
Clearing Corporation sattlement account in target depositony on settiement date.

14.1.7, Any excess Equity Shares, in physical form, pursuant bo proporonale scceptanoe / rejection will be returmed
back to the Eligible Shareholders directly by the Registrar i the Buyback, The Company i authonized to
split the share certificate and issue new consalidated share certificate for the unaccepted Equity Shares, in
casi the Equity Shanes accepted by the Company are less than the Bquity Shares tendered in the Buyback
by Elgible Shareholders holding Equity Shares in the physical farm.

14,1.8. In case of certain sharsholders viz,, NRls, mon-residents efc. {where there are specfic reguiatony
requiremients pertaining to funds payout including those prescribed by the RBL) whi do not opt to settie
through custodians, the funds payoul would be given to thelr respective Seller Member's saiflement
accounts for relessing the same to such sharehodders account,

14,1.9, The Seler Membens) wolld issue contrack note for the Equity Shares accepbed under the Buvback and pay
the constderation for the Equity Shares accepted under the Buyback and reburn the balance unaccepted
Equity Shares to their respective clients)’ will unblock the excess unaccepted Equity Shares. The Comparmy
Broker would alsorissue a contract note to the Company fos the Equity Shares aocepted under the Buyback,

14.1.10, Eligile Shareholders who intend to participate in the Buyiback should consult thelr respective Seller
Member(s) for details of any cost, applicable taxes, changes and expenses (including brokerage), etc. that
may be kevied by the Seller Member upon the selling Eligible Shareholders placing the arder b sell the
shares on behalf of the shareholders, The Buvback consideration received By the sefiing Eligible
Sharehohders, in respect of accepted Equity Shares, could be net of such costs, applicable taxes, charges
and expenses (incisding brokerage) and the Manager to the Buyback amd the Company acoept no
responsibility Lo bear or pey such additional cost, charges and expenses (including brokerage) incurred
solely by the selling Eligible Sharsholders.

14,1.11, The Equity Shares accepted, bought and kying to the credit of the Company Demat Account and the Equity
Shares bought back and accepted in physical form will be exdinguished in the manner and lollowing the
procedure prescribed in the SEBI Buyback Reguilations.

14.1.12. SEBIL vide its Circular Mo, SEBL/HO/MIRSO/MIRSD _RETAMB/R/CIRS2022/8 dabted January 25, 2022,
mandated all listed companies to ssue the securties in dematerialized form only while processing the
service request of issue, Inter alia, refating to the sub-division or splitting of share certificate. In view of the
same, the Company shall issue a letter of confirmation (™LOE"™) in ew of any excess physical Equity Shares
pursisant to proportionate acceptance/refection and the LOC shall be dispatched to the addness registered
with the Reglstrar, The Regestrar shall retain the original share certificate and deface the certificate with a
stamp "Letter of Confirmation Issued™ on the face [ reversa of the certificate to the extent of the excess
phiysical shares. The LOC shall be valid for a period of 120 days from the date of its issuance, within which
the Equity Sharehalder shall be required to meke a request to his/her depository participant for
dematerializing the physkcal BEquity-Shares retumed, In case the Equity Shareholder falls to submit the
demat request within the aforesaid pariod, the Registrar shall credit the Equity Shases to a separate demat
account of the Comgany opened for the said purpase,

14.1.13. The Equity Shares kyng to the credit of the Specizl Demat Account and the Equity Shares bowght back and
accepted in physical form will be extinguished in the manner and following the procedure prescribed in the
Buyback Reguiation

15. COMPLIANCE OFFICER

The Board at their meeting held on December 15, 2025 appointed Mr. Vijavanand Sankar, Company Secretary &
Compliance Officer of the Company, &5 the compliance officer for the purpese of the Buyback ("Compllance
Officer™). Investors may contact the Compliance Officer for amy clanfications of to addsess theair grievances, i any,
diuring affice howss Le. 10000 a,m. b 5.00 p.m. on alf working days except Saturday, Sunday and public halidays il
the closure of the Buyback, at the foliowing address:

Company Secretary & Compliance Officer: Mr. Vijayanand Sankar
Matrimony.Com Limited

Address: No. 94, TVH Beliciaa Towers, Tower 11, 5th Floon, MRC Nagar,
Raja Annamalalpuram, Chennal — 600023, India.

Tel. No.: +91 44 40001919

Website: wwow, matrimony,com

Emall: investors@matrimony, com

CIN: LE30RITHNAMEIPLCDS 7432

16. REGISTRARTO THE BUYBACK [ INVESTOR SERVICE CENTRE

In case of amy queres, shareholders may also contact the Registrar to the Buybacdk during office howrs (e, 10,003, m,
to 500 pom. on all working days except Saturday, Sunday and public holidays, at the following address;

A KFINTECH

Kfin Technologies Limited

Address: Selenium Tower B, Plot 31-32, Anancial Destrict,
Manakramguda, Serilingampally, Hyderabad - 500 032
Tal No.: +91 40 671652222

Toll Free No.: 18003094001

Email: matrimony. buyback 20268 kintech.com
Website: www kfintech.com

Investor Grievance Email: eirvard, ds@klinbech.com
Contact Persan: Mr. Murali Krishna

SEBI Registration No.: INRODD000221

CIN: L72400MH20 L yPLCHH0 72

17, MANAGER TO THE BUYBACK

SAFFRON
o8BS pANLING e
Saffron Capital Advisors Private Limited
Address: 605, Sixth Floor, Centre Point, Andher-Kurs Road, 3, B, Magarn, andherl {East),
Murnbal - 400059, Maharashtra, India.
Tel. No.: + 91 22 497303594
E-mail; buyvbacks@salfronadvisar.com
Website: www.saffronadvisor.com
Investor Grievance: imnestorgrsvance@safronadvisorcom
Contact Person: M Sachin Prajapabl / M Satej Dacde
SEBI Registration No.: INMODOO11211
CIN: U1 20MHM7PTCIEETT]

18. DIRECTOR'S RESPONSIBILITY

As per Regulation 24(1)(a) of the SEBI Buyback Regulations, the Board of Directors of the Company accepts
respansibility for the information contained in this Publec Anmouncement and confirms that such doosment
contains brue, factual and material information and does not oontain any miskeading information,

For and on behall of the Board of Directors of Matrimony.com Limited

Sdf - Sdl - | Sd/ -
Murugavel Janakiraman | Deepa Janakiraman Vijayanand Sankar
Chairman and Managing Mon-Executive MNon

ek | Company Sacratary & Compliance Officar

DIN: 00605009

Independant Direclor
DIN: 00T25522

ICH Membership No.: AT8951

Date: January 21, 2026
Place: Chennai
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